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Thursday, March 24, 1960[Chaitra 4,
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MRr SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Jyoti Project at Ferozepur

+
[Shri Ram Krishan Gupta:
*1088, ( Shri Ajit Singh Sarhadi:
iShrl Bhakt Darshan:

Will the Minister of Defence be
pleased to refer to the reply given
to Unstarred Question No. 528 on the
26th November, 1858 and state:

(a) whether the detailed aspects of
the proposed Jyoti Project “a hous-
ing colony for army personnel” at
Ferozepur have since been finalised;

(b) if so, the details of the Project
thus finalised; and

(c) the nature of steps taken or
proposed to be taken to start it?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). Sir, Pro-
jeet Jyoti is under implementation in
its 1st phase. It is not a housing
colony, but troop accommodation for
officers  and other ranks and the
necessary  administrative and techni-
cal accommodation.

The remaining two phases, which
will be taken in hand after work on
Phase I has been completed, will cater
for baiance accommodation.

Shri Ram Krishan Gupta: In reply
to the previous question it was stated
that it is hoped the work on this pro-

438 (Ai) LS—1.
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jeet will be started during the current
financial year. May 1 know the
reasons for the delay?

Shri Krishna Menon: There is no
delay, Sir. The work is in progress.

Shri Ajit Singh Sarhadi: May I
know if this will be the final project
in the matter of construction or other
projects of the kind are also intended?

Shri Krishna Menon: I said this is
the first phase of the project costing
round about Rs. 2 crores—from the
figures it is about Rs. 2 crores. There
are two other phases to {2!low, which
are part of the plan, over which pro-
ject plans have not been sanctioned.
Altogether it may go up lo Rs 8
crores.,

Shri Bhakt Darshan: May I know,
Sir, if this is the anly project of its
kind in the whole country or there
are any other schemes also?

Shri Krishna Menon: This is part
of accommodation for the Service per-
sonnel. There are other things going
on in other parts of the country.

Shri M. R. Krishna: What would
be the cost of construction if this is
to be done through the contractors?

Shri Krishna Menon: Well, I want
notice of that question.

Shri D, C. Sharma: May I know in
what way this project takes note of
the labour supplied by the Army, the
material supplied by the Army and
the technical know-how supplied by
the Army, and what the proportion of
this iz to the preject if it had bern
done by the coniractors?

Shri Krishna Menon: There is con-
siderable amount of misconception
about it, because newspapers write
about troop labour. There are no
constructions taking place by com-
pulsion of troops to work for anything.
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What happens is, when in mny place
there are troops available who are
not doing wvery much, where their
{raining can be posiponed, they take
part in it. But there the wages that
are paid are marked against the pro-
ject. So there is no question of it
being economised in that way. But
the results achieved are better,
because of the enthusiasm they put
into it and the general organisation.

Mr. Speaker: I thought Shri Patnaik
was always urging that the troops
must be employed for civil purposes.

Shri M. R. Krishna: Not all the

time.

Mr. Speaker: He said they must be
used,

Next question.

Weltare Schemes for 5.C. and S.T.

+
Shri Subodh Hansda:
Shri R. C, Majhi:
| Shri 8. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

*1070.

(a) whether the Central Govern-
ment have any machinery Lo supervise
the Centrally Sponsored Schemes for
the welfare of Scheduled Castes and
Scheduled Tribes;

(b) how Government ascertain that
the amount set apart for that purpose
i= actually spent for the same
Schemes; and

(c) what steps Government pro-
pose to take to stop any misuse of
the grants?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes, Sir.

(b) This is done through Progress
Reports received from the agencies
executing the schemes viz the State
Government, Union Territory adminis-
tration or an all India non-official
organization as the case may be.

(e¢) In case of misuse by a non-
official organisation, further grants

MARCH 24, 1964
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can be siopped or reduced and the
misused portion of grants already
given may be recovered.

Shri Subodh Hansda: What is the
nature of the steps taken by Govern-
ment to see that the amount set apart
is actually spent for the specific pur-
pose?

Shri Datar: We depend upon the
State Governments as also upon the
Commissioner for Scheduled Castes
and Scheduled Tribes and his Assis-
tant Regional Commissioners. They
go and cvaluate the work and point
out the irregularities, if any.

Shri Subodh Hansda: May I know
whether Government is aware that
the State supervisory staff arc not
taking equal interest about the Cen-
trally sponsored schemes?

Shri Datar: I hope the State Gov-
ernments have been taking intercst
in this matter.

Shri S. C. Samanta: May I know
whether the report of the Sub-
Committee appointed by the Central
Advisory Board in regard to scaven-
gers, has been accepted, and how
much money has been allotted for
their welfare?

Shri Datar: The hon. Member must
have scen this morning's papers where
it has been stated by the Chairman
that the report will be submitted
very soon.

Shri Hem Barua: May [ know whe-
ther it is a fact that the progress in
the fulfilment of the Second Plan targets.
so far as the welfare schemes for
Scheduledq Castes and Scheduled
Tribes are concerned is awfully
sluggish and, if so, whether Govern-
ment propose to formulate prioritics
in this respect?

Shri Datar: In respect of Scheduled
Caste schemes generally we are up
to schedule. But in respect of Tribals
we are just a little behind, and steps
are being taken to intensify the work.

Shri Basumatari: What are the non-
official organisations to which Central
granis have been given in respect of
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Seheduled Castes and Scheduled
Tribes for their development activities.

Shri Datar: Harijan Sewak Sangh,
Adim Jati Sewak Sangh, Servants ef
India Society and some others.

Shri B. K. Galkwad: Are Govern-
ment aware that weaving industry is
being carried on by the Scheduled
Caste people in many parts of India
and that industry is not protected
with the result that thev have closed
down this handloom industry?

Shri Datar: 1 am aware that there
are parts in India where the Sche-
duled Castes are carrying on weaving
work very well, and I am quite con-
fident that the State Governments are
looking to that.

st oo W WT WA AN
W A %Y aAy # R e ofme §
gt & foegw gmem o few
FHET AT ST B F, IA% ATH A
= a1 gEd Ay & fao saafe
fafeq & arer &, W1T 3= = A
at wifs & fao gwd aveme o
ot 2, o T oave A vw f g
A f1 W R oW oTAe
w=  H O A W 50 faew
w47 mfs oET A # 7
Shri Datar: Whenever such instances

come to our notice we reguest them
to avoid duplicatian.

Shri B. K. Gaikwad: The latter part
of my question has not been answer-
ed I said that several Scheduled
Caste people who are in this weaving
business have closed down this busi-
ness as  Government is not giving
protection to them, and 1 asked
whether Government are aware of it
and what they have done in the
matter.

Bhri Datar: 1 am not aware of any
business of wenving being closed
down.

Shri Aurobindo Ghosal: May T know
if Government is awarc that the West
Bengal Government made an enquiry

CHAITRA 4, 18 (SAKA)
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which has revealed that with the
money given to the non-official organi-
sations by the Centre, a hotel at
Darjeeling and a house of public
women were run?

Shri Datar: I am not aware of this.
Naturally, when the State Govern-
ments themselves make grants, they
exercise supervision and vigilance
over their work.

Shri Yadav Narayan Jadhav: May
I know whether it is a facl that in
many of the districts in Bombay State
the Scheduled Castes pcople were
weaving khadi from mill yarn, and
they have closed down on account of
insufficient help. ]

Shri Datar: I have not reccived any
information in regard to this matter.

Shri Siddiah: Is it not a fact that
out of Rs. 27 crores aliotted for the
Scheduled Castes in the Second Plan,
so far only Rs, 10 crores have been
spent?

Shri Datar: | belicve more has been
spoent.

Shri Basumatari: The hon. Minister
has said that there are so many non-
governmental institutes. [ want to
know what suitable machinery has
been set up by the Central Govern-
ment to find out whether the amount
that has been sanctioned by the
Central Government has been pro-
perly utilised or not.

Shri Datar: I have pointed that we
have got the Commissioner for Sche-
duled Castes and Scheduled Tribes,
and he has a number of assistants
called Assistant Regional Commis-
sioners. They exercise duc supervi-
sion over all these items.

Shri Subodh Hansda: The hon.
Minister stated that some non-official
organisations have been entrusted
with the work of supervising Cen-
trally-sponsored schemes. How does
a non-official organisation supervise
the construction of roads?

Mr. Speaker: He said the officials,
Asgsistant Commissioners are in charge
of supervision.
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wrifor fowr, WA W que
wEqT TRt gweam afafa

+
(ot wem 2
o 2 T

s @to wo i

a7 e w1 Femme, tewe
F AT WA AEdT 93y F I
& Frag ¥ oy Tt Y F w0

(%) g a7g qg7 ardfor fr,
FATIY HT qq% HeT0 1 &G TAATH
% gy eafas w0 w faw fge
%1 1€ afafa & F10 # o= 7% .7 WA
g2, v

(@) afafw &1 #17 F2 a% 77
g o g7

forwt st (W00 w1 w10 sitwTAl) -
(%) afafa & % &7 29,000
TFegTEl & W &1 nF fawa g
Tdr WA 4y ) wa A% @ IEC fa
& SR @1 IAET eI WY fasraer
79 & fEAm ¥

(&) #rf fafya ardm =& &

o1 wET e AT afaf o e
il

[Dr. K. L, Shrimali: (a) The Com-
mittee issued a comprehensive ques-
tionnaire to the heads of about 11,000
educational institutions of high school
level and above in the country. The
replies so far received are proposed
to be analysed and evaluated shortly.

tb) No exact date can be given but

the Committee is likely to take
another six months.]

ot e A 0 o W O

®1 frgw gu o am @ T ¥
AT w9 St A et @ R s
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g TEE W s & gy weer
weaT § 6w F e 30 A
& w7 vy v Famr & v ear 7 s ?

To ®lo Wlo sWmWI: T FH
FImEF AR FE AT Ew Y, @
% famm & ST @t T H e
gor &1 % s w1 qg STt
Wt Ty, I F AW mwT
FHEY F gy Aeed NiwamHe § T
1 q e g & W FHEI A
™ Erm 3 At § 1 & wew
Faam g fF g: 7 & v A% ag fovd
|T wH

ot W T e T atafa
Feg mg ¢ e oo Ao At
amaw T A & s fafew
qonTfert §, 99 § ame sty
s & gg s 9w g oew
fafirm wonfedt & *fa-s wfafafs
E T T &

Mo ®o |io srwret: fFar
syorr st & wfafafiy 4@ 8, Afer form At
#1 7@ Fv § wfF & #T 1 = wW A
THEA §, 99 S B §9 F @ T g,
Ffer foet faw el & wiafafe @
FHE a7 A ¥

Shri D. C. Sharma: The hon. Minis-
ter said that a questionnaire has been
sent to about 11,000 secondary schools
in the couniry. May I know hew
many of these schools have sent any
replies to the gquestionnaire, and whe-
ther the committee will finalise the
report only after it receives the replies
from all the schools?

pr. K. L. Shrimali: Yes, Sir. Natu-
rally, if a questionnaire has been sent
to the institutions, they will have to
be analysed, and it is only after that
that the committee can finalise ils
conclusions.

Shri Ram Krishan Gupta: May I
know whether any time limit has
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been fixed for sending replies to the
questionnaire?

Dr. K. L. Shrimali: Yes, Sir. I think
some limit has been set.

o g fag : sovft 5 wgrEw
¥ wam fe ™ wRE & 91 §EEw
T wTE &, & WG S = @
¥, xu forg & wa s Y soTRn Wy aXg
A s T 1 # 7@ ST A
g e wa & X mewy §, < fever somew
Ft o s § o o §

TMo WTo ™o SIATST: T T&T |

TWo W WWn Wy w1 g aEen
magfrasmAray d A 7

U% WATG W I9 & AT R
#?

T Wlo &Alo MWMEI: W T
#: (1) dfex Zegamg gore, wHo G,
(%) Y |HEgET @nlt, THe e,
(2)  woirw WgaT, THo o, (¥)
ot W w@TETEE, THe  dte,
(%) oF &ft, amew =t wEiT
afrafadt,—amr 39 fafreda & wfs-
fc g—(%) fro wlm, fafre
s fedmm, (o) »ft @b, @t ager
fafrdt & weamEaT &, (&) ot dre
o araw, fofaee, AeiEn s
At fRfawa oadem, wfag

Shri Bangshi Thakur: May I know
whether these 11,000 secondary schools
mentioned by the hon. Minister include

institutions in the Union Territories
also?

Dr. K. L. Shrimali; Yes, Sir. All

these institutions will be looked into.
#z wfe T w o of 3

w1 fw 1,000 TH NETT &I HEATHI
Y AT Fofr T &) F qg wwn
wgat § 5 ag gwmEelt sv oaf @
A1 21,0 00 FEATHT # 7 Wi 7 fereii
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F 9 OWW fu B ST oW
¥ & @ A W oW wEey ¥ oA
faa fear o =1 & oo EL
%1 oy 9 & 991 & o # i o
9@ g, I & Iv7 @y & B
|

Dr, K. L. Shrimali: This question-
naire was finalised by the committee
at its last meeting held on 16th Nov-
ember, 1959 and was issued to the
institutions by the middle of January,
1960, and the heads of institutions
wére asked to complete the question-
naire and return it to the Ministry by
the 28th February, 1960. After the
replies have been reccived, the Minis-
iry will analyse and place it before
the committee.

Shri Shree Narayan Das: May 1
know how many persons are perma-
nently  working in this commitltee?
What is the expenditure incurred
monthly on this?

Dr. K. L, Shrimali: There is no
permanent expenditure,  All these are
honorary members, except, of course,
officers of the Defence Ministry and
Education Ministry. They are all
Members of Parliament and they do
not get any allowance for this purpose.

Shri Shree Narayan Das: Is therc
no permanent secretariat  working
with this committee?

Dr. K. L. Shrimali: The Joint Secre-.
tary of the Ministry is also on this
committee, and the officers of the
Ministry assist in the working of this
committee.

Wt fogfe fw o dfer gy
goe, wifc ar afg & war ¥ Wk
F ofT & AT Ay ad ¥, wr fam
™ oA ¥ oA
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Mr. Speaker: What is the meaning
of not having persons who are strong
in physique, though they may nol be
strong in the mind?

Yo WMo e SHWTHET: TF FTH
g5l FH AT A 4G B 7y famme
F49 F FH g

Shri M. R, Krishna: Why is it that
military officers have not been asso-
ciated with this committee, or institu-
tions connected with physical culture?

Dr. K, L. Shrimali: Probably the
hon. Member did not hear me. 1 said
that Shri H. C. Sarin is a8 member of
the committece. He is a Joint Secre-
tary of the Defence Ministry.

Shri M. R. Krishoa: He is & elvilian.
1 would like the military persons to
be associated.

Shri Assar: May I know if this
committee is considering a new plan
to reorganise the present nature of the
annual youth festival which is becom-
ing a headache?

Dr. K. L. Shrimali: No, Sir. The
committee has no new plan before it.
All that the committee is doing is to
examine how better co-ordination can
be brought about with regard to the
various schemes like the NCC, ACC,
the National Discipline Scheme, Scout-
ing cte., which are beimg operated im
the country at present.
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Salary Structure in Engineerimg
Institutions

[ Shri S, C. Samanta:
*1072. / Shri Subodh Hansda:
Shri R. C. Majhi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased

to state:

(a) whether the State Governments
and Institufions have placed their
demands and proposals for rationalis-
ing and improving the staffl and salary =
structure in Engineering Institutes;
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(b) if so, the exact amount that
will be required annually; and

{c) whether any attempt hus been
made to make the improvements uni-
form in all States?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The State Gov-
ernments of Andhra Pradesh, Rajas-
than and Jammu and Kashmir have
estimated  their reguirements at
Re. 11.56 lacs per year for the imple-
mentation of the scheme in their insti-
tutions. The cstimates of Assam and
Madhya Pradesh which have also
accepted the scheme are awaited.

The acceptance of the scheme by
the rest of the States is awaited.

(e) Uniform scales have been pro-
posed for the staff of polytechnics in
all the States. As regards institutions
conducting degree courses, uniform
scales have been proposed for Assis-
tant Professors, Lecturers and Work-
shop Superintendents. The scales for
Principals and Professors are to be
equated to those of Chicef Engineer
and Superintending Engineer in the
respective State Public Works Depart-
ments, with such adjustments s may
be required to correct anomalies.

Shri S. C. Samanta: May I know
whether there is any difference in the
pay of principals or Directors of
Grade A and Grade B post-graduate
institutions, and if so, whether any
suggestion has come that there should
be no difference?

Shri Humayun Kabir: In the case
of principals, what we have suggested
for the first degree course colleges is
that the salaries should be the same
as for the chief engincer of the State
‘Government concerned with such
<orrections as may be required to
remedy anomalies. For post-graduate
institutions, there may be some slight
difference.

Shri 8. C, Samanta: May I know
whether the State Government will
share a proportion of the enhanced
amount that will be required for the
improvement. of the salaries of the
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staff or the Central Government will
meet it?

Shri Humayun Kabir: I think I have
informed the House once before, that
for the first five years, the entire
amount for these additional saleries
will be borne by the Central Govern-
ment.

Shri Subodh Hansda: In regard to
the improvement of the staff and
salary structure of the engineering
institutions, may I know whether the
All-India engineering institutes also
will be taken into account?

Shri Humayun Kabir: If the refer-
ence is to the four higher technologics
institutes, they have scales which are
already more or less on the same
lines.

Shri §, M, Banerjee: May [ know
whether it is a fact that the qualified
engineers prefer private employment
to Government employment, because
of the low salaries in Government
employment, and if so, whether Gov-
ernment have any proposal to consider
wage increase of the engineers om
this basis?

Shri Humayum Kabir: That is a
question which does not concern me.
The employment of engineers is im
other departments, but so far as
teachers in the engineering institu-
tions are concerned, I have informed
the House already that under our new
scheme, a trained teacher will start
on a salary of Rs. 410 p.m., and even
an untrained teacher or lecturer will
start on the scale of Rs, 350 and go
up to Rs, 850 p.m,

Shri Supakar: May I know whether
in those institutions also which are
following the standardg of Govern-
ment in regard to pay-scales, there is
a great shortage of proper staff?

Shri Humayun Kabir: The positien
was very bad about two years age,
but T believe during the last vear, the
position has improved.

sradt agE o T 7 ArAA
gt § % %41 759 9% 7 Frf eak
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Shri Hem Barua: May | know whe-
ther it is a fact that this rationalisation
of the salary scales of teachers work-
ing in technical educational institu-
tions has been effected on the recom-
mendation of the Council for Technical
Education, and if so, whether it applies
to those technical institutes directly
under the management of the univer-
sities also?

Shri Humayun Kabir: In the case
of the universities also, we have made
the recommendation, and we have
agrecd to bear the cost. The Univer-
sity Grants Commission are consider-
ing the matter.

Shri C. R. Pattabhi Raman: Arc
Government contemplating the insti-
tution of an All-India Serviee of
engineering personnel for teaching?

Shri Humayun Kabir: Not at the
moment.
Shri S, M. Banerjee: The hon.

Minister said that the salary would
start from Rs. 410. May I know whe-
ther that is the initial salary, and
whether increments will be given, and
if so, what the actual scale is? Is it
the same as Rs. 350—850 p.m.?

Mr. Speaker: The hon. Minister has
already stated that that is the start-
ing salary. So, how can it be anything
other than the initial salary?

Shri Humayun Kabir: I have already
stated that the scale is Rs. 350—850.
As for trained teachers. we shall not
start them at Rs. 350, but we shall
start them at Rs. 410.

Dr. Ram Sobhag Singh: May I know
whether the hon. Minister is acquaint-
ed of the harassment caused to the
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principal of the college of technology
of the Banaras Hindu University?

Shri Humayun Kabir: That does
not come within my purview.

Shri Subodh Hansda: May [ know
whether it is a fact that due to the
disparity in the salary structures in
the engineering colleges and poly-
technics, qualified teachers are not
available for the polytechnics in our
country?

Shri Humayun Kabir: There is, of
course, some difference in the salary
scales of degree colleges and poly-
technics. But in the case of poly-
technics also, we have recommended
improved scales, and we have recom-
mended uniform scales for the whole
country.

Lignite Deposits in Palana

+

(Shri Ram Krishan Gupta:
Shri T. B. Vittal Rao:
Shri Harish Chandra

"1073. { Mathur:

| Shri Madhusudan Rao:

| Shri Karni Singhji:

| Shri Bhanja Deo:

Will the Minister of Steel, Mines
and Fue! be pleased to refer to the
reply given to Starred Queslion No. 974
on the 17th December, 1959 and state:

(a) whether Government have con-
sidered the Expert Committee Report
appointed to examine the possibili-
ties of open-cast mining of lignite
deposits in Palana in Bikaner Divi-
sion;

(b) if so, the result thercof; and

(c) when action on the Report will
be initiated?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
{Shri Gajendra Prasad Sinha): (a) to
(c). The report has been examined
and the Government of Rajasthan
informed in January, 1960 that the
Government of India agree gencrally
with the main recommendations con-
tained therein and that the State Gov-
crnment should consider the wvarious
aspects discussed by the Committee
and arrange %o have the Palana
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Scheme included in their Third Five
Year Plan, in consultation with the
Planning Commission. It is for the
State Government to take further
action in the matler.

Shri Ram Krishan Gupta: May I
know whether Government have con-
sidered the question of foreign
oxchange and the arrangement in
regard to the technicians that would
be required for expansion of this
work?

Shri Gajendra Prasad Sinha: I have
already stated in my reply that the
initiative lies with the State Govern-
ment.  Unless they make up their
mind and get concurrence from the
Planning Commission, the guestion of
personnel and other things will not
come in.

Shri Ram Krishan Gupta: May 1
know whether any request has been
received from the State Government
n this regard?

Shri Gajendra Prasad Sinha: I have
wiready stated that now the State
Government will initiate this matter,
and it is for them to take further
steps and contact the Planning Com-
mission.

Shri Yadav ‘Narain Jadhav:
know whether
worth exploiting?

Shri Gajendra Prasad Sinha: The
deposits which are already being
oxploited by the State Government
are near about 10 million tons; there

May I
these  deposits  are

: has been further investigation, and it

is cxpected that another 8 million
tons of lignite are in that area.

Shri Harish Chandra Mathur: What
is the total outlay that will be requir-
e¢d to implement this report, and may
I know whether the Government of
Rajasthan have been given a clear-
ance so far as this Ministry is con-
cerned that they have its fullest
support?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): That
question does not arise, because, so
far as the financial implications are
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voncerned, the State Government have
not yet worked them out, nor have
they approached the Central Govern-
ment yet.

Shri Harish Chandra Mathur: The
second part of my question remains
unanswered. May 1 know whether
the Central Government at least
approve of this scheme in principle,
and whether they have given any
clearance, so far as this Ministry is
concerned?

Sardar Swaran Singh: There is no
scheme as vet. The technical com-
mittee gave some suggestions, which
could be the basis for the formulation
of a scheme. BSo, unless a scheme is
formulated, I cannot say really as to
whether that will be acceptable or
not.

Shri Harish Chandra Mathur: This
lteport had been under the cxamina-
tion of the Ministry for these few
months. May I know what were the
aspects which they examined, what
are the conclusions arrived at in the
Heport and what are the conclusions
which the Ministry have come to?

Sardar Swaran Singh: The Com-
mittee made several recommendations.
The following are some of them: (1)
Open cast mining in the worked arcas;
(2) continuance of underground min-
ing method in the virgin areas till
the commencement of full production
by opun cast mining; (3) undertak-
ing on a priority basis intensive pros-
pecting by drilling in the Bikaner and
adjacent areas for proving in detail
the available deposits; and (4)
requesting the Central Fuel Research
Institute to prepare a project report
for the integrated development of
industries in Rajasthan based on
cxploitation of lignite resources.

I have read this out to indicate
that these are the directions in which
further fruitful work can be under-
taken. Therce is no such thing as a
scheme yet.

Shri Raghunath Singh: May [ know
whother the economic implications
were examined by any Commitiee?
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Sardar Swaran Singh: Lignite
deposits of that order can be econo-
mically mined. If by economic
implications, the suggestion is to ask
whether the actual cost of the project
has been worked out, my reply is ‘no’.
But generally it has been ascertained
that 1t will be economically wviable,

Indian Mountaineering Foundatiom

+
Shri Bhakt Darshan:
.““'{ Shri Pangarkar:

Will the Minister of Scienlific Re-
.search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question Mo, 451 on the lst Decem-
ber, 1959 and state the further pro-
gress since made in setting up of the
Indian Mountaineering Foundation?

The Minister of Secientific Research
and Cultural Affairs (Shri Humayun
Kabir): As the persons mainly
interested in the project have been
busy with the organisation of the
Mount Everest Expedition, no progress
can bc cxpected till after the return
.#f the expedition.
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Raja Mahendra Pratap: Has the
Himalayan Society of Shri Joshi any-
thing to do with this project or not”

Shri Humayun Kabir: Not to mv
knowledge. I do not find Shri Joshi*
name in this Committee.

Blast Farnace in Rourkela

+
{ Shri Nagi Reddy:
‘1_ Shri Vasudevan Nair:

Will the Minister of Steel, Mimes
and Fuel be pleased to refer to the
reply given to Unstarred Question
No. 2646 on the 11th September, 1959
and state;

*1076.

(a) whether the contraclor has
demonstrated the guaranteed outpul
of the blast furnace in Rourkela pro-
ject; and

(b)Y if so, in which month after it
was taken over provisionally for
operation by the Rourkela Project?

The Minister of Steel, Mines and
Fuel (Sardar Swaram Singh): (a)
Yes, Sir.

tb) Nine months after the Blast
Furnace was provisionally takcn oves.

Shri Nagi Reddy: Whuat haz been
the production per day after we had
taken over the blast furnace?

Sardar Swaran Singh: With regard
to the period of test, which was from
23rd February, 1960 to 5th March,
1960, the average production per day
during the test run was 967 tons. The
capacity of the blast furnace is 1,000
tons per day with a tolerance of plus
or minus 3 per centi.

Shri Nagi Reddy: What was the
total that was produced and what is
the ‘less’ that has been produced now?”
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Sardar Swaran Singh: If precise
dates are mentioned asking what was
the production from such and such
date to such and such date, I will
collect those figures.

Shri Nagi Reddy: We have taken
over this blast furnace on the Bth
March, 1960. I would like to know
what has been the production from
the date of the starting of production
upto the Bth March, 1860.

Sardar Swaran Singh: Does  he
mean starting of production from the
last year?

Shri Nagi Reddy: Yes.

Sardar Swaran Singh: I have not
got that figure. Who can carry in his
head the figures of daily production
ete?

Shri Supakar: Is it correct to say
that the production of the second blast
furnace at Rourkela is 50 per cent
short of the guaranteed production?

Sardar Swaran Singh: That is really
atking the question in other words.
It a separate question is tabled ask-
ing for production figures for any
particular period, 1 shall ask Hindu-
stan Steel to supply those figures.

Shri Supakar: The question relates
to shortfall in production. So why
thould the answer not be rcady?

Sardar Swaran Singh: The answer
13 ready; so far as the shortfall is
concerned. numerous questions have
been asked and from time to time I
have supplied the House with that
information. If I am asked what is
the percentage, what is the exact pro-
duction for any particular period and
«0 on, those are figures which I can-
not be expected to put across the
Table offhand. If production figures
ure asked specifying a period, I will
¢ollect the information.

Shri Supakar: Is there a shortfall in
production in the case of the second
blast furnace from the very begin-
ning, from its inception, by about 50
per cent?

CHAITRA 4, 1882 (SAKA)

Oral Answers 7780

Mr. Speaker: He need not give the
details, but may indicate what will be
the shorifall on an average: Has the
capacity of 1,000 tons per day been
reached?

Sardar Swaran Singh: Obviously
there has been a shortfall since this
blast furnace went into production. 1
cannot really say what is the percent-
age beeause that has not been worked
out. With regard to figures of pro-
duction over various periods, I have
already answered numerous guestions,
But if anv specific question covering
a particular period is tabled, I shall
collect the information,

Mr. Speaker: He may indicate, if
he has the figures with him, what is
the maximum and minimum of short-
fall. Otherwise, a scparate question
may be tabled.

Sardar Swaran Singh: I have mot
got those figures, I reguire notice.

Shri Mahanty: May I know whe-
ther in the agreement with this con-
tractor there is any penalty clause,
and if 3o, whether Government arc
now pgoing to take action under that
clause for the shortfall in production?

Sardar Swaran Singh: I have already
said that the blast furnace has stood
the test. Therefore, so far as the
present position is concerned, there is
no question of penalty.

Shri Mahanty: The hon. Minister
concedes that there is a shortfall—he
does not contest it. My question s
whether there was any penalty clause
in the agreement with the contractor
and if so, whether Governmen! are
now going to take action under that
clause for thiz shortfall which the
hon, Minister concedes.

Sardar Swaran Singh: It is a techni-
cal matter. The actual performance
of a blast furnace is not normally up
to the rated capacity on account of
teething troubles and the like. It is
true that the blast furnace came up
to the fest quite sometime after the
time that it went into production. So
it is a matter of detail which will be
examined as to whether by wirtue of
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its coming up lo the rated capacity
s0 many months after it went inta
production it is a case for penalty,
and if so, what.

Shri Nagi Reddy: The first question
has not been answered, that is, whe-
ther there is any penalty clause in
the agreement with the contractor.

Sardar Swaran Singh: The normal
contractual rights under the law will
decide. 1 do not think there is any
specific clause by way of penalty.
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1958 Rs. 283 lakhs.
1959 Rs. 262 lakhs.
(b) No, Sir.

(c) Does not arise].
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Shri S. M. Banerjee: The hon.

Deputy Minister said that about 3,000
cases are pending. 1 want to know
what is the actual amount invoived

in those cases which has to be
realised.

Shrimati Tarkeshwari Sinha: I am
not in a position to give the figure
just now. I shall be able to supply it
if the hon. Member gives another
notice.
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Mr. Speaker: This is an argument.
Next question.

Higher Secondary Stage Examination
+

[ Shri D. C. Sharma:

7 Shrl N. R. Muniswamy:

Will the Minister of Education be
p!ea.sed to state:

*1078.

(a) whether it is g fact that a meet-
ing of the Central Advisory Board
was held on the 4th and 5th February,
1980 to consider the desirability of
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instituting two types of public exami-

nations at the higher secondary stage,

one with English as compulsory sub-

ject and another without it; and

(b) if so, the result thercof?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes Sir. The
last meeting of the Board was, how-
cver, held on the 6th & Tth February,
1960 and not on the 4th & 5th.

(b} The proceedings of the Board
have not yet been finalised. A copy
of the proceedings containing the
recommendations of the Board will be
supplicd to the library of the Lok
Sabha as usual, in due course.

I may inform the hon. Member that
the Board discussed this question and
was in favour of maintaining the
status quo in regard to the guestion
raised by the hon. Member.

Shri D, C. Sharma: May [ know
how the recommendation of the Board
conflicts with the decision of the
Board. For instance, they wanted to
have two types of examinations and
the hon. Minister says that they
decided to have the status quo. What
is the difference between the  status
quo and the two types of examina-
tions?

Dr. K. L. Shrimali: There are no
two types of examinations at the pre-
sent moment. English is compulsory
for all those who appear for the High
School and Higher Secondary exami-
nations. The proposal was to have
two types of examinations, one with-
out English ans one with English. The
Board was in favour of the status quo;
that is, it was not in favour of a
change.
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Shri N, R. Muniswamy: Is it not a

fact that initially the Board was con-
sidering the question of improving the
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standard of education by having these
iwo types ef examinations?

Dr. K. L. Shrimali: This is not
linked up with the question of raising
the standards. The fact is that many
of the students failed in English and
mathematics. Of course, everybody
thought that we could not do without
elementary mathematics. Elementary
mathematics has to be learnt by every
student going for the high school or
higher secondary examination. The
Board also felt that it would be desir-
able to retain English for the present
at least.
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Shri Braj Raj Singh: One question
pertaining to order, Sir.
Mr. Speaker: Dr. Sushila Nayar.

o girer am@e: & ag AT
STt g i w1 ow wean wer wq
aré ¥ ag 4 4 fs gE ow @ F,
wfe ot 7% gfmafedt & amr [y
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TewT WA, NfEA AT qEE A AT
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Shri Braj Raj Singh: It was a ques-
tion of propriety, Sir.

Mr. Speaker: What I find is that
hon. Members are all fully posted with
the situation and all the facts that
can be elicited. The Question Hour
can be used only for eliciting infor-
mation which is not in the possession
of hon. Mecmbers. I am clear that
every hon. Member knows what the
position is. They want to convince
the hon, Minister that the decision
taken by the Board, of which the
FEducation Ministers of the various
States are members, is not the right
conclusion. They want to make sug-
gestions, Dr. Nayar made the sugges-
tion, why should English be insisted
upon for those persons who become
village level workers and those who
do not go to college. Others have
different views. This is not the occa-
sion for settling this matter.

We had a discussion on Education.
If the hon, Minister was not convinced
then I do not know whether he is
going to be convinced in the Question
Hour. 1 am not accusing the hon.
Minister. There is no meaning in hon.
Members thinking of utilising the
Question Hour for the purpose of
making the hon. Minister change his
view regarding this decision come to
in pursuance of a resolution of the
Board. No new information is sought.
All hon. Members are in possession
of every information. They only want
to convert the hon. Minister. Nothing
more than that.

ot e fag . o wET X w®
g ¥ from A& fald gedr ATwng
wimard €1 & vz § fn 75 faege
T gEE ¥

Shri Braj Raj Simgh: 3ir, the hon.
Minister did not give figures about
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failures in English and mathematics.
And, he was arguing, perhaps, that
because more students failed, so....

Shri Sampath: Will he speak in
English, Sir?

Mr. Speaker: The hon. Minister has
not got all the figures at his fingers’
lips which Shri Braj Raj Singh wants,
He will gather them.

Dr. K. L. Shrimali: I am afraid 1
must say that the hon. Members may
have no knowledge about this matter.

Shrl Rajendra Singh: [ have.. ....
(Interruptions.)

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, obviously this matter is
not going to be decided in the Ques-
tion Hour. But since an hon, Member
has felt that g remark ot the Educa-
tion Minister might not have been
correct when he said that it was a
compulsory subject, may I, with all
humility say, and with full know-
ledge, that English is a compulsory
subject in Sweden......

Shri Rajendra Singh: Not in
Norway.

Shri Jawaharlal Nehru: This is
mercly  factual  information, In
Sweden it is a compulsory subject for
every child, apart from Swedish and
apart from any other foreign langu-
age which may not be compulsory....
(Interruptions.) 1 am, not dealing
with the wider questions. 1 am mere-
ly saying that it is a fact lhgt
it is a compulsory language in
some non-English-speaking count-
ries: it is a well-known fact. I cannot
give at list, Sweden, I know definite-
ly because only the other day
some Swedish Deputation came and
told us about it. I know that in other
countries, Scandinavian countries—
whether it is absolutely compulsory
or not, 1 do not know, but—it is next
to it. It is encouraged in every school.
In the Soviet Union, a foreign langu-
age is compulsory for everyone, but
not necessarily English. In fact,
Bnglish is given predominance among
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the foreign languages and therefore,
a compulsory foreign languageis es-
sential. There is that tendency every-
where because of the various develop-
ments, etc. I am not entering into any
argument: i am merely wishing to
.clear the position. ... (Interruptions.)

Dr. Ram Subhag Singh: The ques-
tion wag about the medium of instruc-
tion and not about compulsery study;
there is much difference between the
two......(Interruptions.)

Central Social Welfare Board

( Shri ;I.‘-am Krishan Gupta:
| Shrimati Renu
-m'rs.j EASEATY:
Shri Harish Chandra
Mathur:
[ Shri Siddiah:

Will the Minister of Education be
pleased to refer to the reply given
» Unstrred Question No. 982 on the
4th December, 1959 and state:

(a) whether Government have since
-considered the findings of the Karve
Committee and the Renuka Ray Com-
mittee on the working of the Central
‘Social Welfare Board; and

(b} if so. the results thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) Karve Com-
mittee Report has already been consi-
dered. Renuka Ray Committee Report
is still under consideration.

(b) Such constructive recommenda-
tions as have been found in the
Karve Report have been commended
to the Central Social Welfare Board.

Shri Ram Krishan Gupta: May I
“know the nature of the details of the
recommendations which have been
accepled by the Government?

Dr. K. L. Shrimali: The KXarve
Committee touched wvarious points
with regard to inspection and project
buildings, salaries of staff, ineffective
.administration of State Boards, per-
sonality problems, coverage of pro-
jects, content of programmes jeeps
.:and various other matters. Now,
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would the hon. Member like me to
give all those subjects and recom-
mendations which we have com-
mended to the Social Welfare Board?
I have to place a statement on the
Table of the House. This matter
was discussed before the consultative
committee also the other day and 1
would be very glad to place a whole
statement on the Table of the House.

Shri Harish Chandra Mathur: Is it
not a fact that the Social Welfare
Board had its activities only where
community development was not func-
tioning?

Mr. Speaker: How does it arise?

Shri Harish Chandrg Mathar: It
arises out of this question. There is

no justification for this separate king-
dom now.

Mr. Speaker: Any small question is
taken advantage of to enlarge its
scope, It refers only to the report
submitted by one or the other com-
mittee. Now, what were the recom-
mendations? The hon. Minister has
said that,

Shri Tyagl: I am anxious to know
whether the Central Social Welfare
Board is an autonomous body or it is
working under the Ministry for in
the Budget I do not find full details
about the expenditure incurred,

Dr. K. L. Shrimali: At present the
Board is working under the Ministry.
The Renuka Ray Committee has made
a proposal that it should be made a
statutory body and that recommenda-
tion is under examination. The pre=
sent position is that it is attached to
the Ministry.

Dr. Sushila Nayar: Is it not a fact
that the Board is also looking after
the women and children's welfare in
the community development areas and
has started its own rural ecxtension
welfare projects in other areas apa‘_rt
from helping the welfare projects in
the citles which are not covered by
the community development and
secondly, is it not a fact that social
welfare is gaining in importance all
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«owver the world and there are requests
that it be made into a Ministry?

Mr. Speaker: How does that all
arise out of this questior?

Shri Ram Krishan Gupta: May I
know whether Government js also
considering the question of avoidance
«of duplication of work?

Dr. K. L. Shrimali: These matters
are under discussion. At present,
democratic decentralisation has taken
place in Andhra and Rajasthan. Some
problemns have arisen in Andhrg and
we are at present having a discussion
with the Planning Commission and we
propose to have discussion with the
Andhra Government also about these
‘matters.

Shri Muniswamy: One of the most
important and delicate points that is
to be considered by the Government
was the inter-relation of the officials
and non-officials in the field of social
work. I find from the report of
' Dr. Karve that the non-officials have
got the power to control, supervise
and even check and cause embarrass-
ment to the officials. May I know
whether Government have taken the
responsibility to see that this situa-
tion is not created and protection is
-afforded to the officials so that there
will be no clash and it may work
well?

o
Dr. K. L. Shrimali: T do not know
to which recommendation the hon.
Member is referring 1o, (An Hon.
Member: Karve Committee) There
were certain personality problems.

Mr, Speaker: I have allowed a
no-day-vet-named motion regarding
the Central Social Welfare Board,

Shri S. M. Banerjee: It is coming
ap for discussion,

Dr. K. L. Shrimali: Th only said that
1 am placing a detailed statement on
the Table of the House about the
various recommendations and the
Tecommendations which have been
<ommended to the Board. That would
Telp the Memibers to understand the
position of the Government.

438 (Al) TS—2.
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Shri Harish Chandra Mathur: [5 it
not a fact that the Andhra Govern-
ment has made a representation to
the Central Government that the
functioning of this board is not consis-
tent with the decentralisation which
has taken place?

Dr, K. L. Shrimali: I have already
stated that certain problems have
arisen after democratic decentralisa-
tion in the Andhra State and the
matter is under discussion. We have
discussed this matter with the Plan-
ning Commission and we are hoping
to discuss this matter with the Andhra
Government. I cannot say anything
fill a discussion has taken place.

Mr. Speaker: I will give an oppor-
tunity for discussing this report. I
have already admitted, I think; if I
have not admitted, I will certainly
admit the no-day-yet-named motion
regarding the rteport of the Social
Welfare Board. If that comes up,
these two also may be taken up along
with that. If I have not admitted that,
I will do so. If it is not there, 1 will
admit these two. Let the hon. Mem-
bers go into this matter after looking
into the recommendations and the
resolution of the Government, Is it
necessary to pursues the matter?

Dr. Sushila Nayar: Is it a fact that
the Andhra Government has given
notice to all the wellare organisations
including the Kasturbha Trust welfare
projects that under democratic decen-
tralisation, there is no room for any
other organisation to function in the
fleld of ‘welfare?

Dr. K. L. Shrimall: The whole
question is under consideration and we
are having discussions with the
Andhrg Government. It is true that
some problems have arisen after
democrtic decentralisation but we have
written to the State Government and
we are going to have discussions with
them. I would request the hon. Mem-
bers to wait till a discussion has taken
place and we can finalise and solve
this problem.
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Poppy ‘ultivation in Punjab

*1080. Shri Ajit Singh Sarhadi:
Will the Minister of Finance be pleas-
ed to state:

\a) whether it is a fact that there is
a compiete ban on poppy cultivation
in Punjab; and

(b} if so, the reasons therefor?

The Depuily Minister of Finance
(Shri B. R, Bhagat): (a) Yes, Sir.
-ln] Poppy used to be cultivated in
the Punjab for the production of
poppy capsuleg or husk and seeds and
not for the production of opium. As
the poppy husk is also an intoxicating
substance often used as a substitute
for opium, the Punjab Government in
pubsuance ot the general policy of
prohibition of intoxicating drugs, have
imposed a total ban on the cultiva-
tion of poppy with effect from the 1st
April, 1958,

Shri Ajit Singh Sarhadl: May 1
know if it is a fact that opium, in
the manufacture of which poppy is
used, is exported from the country
and is also used for medicinal pur-
poses; if so, why should tHere be a
ban particularly in Punjab when,
otherwise, there can be a monopoly
procurement of the entire produce by
the manufacturers or the' company
which manufactures opium?’

Shri B. R. Bhagat: It is- done for-

the simple reason that we want to
concentrate the cultivation of’ poppy
for opium purposes in certain areas
of Uttar Pradesh, Rajasthan and
Madhya Pradesh where we can' con-
trol the quality and also prevent
smuggling. In Punjab, the additional
reason is that poppy is not cultivated:
for opium.

WRITTEN ANSWERS TO
QUESTIONS

Production of Domestic CoKe*

*1074. Shri C. K. Bhattacharya: Will
the Minister of Steel, Mines and Fuel
be pleased to state the action taken to
prevent the wasteful method employ~
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ed for the production of domestic
coke, as recommended by the Expert.
Committee on synthetic oil, set up by
the Planning Commission?

The Minister of Steel, Mines and'
Fuel (Sardar Swaran Singh):
In view of the difficult resources posi-
tion it may not be possible io set up-
any Low Temperature Carbonisation.
Plant for the present, as recommend-
ed by the Expert Committce on
Synthetic 0Oil" Project. There is,
therefore, no early prospect of pre-
venting the present wasteful method.
of soft coke production.

Public Relations Committee and
Industrial Advisory Bbard, Delhi

*1081. Shri Goray: Will the Minis-
ter of IMome Affairs be pleased to lay
a statement showing:

(a) the functions of the Publie
Relations Committee and the Indus-
trial Advisory Board set up under the
Dethi Administration: in  December,.
1956 after Delhi had ceased to be a
Part ‘C" State;

(b) the monthly expenditure om.
the two committees;

(c) the emoluments and other
amenties given to the Chairmen of
these two commitiees per month; and:

(d) when do the terms of these two-
committees expire and whether it is
the intention  of the Government to-
abolish- them" after their present term.
expires?

The Minister of Home' Affairs (Shek
G. B. Pant): (a) The functions of
the Public Relations Committee, Delhi,
are to maintain liaison between the
Government and the public and'to dis-
seminate correct information abowt
Government’s activities particularly im
fulfilment of the Five Year Plans.

The mmin functions of the Industrial
KAdvisory Board, Delhi, are as follows:
(i) Planming:
(a) To take stock of the existing
industries and in the light of
present. development examine
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the directions in which the
productive capacity of the Ad-
ministration coulg be developed
further.

{b) To advise the Government on
means and methods to harness
the productivity capacity of
industries and individual fac-
tories now lying idle.

(c) To explore the possibilities of
inspection of industries of
national importance for which
private enterprise is not readily
forthcoming.

(d) To advise Government on all
questions relating to the deve-
lopment of cottage, khadi, hand-
loom, etc. industries and various
handicrafts

(ii) Financial Assistance

To advise the Government on the
question of affording financial
assistance to needy industries.

(iii) Procurement of land for indus-
trial purposes

To advisec the Government on
matters of requirements and
procurement of land for indus-
trial purposes, of establishing
new industrics, shifting of exist-
ing industries to new sites and
other allied matters.

(iv) Power and water supply.

To advise the Government on the
matters of supply of power and
water to industrial establish-
ments and also suggest provi-
sions for their future develop-
ment.

(v) Location
To examine the suitability of differ-

ent areas for housing industrial
establishments.

(vi) General

(a) To advise the Government
regarding action on the lines of
the Industries (Developmeny
and Control) Act, 1951 and such
matters as may be referred to
it, and

(b) to make recommendations to
the Government on any other indus-
trial matters consistent with the Gov-
ernment policy.

(b) Apart from the salary of the
two Chairmen, an average monthly
expenditure of Rs. 700 is incurred
approximately on each of the two
bodies.

(¢) The two Chairmen draw a
consolidated salary of Rs. 1,000 per
month each. They are alcso entitled
to the use of a staff car and facilities
for medical treatment at Government
expense,

(d) Mo specific term has been pres-
cribed for these two bodies.
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Employment of Retireq Rallway
Officers In Hindustan Steel Ltd,

- Shrl Parulekar:
RERE: { Shri Nagi Reddy:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

{a) the number of retired Railway
Officers employed by the Hindustan
Steel Ltd.;

(b) how many of them have attain-
ed the age of sixty; and

(c) the reasons for employing them
after superannuation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran  Singh):
(a) BB

(b) 12.

(e) Large numbers of officers with
practical experience are needed, and
every source has had to be tapped by
Hindustan Steel. The retired Railway
Officers employed are those who in the
judgement of Hindustan Steel have
the qualification ang experience need-
ed for the particular posts to which
they have been appointed.
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Girls Auxiliary Units

{'Shri Arjun Singh Bhadawarla:
| Shri P. G. Deb:
*1085. { Shri P, C. Borooah:
| Shri Hem Barua:
L Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether jt has beeen decided to
give administrative work in Defence
establishments to Girls Auxiliary
Units; and

(b) if so, the drtails of the scheme?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.
Rourkela Steel Plant Converters

*1086. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Rour-
kela Steel Plant is experiencing some
difficulty with two of its converters;

(b} if so, the nature of the difficul-
ty; and

(c) its effect on production?

The Minister of Steel, Mines and
Fuel (Sardar Swaran  Singh):
(a) to (). The dolomite calcining
Plant at Rourkela has not been able
to produce calcined dolomite of the
quality required for manufacture of
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dolomite bricks for lining the Conver-
ters. The Converters had therefore to
be lined with refractories purchased
locally necessitating quicker relining
and consequent delays in production.

Archaeological Museum at Hampi

*1087, Shri Shivananjappa: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Union Department
of Archaeclogy has agreed to con-
struct a museum at Hampi in Mysore
State; and

(b} if so., when the museum will be
constructed?

The Deputy Minister of Scientific
Research and Cuiltural Affairg (Dr.
M. M. Das): (a) Yes, Sir.

(b) The construction will start after
the plans, estimates and oiher [for-
malitie; have been finalised.

Unauthorised withdrawal of Hydera-
bag State Money in Pakistan

Shri Madhusudan Rao:
Dr. Ram Subhag Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether * the Government of
Andhra Pradesh have requested the
Central Government to negotiate with
the Pakistan Government regarding
the recovery of unauthorised with-
drawal of a large sum by the former
Hyderabad State Agent General from
Hyderabad State Bank branch in
Karachi; and

(b) if so, the action taken thereon?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) No such request has
been received recently.

(b) Does not arise,

Aircraftg for V.LP. Flights

*1089, Dr. Ram Subhag Singh: Will
the Minister of Defence be pleased to
state:

(a) whether Defence Department

maintains certain airerafts for V.LP.
flights;

*1088.

-,

7800
(b) if so, how many and of what
types;

(c) how and for whom those air-
crafts are used;

(d) whether there are any rules and
regulations for the same; and

te) how those aircrafts were used in
the year 1859-60?

The Minister of Defence (S8hrl

Krishna Menon): (a) Yes, Sir.
(b) Dakotas 4
Viscounts 2
Ilyushin 1

(c) For the journeys of the Presi-
dent, Vice-President, Prime Minister,
other Central Ministers, Chiefs of
Staff and Senior Service and Civilian
officers connected with the Detence
Organisation,

(d) Yes, Sir.

(e) For the journeys of the person-
ages mentioned against (c) above and
other V.1.Ps.

Dead Body Found in Shaktl Nagar,
Delhi

*1090. Shri P. G. Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a dead
body of a person was recently found
in a Box in Shakti Nagar, Dclhi;

(b) if so, the details of the same;
and

(¢) the total strength of policemcn
in Delhi?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). On the 7th
March, 1860 the police recovered the
dead body of an unidentified young
man in @ wooden box near the Bharat
Nagar Railway Line. A case was
registered under Section 302 LP.C. and
is under investigation. The post
mortem revealed that the man's throat
had been cut by a sharp edged weapon.

(e) 11,527
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Re-Finance Corporation

J Shri Ram Krishan Gupta:
*1092 1 Shri Morarka:

Will the Minister of Finanee be
pleased to refer to the reply given 1o
Unstarred Question No. 534 on  the
26th November, 1959 and state at what
stage is the proposal to expand the
activitivs of the Re-finance Corpora-
tion?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
matler is still under consideration.

Korba Coal Fields

Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:
Shri B. Das Gupta:

[ Shri Aurobindo Ghosal:

Will the Minister of S'eel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 333 on
the 26th November, 1959 and state
whether any decision has been taken
on the Report of the Soviet Experts
for the development of Korba Coal
Fields?

*1093.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Not yet.
The report is under the consideration
of the National Coal Development
Corporation Limited.

Jall Manwal

Shri Ram Krishan Gupta:
Shrl D. C. Sharma:
*1094. { Shri S. M. Banerjee:
Shri Tangamani:
LShri Pangarkar:

Will the Minister of Home Affairs
be pleased to refer to the reply given to
Starred Question No. 348 on the 26th
November, 1958 and state the further
progress made in the preparation of
a draft Jail manual?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
The draft Jail Manual is being print-
ed.
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Medium Scale Industries

*1095. Shri Ajit Singh Sarhadi: Will
the Minister of Finance be pleascd to
refer to the reply given to Starred
Question No. 474 on the 1st December,
1959 and state whether any decision
hag since been arrived at with regard
to the question of liberalising the con-
ditions on which banks may be re-
financed in respect of terms of loans
granted by them to medium-sized
industry?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
matter is still under conmsideration.

Territorlal Army in Delhi

1412. Shri D. C. Sharma: Will the
Minister of Defence be pleasced to state:

(a) the strength of the Territorial
Army in Delhi at present; and

(b) the number of Divisions func-
tioning?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Sir, it
would not be in public intcrest to dis-
close the details of the strength of the
Territorial Army. It may, however,
be stated that the Termitorial Army is
not designed to provide fleld forma-
tions like Divisions to the Regular
Army. In conditions of national emer-
geneies, Territorial Army Units will
relieve the Army of static duties or
provide units for the Regular Army
according to reguirements and in
accordance with the provisions of
Territorial Army Act and the Rules
made thereunder.

Small Savings

1413. Shri Bhagvati: Will the Minis-
ter of Finance be pleased to state:

(a) the share between the Centre
and the States of the aggregate mnet
collection of small savings; and

(b) how much the State of Assam
has received as share of the collection
of small savings for the three years
1956-57 to 1958-59?
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The "Minister of Finance (Shri
Morarjl Desal): (a) .The net collections
.are shared between the Centre and
:the States in the.ratio of 1:2,

(b) 1956-57 Rs. T4 lakhs
1957-58 Rs. 109 lakhs
1958-59 Rs. 188 lakhs

Removal of Untouchability

'1414. Shri Slddiah: Will the Minister
«of Home Affairs be pleased to refer to
the reply given to Unstarred Question
No. 1847 an the 19th August, 1859 and
state the basis on which the amount
was allotted to various States and
Union Territories for carrying. on pro-
-paganda for the removal of untouch-
-ability?

The Minister .of State in the Minls-
'try of Home Affairs (Shri Datar):
"The allotment in question was made
+on the basis of—

(i) provision made by the State
+Governments/Union Territories "Admi-
nistrations in their Second Five Year
Plans for ‘Propaganda for removal of
‘untouchability’; and

(iiy the proposals made by them for
‘the year 1959-80.

Evaluation Committee

1415, Shri Siddiah: ‘'Will the Minister
‘of Home Affairs be pleased to refer
‘to the reply given to Unstarred Ques-
‘tion No. 491 on the 10th August, 1959
-and state:

(a) whether the Government of
Orissa have since taken any decision
regarding setting up of an Evaluation
‘Committee to evaluate the work ‘done
by the Depressed Classes League in
'the State;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

The Minister of State in the Minis-
*try of Home Affairs (Shri Datar):
1(a) No, Sir.

1(b) Does not arise.

Written Answers CHAITRA 4, 1882 (SAKA) Written Answers 7804

(¢) The question is still  being
examined by the State Government.

‘Separation of Judiciary from Executlve

Shri Ram Krishan Gupta:
Shri Agadi:
Shri Shankaraiya:

| Bhri D. C. Sharma:

Will the Minister of 1lome Affairs
be pleased to refer to the reply given
to Stlarred Question No. 1158 on the
22nd December, 1959 and state the
further progress made in different
States with regard  to scparation of
Judiciary from Executive?

1416.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
reports received from the State Gov-
ernments indicate that no further pro-
gress has been made since December,
1959

Inquiry Re. Death of a Lance Naik

1417 J Shrl Ram Krishan Gupta:
‘L Shri S§. M. Banerjee:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 566 on the
26th November, 1959 and state:

(a) whether the Court of Enguiry
regarding the death of Lance Naik of
Ministry of Defence Security Corps
has been concluded; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) The proceedings of the Court of
Inquiry are still under examination by
the military authorities concerned.

Uniform for the Fire Fighting
Personnel

1418. Shri Ram Krishan Gupta: Will
the Minister of Defence be pleased to
refer to the reply given to Unsiarred
Question No. 587 on the 26th Novem-

ber, 1859 and state:

(a) whether Government have con-
sidered suggestions for including cer-
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tain further items in the scale of
uniform for fire fighting personnel in
the defence installations; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
suggestions are still under the active
consideration of Government.

Loang for Construction of Hostels.

1419, Shri Pangarkar: Will the
Minister of Educatlon be pleased to
state the amount of loans for the con-
struction of Hostels sanctioned during
the year 1959-60 (State-wise)?

The Minister of Education (Dr. K. L.
Shrimall): The following amounts of
loans have been sanctioned for the
construction of hostels during the year
1959-60 (State-wise).

Rs.

Assam 1,19,200
Andhra Pradesh 3,10,000
Bombay 1,58,075
Bihar 1,27,835.50 nP.
Kerala 62,000
Madras 2,51,000-
Mysore 3,88,000
Madhya Pradesh  2,75,150
Punjab 1,63,000
Orissa 1,23,675
Rajasthan 7,25,000
Uttar Pradesh 6,66,000
West Bengal 3,90,000
Delhi 1,45,795

Total Rs. 39,04,730.50 nP.

New York Tribune Forum for
High Schools

[ Shri Pangarkar:
1420, Shri Suobodh Hansda:
Shri R. C. Majhi:
| Bhri 5. C. Samanta:

Will the Minister of Education be
pleased to slate:

(a) whether any delegate has been
selected for “New York Herald Tribune
Forum for High Schools” for the 1860
Forum; and
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(b) the actual sum spent for the
selection of a delegate?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) Rs. 276.30. (Rupees two hundred
and seventy six and Naya Paise thirty
only).

Cen'ral Institute of English, Hyderabad

1421, Shri Pangarkar: Will the Minis-
ter of Education be pleased to state:

{(a) the actual amount spent by the
Central Institute of English, Hyder-
abad, during the year 1958-60 so far;

(b) the number of seminars and
conferences held by the Institute dur-
ing the year 1959-60 so far; and

(c) the recommendations, if any,
thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) Rs. 2,46,486.24 nP. upto
28th February, 1960.

(b) Ome
Course,

Seminar-cum-Training.

(¢) No reconmrmendations arc made
at such Seminar-courscs.

Teachers and Inspecting Officials in
Orissa

1422. Shri Chintamoni Panigrahi:
Will the Minister of Education be
pleased to refer to the reply given
to Unstarred Question No. 148 on the
18th November, 1959 and state:

(a) whether information regarding
the number of teachcrs and inspecting
officers who have been appointed in
Orissa during 1958 has been rcceived
now; and

(b) if so, the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes.

(b) The number of teachers and
the Inspecting Officers appointed is
993 and 18 respectively.
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Compulsory G. P. Fund

J Shri 8. M. Banerjee:
1423 3 Shri Jagdish Awasthi:

Will the Minister of Finance be
pleased to state:

(a) the total amount per ycar Gov-
emment are likely to get as a result
of compulsory deduction of G.P. Fund
from the Central Government
employees;

(b) whether Government employees
have expressed their opinions against
this scheme; and

(¢) if so, the reaction of the Gov-
ermment thereto?

The Minister of Finance (Shri
Morarji Desal): (a) The total addi-
tional amount of subscription to the
Genceral Provident Fund is estimuted
at approximately Rs. 35 crores per
annum.

(b) Yes, Sir.

(¢) Government have carcfully con-
sidered the representations received
from the employees, but have come
to the conclusion that compulsory
subscription to the provident fund is
necessary not only to mitigate the
effect of the additional financial
burden and to avoid any inflationary
tendencies that may result from the
increase in remuneration as a result
of the recommendations of the Pay
Commission, but it is also in the
interest of the Government servants
themselves.

School of Archaeology

1424, Shri Narasimhan: Will the
Minister of Scientific Besearch and
Cultural Affalrs be pleased to state:

(a) whether the School of Archaeo-
logy established by Government is
under the control of the Director
General of Archacology or whether it
is a separate depariment;

(b) its relation with the univer-
sities specialising in archaeology; and
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(c) how this Governmental institu-
tion will maintain the high academie
standards of the universities?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The School of
Archaeology is under the control of
the Director General of Archaeology
and is not a separate department.

(b) The School of Archaeology lays
emphasis on the practical aspect of
Archaeology and is independent of any
University.

(c) Does not arise.

UNESCO Asian Regional Conference
at Earachi

1425. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
stare:

(a) whether Indian representatives
attended UNESCO  Asian  Regional
Confercnee held at Karachi this year;

(b) if so, the main decisions of the
Conference; and

(e) to what extent India is benefit-
ted by these decisions?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes.

(b) The main decision of the Con-
ference was to prepare a Working Plan
for compulsory primary education In
Asia. The objective of this Plan is
te enrol 20 per cent, of the total popu-
lation in primary schools in 20 years.
The plan is estimated to cost 65 billion
dollars in total and the Conference
has called upon the economically
advanced countries of the world to
assist the people of Asia to implement
this programme.

(c) The bencfit to India will depend
upon the extent to which external
assistance from the economically
advanced countries would be pro-
moted by the findings and recom-
mendations of this Conference,
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Licences to Steel Re-Rolling Mills
in Punjab

1426. Shrl Ajit Singh Sarhadl: Will
the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether any licences have been
issued for steel re-rolling mills in
Punjab in 1958 and 1958;

(b) if so, the names of the parties;
and

(c) the criteria in making such
selection?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
to (c). No licences have been issued
to any new rc-rolling mills in the
Punjab in 1958 and 1958. However,
as a result of the general decision to
recognisc units which were in exist-
.ence before, but which had not been
recognised, the following mills were
recognised:

(1) Gru Arjan Iron & Steel Rol-
ling Mills, Mandi Gobindgarh.

(2) Vijay Iron & Steel Rolling
Mills, Sirhind Mandi.

(3) Sirhind Steel Rolling Mills,
Sirhind Mandi.

(4) Shree Ganesh Iron & Steel
Rolling Mills, Mandi Gobind-
garh.

(5) Service Iron & Steel Rolhng
Mills, Morinda.

(6) Inder Singh Tipper Chand,
Sunam, Punjab.

(7) Ambala Rolling Mills &
Foundry Works, Chandigarh.

(8) Amrit Steel Rolling Mills,
Barnala.

(9) Dhiman Industries, Sangrur.
(10) Banta Singh Kartar Singh

Iron & Steel Rolling Mills,
Mandi Gobindgarh.

{11) Battan Lal Agarwal Iron
& Steel Rolling Mils, Gobind-

garh.
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(12) Asa Ram Kushi Ram, Amloh,

These were recognised under the
Iron & Steel (Control) Order.

Besides seven units  which had
been recognised under the Iron &
Steel (Control) Order were licensed
under the Industries Act because the
number of workers exceeded 48.
These units are:

(1) Modi Qil & General Mills,

Gobindgarh.

(2) Gainda Mal Handa & Sons,
Phagwara.

(3) The Iron Factory (Regd.),
Gobindgarh.

Panesar Iron & Steel Rolling
Mills, Gobindgarh.

(5) Sulekhram Banarsidas Steel
Rolling Mills, Gobindgarh.

(6) Sant Ram Ranji Das Iron &
Steel Rolling Mills, Gobind-
garh.

(7) Punjab Steel Rolling Mills,
Gobindgarh.

(4

—

Recruliment of Jawans

1427, Shri Jhulan Sinha: Will the
Minister of Defence be pleased to
stale:

(a) whether there is any test for
literacy and education laid down in
the recruitment of Jawans of the
fighting forces;

(b) whether there has been any
change in respect of these tests since
the attainment of Independence; and

(e) the position of literacy among
the Jawans?

The Minister of Defence (Shri
Krishna Menon): (a) The position in
the three Services regarding tests for
literacy and education of reeruits is
as follows:

Army:

The minimum education standards
prescribed for warious categories of
recruits vary from bare literarcy in
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their own language to Matriculation.
However, there is provision for rec-
ruiting illiterates upto certain pres-
cribed limits in case literates are
not available. Tests are held at the
time of enrolment in all cases, ex-
.cept those of illiterate candidates and
non-matriculate-entry candidates who
produce documen‘ary proof of their
educational qualifications,

Navy:

The minimum educational stand-
ard for enrolment wvaries from the
4th class to Matriculation, except
that in the case of Topasses (Sweep-
ers) no qualifications have been laid
down. Tests are given at the time
of enrolment in all cases except that
of Topasses for whom there is no
test.

Air Force:

The minimum educational qualifi-
cation prescribed for the majority of
categories is Matriculation, In some
categories, however, non-matricu-
lates who can answer simple ques-
tions on percentages, averages and
areas, etc. and can speak and write
English, are eligible. Tests are held
at the time of enrolment in all cases.

(b) Yes. So far as the Army is
concerned, the tests were introduced
after Independence.

(c) Any illiterate candidates who
are recruited, are made literate dur-
ing the course of their training, with
the result that every trained soldier,
sailor or airman is literate at least
in Hindi in Devnagari Script.

b

Rural Insurance in Punjab

1428, S Shri Ajit Singh Sarhadi:
_ Shrl D. C. Sharma:

Will the Minister of Finance be
pleased to state:

. (8) whether any scheme for rural
insurance has been taken wup in
~ "Punjab so far;

(b) if so, the nature of the scheme;
and

(c) the area proposed or selected?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). The Life
Insurance Corporation is procuring
new life business from all rural as
also from urban areas of the Pun-
jab. No special scheme for rural
insurance as such has been drawn
up for the Punjab by the Corpora-
tion,

Tripura Territorial Council

1429. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Chairman, Tri-
pura Territorial Council has asked
for transfer of more functions and
powers to the Council;

(b) if so, whether transfer of the
functions of the Community Deve-
lopment Blocks is included in that
demand; and

(c) whelher Government contem-
plate to transfer the functions of

C.D. Blocks to Tripura Territorial
Council?

The Minister of Home Affairs
(Shri G. B. Pant): (a) to (c). The
Chairman of the Tripura Territorial
Council proposed that the following
schemes connected with the Com-
munity Development Programme
should be transferred to the Council:

(1) Animal Husbandry Scheme,
and

(2) Social Education Programme.

The first scheme is being implement-
ed through the agency of the Council
With regard to the second scheme,
as stated in my reply to unstarred
question No. 2608 on the 24th Secp-
tember, 1958, social education is not
included in the matters which, un-
der the provisions of the Territorial
Councils Act, are to be under the
control of the Council
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Tribal People on Electoral Rolls in
Tripura

1430, Shri Dasaratha Deb: Will
the Minister of Law be pleased to
state:

(a) the total number of claims
submitted by the tribal people of
Damechhera, Dharmanagar, Tripura for
inclusion of names in the Electoral
Rolls (for the Parliamentary Con-

stituency) which were revised in
1959-80;

(b) the total number of such
claims accepted; and

(c) the reasons for non-accept-

ance of rest of them?

The Deputy Minister of Law (Shri
Hajarnavis): (a) Three hundred and
eight,

(b) Nine
(e) For want of evidence.
Muslims on Electoral Rolls in Tripura

1431, Shri Dasaratha Deb: Will
the Minister of Law be pleased to
state:

(a) the total number of claims
submitted by the Muslims of Padma-
bil, Dharmanagar and Tripura, for
inclusion of names in the Electoral
Rolls (for Parliamentary Constitu-

ency) which were revised during
1959-60;
(b) the total number of those

which have been accepted; and

(c) the reasons for non-accept-
ance of the rest of the claims?

The Deputy Minister of Law
(Shri Hajarnavis): (a) One hundred
and seventeen.

(b) None.

(e) For want of evidence
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Claims by Political Parties on Elec-
toral Rolly In Tripura

1432. Shri Dasaratha Deb: Will the
Minister of Law be pleased to state:

(a) whether political parties in-
cluding Commurust Party of India
were permitted to submit enlisted
claims for inclusion of names in the
votes' list during revision of Electo-
ral Rolls of Parliament in Tripura,
during 1959-60;

(b) whether Communist Party of
India submitted such claims;

(c) if so, total number of such
claims accepted; and

(d) the reasons for non-acceplance:
of the rest of the claims?

The Deputy Minister of Law (Shri
Hajarnavis): (a) to (d). The in-
formation is being collected and will
be laid on the table of the House in
due course.

Extraction of Glucoside from Plants

1433. Shri Ram Krishan Gupta:
Will the Minisier of Sclentific Re-
search and Cultural Affairs be
pleased to state:

(a) whether it is a fact that the
Regional Research Laboratory at
Jammu has extracted an important
glucoside (from a plant) which is
useful in the treatment of radiation
exposure; and

(b) if so, whether there is any
proposal for commercial manufacture
of this glucoside?

The Minister of Scientific Re-
search and Cultural Affairs (Shri
Humayun Kabir): (a) A glucoside
known as ‘Rutin’ has been extracted
by the Regional Researdh Labora-
tory, Jammu from the plant Fagopy-
rum  esculentum. Work done in
U.S.A. has shown that Rutin can be
used in treatment of after effects of
radiation.

(b) Not yet, Bir.
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Registration of Tibetans

1435. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
Plrased to state:

(a) whether any Tibelans staying
in Ladakh or in any other part of
the country have applied for regis-
tration as Chinese citizens; and

(b) if so, the number of such per-
sons?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Govern-
ment are not aware of any Tibetan
having applied for registration as a
Chinese citizen.

Misuse of Building Materials by
M.E.S. Employees

1436. Shri Balmiki: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government are
aware that the building material
(like ballies, cement, wire and
cement sheets etc.) is being misused
by the MES. employees for the
construction of their houses at
Anand Parbat, Delhi;

(b) whether it is a fact that Gov-
ernment goods have been stolen;

(¢} whether it is also a fact that
a court of enquiry was appointed
to go into the matter; and

(d) it so, the results and findings
of the court enguiry?

The Minister of Defence (Shri
Krishna Menon): (a) No case has
come to the notice of Government
regarding misuse of building mate-
rial by M.ES. employees for con-
struclion of houses for themselves
at Anand Parbat Delhi MES. em-
ployces are not known to own houses
in Anand Parbat. They have accom-
modation provided for them by
Government.

(by to (d) Presumably the ques-
tion refers to Anand Parbat. No case
has come to the notice of Govern-
ment. A Board of Officers is how-
ever enquiring inter alia about some
allegations of unauthorised additions
and  alterations to Government.
quarters by the occupants using
Government material, The enquiry
is in progress.

Misuse of Furniture by ME.S.

Employees

1437. Shri Balmiki: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that the
Government  furniture for M.E.S.
employces is not only misused, but
stolen at Anand Parbat, Delhi;

(b) how many cases of thefts
have been brought to the notice of



7817 Written Answers

Government
months;

during the last ten

(c) whether it is also a fact that
a Court of Enquiry was conducted
to go into the matter; and

(d) if so, the results and findings
thervof?

The Minister of Defence (8hn
Erishna Menon): (a) No, Sir,

(b) No case of theft has come to
notice of the Government during the
last 10 months.

(c) and (d). Do not arise.

Retail Prices of Khandsari Sugar

1438, Shri Sumat Prasad: Will the
Minister of Finance be pleased to
state the variations in the wholesale
and retail prices of first class erystal
Khandsari supar at Muzaffar Nagar,
Meerut and Barcilly durmg the last
four months?

The Minister of Finance (Shri
Morarji Desai): A statement showing
the available information is laid on
the Table of the Sabha. [See Appen-
dix III, annexure No. 1].

Smuggling on Kutch Border

Shri S, A. Mehdl:
139 < Shri P. G Deb:

Will be Minister of
pleased to state:

Finance be

(a) whether smuggling on Rutch
Border is on the increase; and

(b) how many crafts from Pakistan
side have been seized recently?

The Minister of Finance (Shri
Morarjl Desai): (a) As far as the
Government are aware, the reply is
in the negative,

(b) Four small fishing crafts from
Pakistan were seized recently. All
these seizures were made in Janu-
ary, 1960 near Koteshwar Port.
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Visas for Forelgners

f shri Assar:
" | Shri Raghunath Slngh:

‘Will the Minister of Home Affalry.
be pleased to state:

1441

(a) whether it is a fact that the
number of visas granted to foreign-
ers in 1959 has gone down in com-
parison to the previous year;

(b) if so, the reasons therefor; and

(c) the number of visas granted
country-wlise In 1838 and 18587

The Minister of Home Affairs
(Shri G. B. Pant): (a) to (c). A
statement is laid on the Table of
the Sabha [See Appendix III, an<
nexure No. 2]. There is hardly
any reduction in the number of visas
granted during the year 1959. In fact,
visas returns from some Indian Mis-
sions abroad are still awaited.
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University of Peoples’ Friendship in
Moscow

[ Shri Shree Narayan Das:
1442‘4 Shri Radha Raman:
|_ Shri Shivananjappa:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether Government have re-
ceived offers from the Government
of the Soviet Union for admission of
students to Moscow’s new University
of Peoples’ Friendship;

(b) if so, the nature of offers re-
ceived and the terms and conditions
on which Indian students are to be
admitted there; and

(c) whether any indication has
been given as to the method of selec-
tion of such students?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) and (c). Do not arise,

Hindu Marriage Act

1443 J Shri Shree Narayan Das:
"7 Shri Radha Raman:

Will the Minister of Law be pleas-
ed to state:

_{u'l whether the working and ad-
ministration of the Hindu Marriage
Act, 1955 has since been reviewed
either at the Centre or at the State
level;

(b) whether statisties are avail-
able with regard to cases having
been flled under the said Act before
competent courts; and

(e} it so, the number of cases so
filed and disposed of during the

period the Act has been in force in
different States?

‘The Deputy Minister of Law (Shri
Hajarnavis): (a) The working and
administration of the Hindu Mar-
riage Act, 1455, has not been review-
ed by the Central Government after
the Act was passed as no serious
lacuna or difficulty in the adminis-
tration of the Act has been brought
to the notice of the Government of
India, The Government of India are
not aware whether any State Gov-
ernment has underlaken a review of
the working of the Act.

(b) No Sir; the administration of
the Act is the responsibilily of the
State Governments and they are not
required under the provisions of the
Act to furnish any statistics in that
behalf to the Central Government.

(c) Does not arise.

Export of Scrap

1444. Shri M. B, Thakore: Will the
Minister of Steel, Mines and Fuel
be pleascd to state:

(a) whether Government are
aware that on account of the pre-
vailing export restrictions on No. 1
new sheet cuttings and punchings,
large tonnage of this scrap, after It
has become sufficiently rusty, is now
exported as No. 2 inferior bundles
resulting in the loss of foreign ex-
change: and

(b) if so, the reason for not lifting
the ban on the export of No. 1 shall
cuttings and punchings?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). No. 1 Sheet Cuttings are
not allowed to be exported except to
the extent of ten percent of No. 2~
and 3 quality sheet cuttings export-
ed. Liberal export canot be allow-
ed as No. 1 sheet cuttings are re-
quired for use by indigenous re-rol-
ling industry,
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Retired Government Employees in
Life Insurance Corporation

Shri Parulekar:
1445. <\ ‘Shri S. M. Banerfee:

‘Will the Minister of

Finance be
~pleased to state:

(a) whether some retired Govern-
‘ment officials have been employed in
+Life Insurance Corporation;

(b) if so, the total number employ-
ed since the formation of the Cor-
poration; and

() the posts held by them  at
~present?

. The Minister of Finance (Shri
Morarjl Desai): (a) to (c¢). The re-
“tired Government officials employed
by the Life Insurance Corporation
sinece its formation, together with the
posts held by them at present, are
indicated in a statement laid on the
" Table of the Sabha, [See Appendix
III, anncxure No. 3].
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Scheduled Castes and Scheduled
Tribes

f Shri B. C. Mullick:
1448-1 “shri siddiah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No, 716 on the
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3rd March, 1960 and state whether
any of the six candidates selected for

to matter of

wurgent Public

importance
The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
number of employees in the Ordnance

the posts of Assistant C issioner
for Scheduled Castes and Scheduled

Tribes belong to Scheduled Castes
for Scheduled Tribes?
The Deputy Minister of Home

Affairs (Shrimati Alva): No, Sir.
School Buildings in Delhi

1449, Shri Ram Garib: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 552 on the 28th Febru-
ary, 1960 and state:

(a) the names of the 48 schools of
Delhi for which pucca buildings are
proposed to be constructed together
with their construction programmes;

(b) whether Government propose to
allow private agencies such as DAV,
* Ramjas and S.D. and Dayal Singh
Trust ete., to start schools in Govern-
ment colonies;

(c) whether any request has been
received by Government from any of
them for allotment of land for the
purpose; and

(d) if so, from whom and where?

The Minister of Educatlon (Dr. K.
L. Shrimali): (a) A statement is laid
on the Table of the Sabha, [Sce
Appendix III, annexure No. 4].

(b) There is no restriction on the
opening of schools by private agencies
in Government colonies.

(¢) No, Sir.
{d) The question does not arise.

Skilled Employees in Ordnance
Factories

1450. Shri Hem Raj: Will the Min-
ister of Defence be pleased to state:
(a) the number of skilled employees

working in the Ordnance Faclories in
1959; and

{b) the number which is permanent
and the number which is temporary?

438 (A7) LS.—3.

Factories classed as skilled workers as
on 31-12-1958 was 3832. 1174 of them
were permanent and 2858 were tem-
pOTary.

12 hrs, g

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PLANE CRASH NEAR BANARAS

Shri 8. M. Banerjee (Kanpur): Sir,
Under Rule 187, I beg to call the
attention of the Minister of Transport
and Communications to the following
matter of urgent public jmportance and
I request that he may make a state-
ment thereon:—

“Plane crash near Banaras on
the 23rd March, 1960, resulting in
the death of three French
nationals.”

The Minister of Transport and Com-
munlications (Dr. P. Subbarayan):
Sir, a French registered Piper Apache
aircraft, FIBAFH, crashed soon after
getting airborne, at Varanasi Aero-
drome at 14-23 hours IST on 23rd
March, 1960, The three occupants,
Pilot Codet, a navigator and a lady
passenger, were killed and the air-
craft was destroyed by fire. All the
persons killed are reported to  be
French nationals, The aircraft crash-
ed approximately 600 yards west of
the Control Tower.

Shri B. B. Roy, Dcpuily Chief En-
gineer, Civil Aviation Training Centre,
Allahabad, has been instructed  to
proceed immodiately and conduct a
preliminary invesiigation at the site.
The accident has also hcen  reported
on telephone to the French Embassy.
It is understood that an officer from
the Freneh Embassy has also  pro-
ceeded to Varanasi. Further details
of the accident are awaited, and 1



7825 Papers laid on the Table MARCRH 24, 1960 7826

[Dr. P. Subbarayan]

can take the point no further now
till the report comes.

1203 hrs.

PAPERS LAID ON THE TABLE

NoOTIFICATIONS ISSUED UNDER ALL INDIA
SERVICES ACT AND INTER-STATE CORpPOR-
'ATIONS ACT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, I beg to lay on the Table a copy
of each of the following papers:—

(i) Notification No, G.S.R. 203
dated the 12th  March, 1960
making certain amendment to
Schedule III to the Indian Ad-
ministrative Service (Pay)
Rules, 1954, under sub-section
(2) of Section 3 of the All
India  Services Act, 1853.
[Placed in Library, See No.
LT-2019/60].

(ii) The Bombay Housing Board
(Reconstitution) Order, 1960,
published in G.S.R. 176, dated
the 20th February, 1960,
under sub-sectaion (5) of
Section 4 of the Inter-State

Corporations  Act, 1957,
[Placed in Library. See No.
LT-2020/60].

AMENDMENT To MEDICINAL AND TOILET
PrepARaTIONS (Excise Durties) RuLes

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, on behalf of
Shri B. Gopala Reddi, I beg to lay on
the Table, under sub-section (4) of
Section 19 of the Medicinal and Toilet
Preparations (Execise Duties)  Aect,
1955, a copy of Notification No. G.S.R.
299, dated the 12th March, 1960 mak-
ing certain further amendment to the
Medicinal and Toilet Preparation
(Excise Duties) Rules, 1856. [Placed
in Library. See No. LT-2021|60].

12.04 hrs,
ESTIMATES COMMITTEE

SEVENTY-SEVENTH REpORT

Shri Dasappa (Bangalore): Sir, I
beg to present the Seventy-seventh
Report of the Estimates Committee on
the Ministry of Commerce and Indus-
try—Small Scale Industries—Part I
(Organisation of the Development
Commissioner, Small Scale Industr-
ies).

12.04} hrs.
DEMANDS FOR GRANTS*—Contd.

MintsTRY OF TRANSPORT AND CoMMUD-
NICATIOS—Contd,

Mr. Speaker: The House will now
resume further discussion and wvoting
on the Demands for Grants under the
control of the Ministry of Transport
and Communications. The hon. Min-
ister may continue his speech.

Shri Tyagi (Dehra Dun): Sir, I rise
to a point of order. It is our privil-
ege, Sir, to have a parliamentarian of
vour standing in the Chair to guide
us on matters where procedure s
concerned, My difficulty arises out of
an anomally. This is a stage where
we are discussing the Demands for
Grants under the control of a parti-
cular Ministry, where we give our
opinions by way of proposing a re-
duction by one rupee, by hundred
rupees and like that in cut motions.
Now, it is a matter which directly
touches the cxpenditure items. If
there is a case where a Ministry has
erred, the result would be that there
would be a lot of reduction of re-
venue. In that case, how should the
Parliament express itself? Supposing
there is an important measure taken.

Mr. Speaker: Order. order. I have
understood the hon Member’s point of

*Moved with the recommendation of the President.
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order. If he is not satisfled after
hearing me he may tell me so. I have
been repeatedly reguesting hon, Mem-
bers to concentrate their attention on
this point. There are three kinds of
cut motions: one relating to policy—
that is, refusal of supplies, where the
cut motion is that the amount of the
demand be reduced to Re. 1; the
second one is with respect to indivi-
dual grievances where cut motions
may be tabled saying that the amount
of the Demand be reduced by Rs. 100
and, thirdly, there are economy cuts
where cut motions are tabled sug-
gesting that the amount of the de-
mand be reduced by a  specified
amount, say, Rs, 3 lakhs or Rs. 4
lakhs. But there it requires some
laborious working on the part of the
Member concerned. He has to study
the problem and then come herc and
satisfy the hon. Minister as to why
that can be cut, how there is another
provision for the same thing and so
on.

I find that generally hon. Members
concentrate their attention more on
individual grievances and occasionally
on policy statements. They do not
take the trouble of looking into the
Estimates Committee’s Reports or the
Public Accounts Committee's Reports
where they have recommended de-
finite cuts and so on. They have
never done so. Am I tp take their
placre and argue for them here? That
is my difficulty.

There is no difficulty so far as the
Rules are concerned. Hon, Members
must concentrate upon this and then
say: “Let this be reduced by Hs. 10
lakhs”. Then the hon. Minister will
take hold of that and ask: “How am
I to reduce it by Rs. 10 lakhs?” It is
for the hon. Members to supply all
information and support it. Therefore
there is no difficulty as far as the
rules are concerned.

Shri Tyagl: In the present case, Sir,
the tariff on trunk calls has been en-
hanced. A large chunk of hon. Mem-
bers of this House are of the opinion
that this would ultimately result in
a lot of loss of revenue because of less
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calls. In a case like this, what is the
method by which we can express our-
selves?

Mr. Speaker: They have done ex-
ceedingly well. They have already
referred to this matter. As a matler
of principle they ought not to do it.
The hon. Minister also said that he
will satisfy them. Yesterday, he said
that he would refer only to this mat-
ter, because the other hon. Minister
had spoken in extenso regarding other
matters. 1 am sure he will satisfy
the House.

The Minister of Transport and Com-
munications (Dr, P, Subbarayan):
Mr. Speaker, Sir, I am glad you have
stated that they could raise specific
issues, point out where mistakes have
been made and how it could be cor-
rected. I know hon. Members have
been rather perturbed over the recent
changes that have been made with
rcgard to trunk telephone calls and
with regard to the enhanced rate for
telephones. 1 will confine myself to
that for the present before I go on to
other matters that have been raised
during the debate.

Well, Sir, as I explained when I
answered gquestions on the question
of why these trunk telephone rates
have been revised, it is entirely due
to the feelings that have been gener-
ated in this House that they have to
wait hours and hours and do not get
connection, and they want, thercfore,
this matter to be considered fully.
We felt that the 33-113 per cent. rate
which was available to them from
midnight to 6.00 in the morning was
really causing a great deal of trouble
and nothing was going through. I
can tell the hon. Members of this
House that this concession was really
taken advantage of by the business
community, and even they were not
satisfled because calls were not going
through as they wanted.

Another thing that I have been cri-
ticised is that booking which was
given in advance has now been stop-
ped. That, again, is entirely due to
the fact that calls were not going
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through. Advance bookings were in
great numbers and the operators were
not able to satisfy the public  with
regard to the calls that werc being
asked for and the calls were not be-
ing obtained in time.

Well, Sir, I want to tell hon. Mem-
bers that I have had all that they
have said under consideration and I
am trying to find out a way by which
Members could be satisfled with re-
gard to these trunk calls. I hope to
revise some of the timings and some
of the rates that have been applied
now, so that they will gel greater
number of hours with regard to the
40 per cent. calls and greater number
of hours with regard to the 70 per
cent, calls. But I can tell hon. Mem-
bers that if really they want the sys-
tem to work properly it will not be
possible to give up the 100  per cent.
rate that has been fixed with regard
to calls from midnight to 6 O’clock
because it will mean more employment
of staff and more restlessness among
them. We must also take into account
the way in which complaints have
come—that calls are not attended to,
«to. hocause human nature  being
what it is, people fall asleep even if
they are up and want to do  their
duty and they are not able to effect
the ralls immediately after they are
called. But, as I have said, I shall go
through this whole matter and see
how we could ease the situation for
the public by extending the hours for
calls at 70 per cent. and 40 per cent.

Shri Tyagi rose—

Dr. P, Subbarayan: [ will not yield,
and I do not like to be interrupted
now. [ will yield only on a point of
order.

12:11 hrs.
[Mr DepPuTY-Sreaker in the Chair]

Shri Tyagi: The income will be re-
duced.

Mr., Deputy-Speaker: The. Minister
is in possession of the House. If he
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does not yield, the hon. Member must
have some paticace and at the end
of the speech hv can put questions.

Dr. P. Subbarayan: Shri Tyagi was
here the whole day yesterday. If he
wanted to add to the amount of cri-
ticisms that have come, he had an
opportunity, and he has lost it
Therefore, 1 am not going to yield
now.

Mr. Deputy-Speaker: That fault
might lie with me. He wanted an
opportunity, but I did not give it!

Dr. P. Subburayan: That is a matter
between you and him and not for me.
If I may be allowed to continue, what
I say is this. With regurd to the 70
per vent. and the 40 per cont. rute, 1
will try to sec how the time ¢7'n  be
extended so that the calls can go
through.

As hon. Members have asked me
whether there has been any increase
of revenue, 1 can assure them that
this step was not taken with the
idea of enhancing the amount we
would get. But I can assure them
also thal since this new system came
through, the number of calls that are
going through has really gone up. 1
have seen the graph. 1 have had it
madc and I can assure them that the
calls arc going through more ex-
peditiously then they  were before
this step was taken.

With regard to the telephone rates—
that is what excrcised the minds of
hon. Members—I  know people do
not want to pay more if they can
help it, and that is human nature all
over the world. At the samec time,
I would like to point out that people's
hunger for teicphones has increascd.
Everybody wants a iclephone, 1 get
letters from all kinds of people want-
ing a telephone here and a telephone
there. But I can tell hon. Members
that considering the equipmen. we
have got and the amount of cable we
have in our possession, it has not been
possible to give relief to everyone who
wants a telephone, Hon., Members
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will understand that the number of
telephones in this country since 1947
has gone up by 500 per cent. People
who want telephones and who arc on
the waiting list number over 1,50,000
already and this number will come to
nearly two lakhs by the end of this
year. With the amount at our disposal
we will not be able to satisfy even
those who are on the waiting list. If
we go on as we are doing now, we
shall be able to satisfy those who are
on the waiting list today, in about
three years' time. By that time, hon.
Members will understand, another
three lakhs of applicants would be
there who would still remain  un-
satisfled.

Shri Tyagl: All the better.

Dr. P. Subbarayan: Shri Tyagi says
“all the betler”. But other people
do not agree with him, because, from
the number of applications that I get
from people who want telephones, I
can say that the number is increasing
every now and then, If Shri Tyagi
likes to give up his telephone which
he is using free in Delhi and for
which he pays in Dehra Dun, he is
quite welcome to give it up if The
thinks, the amount charged is  not
what he could pay. That is all T can
say. But I would be very much hurt
if Shri Tyagi gives up his telephone,
because I telephone Shri Tyagi some-
times myself.

As I have said, I am having this
matter fully eonsidered and I have
heard the criticisms that have been
made on the floor of this House. I am
trying to see how the demands could
be satisfled. T am not myself the ar-
chitect of this; I have got to consult
my colleague, the Minister of Finance
also, before I could come to a decision
on this matter. But I can assure hon.
Members here that I shall keep  in
mind what they have said and will
try to do what I can to allay the feel-
ings that have been roused with re-
gard to this increase in the rates. But,
at the same time, I would like hon.
Members tp understand that it is not
possible 1o come down to the figures
that they want, that is, Rs. 10 per
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call and with regard to the amount
of free call that they are having.

I would first like to deal with what
my hon. friend Shri C. D. Pande said.
He said that I have increased the
rate by 300 per cent. That is not the
case, You are getting free calls of
200 per quarter. Taking into con-
sideration what Shri Pande has said,
it will come to this., With an average
of 10 calls per day, it comes to about
3,600 calls a year. You are now pay-
ing Rs. 420. If you increase it to
Rs. 20 per month and make it 300
calls, per month, it will come to
about Rs. 420. Under the new system
of Rs. 20 and 200 free calls, allowing
for 3,600 calls a year, as far as I have
worked out the figures, it will come
to about Rs. 540. Therefore, the
increase is only by 25 per cent. and
not by 300 per cent. as my hon.
friend contends.

Shri C. D, Pande (Naini Tal): What
1 suid was, instead of having 120 a
vear, we have 240. Therefore, it s
double—outright double. There arc
certain free calls now. After this re-
vision there would be no free calls
when it is made 240 per year. So,
that makes it more than 300 per cent.

Dr. P. Subbarayan: He is not cor-
rect. If 200 calls are free per quarter,
it means 800 calls are free per year
which they are not having now.
Therefore, they will be only paying
on 2,800 calls which, as I worked out,
amount to only about Rs. 560. It will
be only 25 per cent. more than what
they are paying today. It is not thut
I have said I am not going to decrease
this amouni. There will be some
decrease and I am examining it. But
Shri Pande will also understand this,
as he comes from Naini Tal where the
rate was 270. Now, it becomes 240.
There are not enough telephones in
Naini Tal. He will be paying 240.
Therefore he is a gainer by Rs. 30 in
the bargain.

Shri Tyagi: What about Dehra Dun?

Dr. P, Subbarayan: I think Shri
Tyagi also would gain on the round-
abouts what he loses on the swing.
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Shri C, R, Pattabhi Raman (Kum-
bakonam): What about paying in in-
stalments?

Dr. P. Subbarayan: I was going to
deal with it. The hon. Member is
rather in haste and wants to anticipate
what I am going to say. I am trying to
see whether we can recover the
amount quarterly, annually or month.
ly as it suils the convenience of the
subscriber. But if it is to be monthly,
I am afraid it will have to be in-
creased a little in order to make bill-
ing arrangements. Billing is once a
quarter., If monthly rates are given,
then the man will have to bill month-
ly and that means increase of staff,
I am sure hon. Members will under-
stand that when there is an increase
of staff we will have to charge a
slightly larger amount per mon‘h
than we would have to do when  the
sum was paid in advance. This was
merely for accounting purposes. We
felt that if a man pays annually we
shall be rid of a lot of trouble in
accounting, but still, for the conveni-
ence of the public and also because
they may not have in their hands
Rs. 240 to be paid in one instalment, I
said 1 will consider about giving the
oplion to the subscriber whether he
will pay it monthly, quarterly or
yearly.

I have said this much as far as the
criticisms that have been made with
regard to the telephone rates boi-
enhanced. I am sure hon, Members
will be satisfied with what I have
said and will let me work it out in the
way I could, considering the circum-
stances and considering the amount of
money we would want for the number
of tclephones that may be required at
the ond of the Plan period.

There have been criticisms with
regard to the way in which the Posts
and Telegraphs Department is work-
ing today. I am not here to defend
what has happened. I myself have
realised that things are not going as
quickly as we would wish them to
go. But I would request hon. Mem-
bers to consider the increase in tele-
phones, telegrams, postal services, etc.
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The number of pos.s office has in-
creased. Hon, Members will realise
that we have given post offices for
every village we could reach. There-
fore, the amount of work also has in-
creased. There have been complaints
that our staff has increased more than
1s necessary. I worked out and I find
that the staff has increased only by 65
per cent. compared to the 100 per cent
increase in the facilities that are given
to the public. The staff are working
as hard as we could expect them to do
and they are doing their best by the
public,

I know there have been mistakes
and complaints that telegrams do
not reach in time, A gentleman wrote
to me that he started from Madras
and telegraphed to his people here
that he would arrive by the Viscount
service, But the message reached
his people after he actually reached
Delhi. I know there are instances of
that kind. Not merely is the machine
at fault, but the human factor also
should be taken inlo consideration.

Shri Hem Barua (Gauhati); Tecle-
grams are delivered late always in
Assam :lim-w,.

Dr. P. Subbarayan: I admit what
Shri Barua says that telegrams do
not reach also there, But the human
element is also there. We arc trying
our best to see that people get the
service that they pay for. In some
cases I have even had the amount of
money paid for the telegram returned.
to the persons, because they did not
get the service they wanted. There
have been cases of letters also which
have reached Delhi three or four days
after they were posted instead of
reaching De¢lhi the very noxt day.
Here again 1 can only say that the
human element is at fault. A case was
brought to my notice the other day
when a letter posted in Karolbagh
was delivered in Akbar Road three
days after it was posted. I admit
that is very bad business. It does
happen inside Delhi itself. But con-
sidering the amount of postal letters
that are carried and taking the aver-
age of what goes wrong, I find it is
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zbout 2 per cent. I think for human
fallibility, 2 per cent. is not a  big
percentage to give on this account.

Shri Prabhat Kar (Hooghly): For
the individual it is very dangerous.

Dr. P. Subbarayan: I have already
admitted that it does happen on some
occasion. Perhaps a person lilke Shri
Barua is more unfortunate than others
because he does not get his telegrams
regularly.

Shri Hem Barua: It is a regular
feature in Assam that telegrams are
definitely and regularly delivered late.
I want the conditions to improve.

Dr, P. Subbarayan: Evidently Shri
Barua has got somebody who has got
a grudge against him and who does
not deliver the telegram. (Interrup-
tions). There are cases like that, but
taken on the whole, I think the postal
depariment is working as efficiently
as possible.

An Hon. Member: Not the telegraph
department.

Dr. P. Subbarayan: Everybody seems
to have a grievance against the post-
men and the telegraph peons. But
there are others who have not got
any gricvance., Taken all in all, I find
that most of the letters are being de-
livered on the day they arrive at
their destination. There may be a
few cases when delays do occur, but
as I said, we are trying to pull them
up and see that people like  Shri
Barua are satisfied and they get their
letters in time so that he does not miss
his engagement of which he seems to
be most particular.

Imagine what has happened. Post
offices in 1951 were 36,000, Today we
have got 65,000 post offices.

Shri Khushwaqt Ral (Kheri): But
they have become inefficient.

Dr. P. Subbarayan: Postal articles
posted in 1951 were 2270 million. To-
day the number is 3800 million. Money
worders were 513 million and today it
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is 73 million. Registered articles have
gone up from-76 million to 103 million.
Telegrams have gone up from 28
million to 34 million. Therefore, con-
sidering the increase that has occurred,
which is more than 100 per cent. in
some cases, | can assure hon. Mem-
bers that the the P. and T. Depart-
ment are doing their very best to see
that people are satisfied, because we
know it is a public utility service and
we are working it on commercial
lines.

Shri A. M. Tarlg (Jammu and
Kashmir): I do not get anything.

Dr. P. Subbarayan: Shri Tarig says
he does not get anything. He seems
to be an unfortunate individual. That
is all I can say. Whereas the work
has increased in some cases by 100
per cent. | think our efficiency has not
decreased by 100 per cent. If at all
the efficiency has decreased, it may be
by 2 or 5 per cent at the most.

As I snid, the number of employees
has increased only by 65 per cent. in-
stead of 100 per cent. increase. There-
fore, hon. Members will understand
that Being a commercial servicc and
being a public utility service we shall
be keen on attracting customers. We
want more postal articles and tele-
grams to be sent, more telephone ex-
changes to be used, so that our re-
venue will increase and we will be
able to satisfy the wants of the public.

As a matter of fact, Dr. Sushila
Nayar, referred to the savings bank
and national certificates.

The Minister of Rallways (Shri
Jagjlvan Ram): She is not here.

Dr. P. Subbarayan: My hon. col-
league reminds me that she is not
here But there are others who are
interested in that.

Shri D. C. Sharma: ({Gurdaspur):
She is never in the Housc after she
has made a speech.

Dr. P, Subbarayan: I am sorry 1 did
not hear what Shri Sharma said. So
1 cannot answer it.
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Mr Deputy-Speaker: He cannot ans-
wer what he has not heard.

Dr. P. Subbarayan: I am not trying
to answer what I have not heard. I
am not guessing what other people
have in their thought, because as
Coke has said, Devil himself does not
know the thought of man.

We are trying to  encourage the
people to buy national savings certi-
ficates. Unfortunately, I would like
to tell hon. Members here that some
of the forms which we wanted are
not ready and if there is any delay in
receiving or selling the national cer-
tificates, it may be due to want of
forms. But we are getting enough
forms now and I hope this complaint
will not be found next ycar,

People have complained about the
inadequacy of telephones. At the
same time, they do not want revenue
to be raised. How am I to satisfy the
people's thirst for telephones unless
I can find the funds for increasing the
number of telephones? We are lay-
ing underground cables for the sake
of convenience of telephone users.
It means more cxpenditure than'over-
head wire. So, all these things have
got to be taken into consideration be-
fore we can supply the demand that
is existing now. Not that I want to
take advantage of the demand that
exists, because I do want everybody
who is in need of a telephone to get
it and to use it also. Some hop. Mem-
bers said. “Suppose I do not make
any call at all, still I have to pay
Rs. 240" If he does not make any
call, there is no necessity for a lele-
phone for him.

Mr, Deputy-Speaker: But his friends
might be making calls to him,

Dr. P. Subbarayan: What the hon.
Member said was ‘“We do not use it
at all and yet we have to pay Rs, 240
All that I can say to those people is
that if they do not want this orma-
ment, they could give it up.

An Hon. Member: It is installed for
prestige purposes.
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Dr. P. Subbarayan: If they install
for prestige purposes they must pay
for it.

Shri Narasimhan (Krishnagiri): The
hon. Deputy Speaker was mentioning
that others wold like to call this
person.

Dr. P. Subbarayan: All that I can
say is that if he is not using the
telephone he cannot have the luxury
of other people calling him up. That
is all I can say about it. I assure hon.
Members that we will do the best we
can to give the best services at  the
cheapest possible rates.

There was a lot of criticism about
the air services and I think my hon.
colleague dealt with them in detail.
But I would like to say that we
have not got sufficient number of
planes we would like if services are
to be extended to all centres. Shri
Mathur, for instance, said: what about
Jodhpur and Jaipur, if you have a bi-
weekly service the man is not going
to wait to come back by your service.
That may be true, but I am also con-
ditioned and circumstanced by the
number of planes I have and the
routes which pay. On one side hon.
Members get up and criticise that the
IAC is losing a lot of money and
vou are getting a lot of money out of
the public tax-payer for giving en-
joyment to a few who can afford to
travel by air. That is one kind of
criticism. The other one is that you
have not got enough service and,
therefore, we are not able to travel.
I they are going to say “All right,
spend as much as you like on the air
criticism. The other one is that you
can” then, of course, they cannot com-
plain about the losses that may be
incurred. For instance, they were
asking: why are there so many ser-
vices to Bombay? Between Bombay
and Delhi there were two servicea
every day. It has now been increased
to 15 a week. In spite of it, there are
people who cannot get a seat on the
Bombay—Delhi service even for a
week. It only shows the popularity ef
the air service between Dehhi and
Bombay. In other services, for in-
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stance, we carry four or five passen-
gers in a Dakota which can carry 21
passengers. Therefore, they must be
working at a loss. A place like Assam
has got to be approached by  air,
because there is no way of getting to
Assam by the train service. There-
fore, in spite of the losses that we
incur we have got to run services in
those places for the convenience of
the public. For instance, in the case
of Assam we cannot avoid it.

I know that the Dakotas have be-
come old, they are not able to get up
to the height of some of the places in
Assam and that is why we are trying
to replace them by more adequate
plancs which will be able to go up
that height and satisfy the public, But
here again we are circumstanced by
financial considerations.  Therefore,
all that we have been able to buy,
and that too by barter agreements
are five Fokker Friendships, which
will not be delivered till early 1981,
Therefore people have got lo be
satisfied with the planes we have, and
we shall try to do what we can to sal-
isfy the nceds of the public.

The Air India  International are
making a profit, I know, but that pro-
fit is not as much as it would have
been if it had not been for the sirike
which went on for a week, which
caused us a loss of over Rs. 20 lakhs.
Therefore, I hope—I am talking
through the House to those pilots—
that they will not undertake these
lightning strikes in a  light-hearted
manner and will think of the national
prestize and the national honour that
is involved, becausc Air India Inter-
national is flying with our flags and
has made a very good name. With
the coming in of the Boeings. T think
we are going to do even better. But,
at the same time, even though I know
what the needs of these pilots are, I
hope they will not resort to lightning
strikes, as they did early this year.

Shri Goray (Poona): Will you make
the same appeal to the management?

Dr. P. Subbarayan: Well, I think
the management did the very best
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they could, if 1 may tell my hon.
friend, Shri Goray, and waited with
patience and only after the pilots
realised that the managmeent were
willing to negotiate with them, they
negotiated with them. I do not take
credit for anything that happened. I
entirely give it to the management for
the way in which they settled the
strike.

Now I will come to the question of
the second shipyard at Cochin. I
think my hon. friend the Minister of
Shipping has dealt with this most
adequately, but what I want to say
is this—Shri Gopalan has written a
long letter 1o me on this. He is un-
fortunately not here because of domes-
tic inconvenience—that people should
not take advantage of political con-
siderations for bringing up these mat-
ters. As a matter of fact, there was
no question of the second shipyard be-
ing given up, or the second shipyard
not being at Cochin, because I made a
clear statement about that on the floo.
of this House,

12.35 hrs.
MR, SPEAKER in the Chair]

When will it come up and how
quickly will it come up, these were
the only matfers under consideration.
Shri Gopalan, I think, wanted to make
out that I made a statement of this
kind in order to help the clections.
The election was the last thing in my
mind, I can assure hon. Members of
this House. It was the nalional neces-
sity, it was the necessity for incrcas-
ing our shipping tonnage, which made
us think of the second shipyvard and
no  political considerations entlered
into it. I can assure hon. Members
that neither the press statements that
appeared, nor the adjournment motion
that was raised on the floor of this
House, influenced the decision of the
Government. The decision of the
Government was entirely due to the
consideration of the question whether
there was any nccessity for a ship-
yard or not, and we do feel, consider-
ing how much behind other maritime
powers we are and considering the
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long coastline we have of over 3,500
miles, it is a necessity for us to be a
maritime nation, at leasy to  carry
our own gools round our coasis at
least without any foreign interveniion.

1 think during the last ten years
we have advanced so much that ex-
cept for a few, most of the tonnage
that is being carried round this coun-
try are carried in our own vessels.
Of course, Shri Raghunath Singh is
very keen on passenger service but 1
know that he realises the cost of @&
single passenger ship. The Scindia
‘Steam Navigation Company tried on
a UK. route for some time but they
had to give it up because of losses. We
bought that ship and it is now plying
between Madras and Singapore, 5.8
Madras, which he called Jala Azad.
It was plying in the UK. route and
the Company found that they could
not compete with other countries, be-
cause ships for passenger service are
being improved every year almost.
Now, Italian vessels do carry most of
the Indian passengers. How do they
do it as against the P. & O. liners?
That is because every cabin of the
Italian vessel is air-conditioned. If
you have to do it, the cost of a single
vesse] will be nearly Rs. 2 crores to 3
crores. Are we in a condition to buy
such vessels for passenger traffic bet-
ween India and Europe? Therefore,
I would like hon. Members to consider
it they would vote funds that are
necessary for the purchase of three
or four vessels which would be neces-
sary for passenger traffic, which will
mean about Rs. 16 crores. Then we
can have passenger service. Therefore
1 think we will have to wait in patience
till we are able to build our own
ships, and build them up to modern
conditions, before we can undertake a
passenger service.

Hon. Members also raised the point
about flag discrimination and, 1 think,
my hon. colleague did reply to it but
T would like to mention that we are
trying as far as possible to carry in
our own vessels the cargoes that we
order. They mentioned about fifty-
fifty of the United States. We cannot
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reach up to fifty-fifty because of the
number of cargo vessels we possess.
Also, we would like to carry the oil
ourselves by tankers. Bult we have
not got enough tankers to supply to
the people who are refining petrol
here so that it would be carried in our
own vessels,

But all these things will take time.
It will correct it:self because we are
today a national government. We
have national honour and national
prestige. Therefore we have got to
consider how best we can compete
with other nations and also have our
own wants supplied by oursalves. But,
as my hon. colleague explained yes-
terday, it will all take time. It is not
a matter of a day. We have
got to make up our economic
backwardness which has existed for
200 years in 20 years' time. All this
planning of which we have heard so
much comes because unless we pian
we will not be able to make up the
leeway. We have got to plan guickly
also so that our economic conditions
may be better and the common man's
lite may also be bettered in this pro-
Cess.

| shall end with these harbours of
which we have heard so much. Every-
body wants a minor port to be turned
inte a major port. But there are
priorities in this matter. I know both
Tuticorin and Mangalore have been
under consideration for nearly 20 years
now. Tuticorin scheme to my know-
ledge began as far back as 1927. But
the scheme for that was given up at
that time because the Tuticorin people
themselves did not want a harbour at
that time. Today they are crying
hoarse over it, whereas if they had
only helped the Government at that
time when the Government of the day
had more funds Tuticorin might have
been a major harbour today. But it is
because there was opposition from the
people of the locality themselves that
the scheme was dropped at that time
and they went over to Cochin. This
is the history which very few people
know,

Shri D. C. Sharma:
Pillai does not know it.

Shri Thanu
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Dr. P. Subbarayan: Shri Thanu
Pillai knows it as well as you do.

In spite of it we are taking up the
matter of both Tuticorin and Manga-
lore. Much will depend on the report
of the Intermediate Ports Committee.
When that comes we shall try to see
whether something cannot be done in
the Third Plan period itself both for
‘Tuticorin and Mangalore.

Shri Basappa (Tiptur): He did not
say anything about Mangalore at all.

Dr. P. Subbarayan: I do not know
whether Shri Basappa has put cotton
wool in his ears. I did mention Man-
galore. I said both Tuticorin and Man-
palore.

Shri Basappa: You said about Man-
galore but you did not say as much
about Mangalore as you said about
“Tuticorin.

Shri Cintamoni Panigrahl (Puri):
Whut about Paradip?

Dr. P. Subbarayan: Both will be
tsken up together. That is all I can
say. I cannot take jt any further in
spite of what Shri Basappa says him-
self.

I am very grateful to hon. Members
for having let me off so lightly because
at one time, as [ told people, I was
on the anvil. I am glad to be out of
the anvil and I thank them for the
consideration shown to me.... (Inter-
rupiion),

Shri C. D. Pande: You have won
them over by your sincerity and good
manners,

Shri 8. M. Banerjee (Kanpur): The
hon. Minister said that the LAC. is
sustaining a loss of about Rs, 50 lakhs.
I want to know whether this loss is
partly due to the operation of the non-
“cheduled operators and whether it is

a fact that the four private airline
operators with a fleet of about 15
Dakotas are having freight service

beyond Gauhati. I also want to know
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whether Government is inclineld to
take them over, that is, these private
operators,

My second point is this. As the
hon. Minister has appointed a Special
Officer to discuss this Pay Commis-
sion’s Report with the Federation re-
presentatives, I want to know whether
he intends to do the same in the case
of the Civil Aviation employees also.

My third point is that there are
about 70 civil pilots on whom Govern-
ment spends at the rate of Rs, 75,000
per pilot. They are still unemployed.
What is happening to them? Are
they likely to be employed?

Dr. P. Subbarayan: With regard to
the Pay Commission, I think I dealt
with that in answer to questions.
there are two officers working in the
P. & T. Department. They are going
into this matter. Provided we can fit
in all the demands that have been
made with regard to the amount san-
ctioned by the Pay Commission's re-
commendations and the Cabinet's
recommendations, we shall fit in as-
much as we could in order to satisfy
the demands. But if Shri Banerjee
wants to raise them up in a strike then
I shall have to be firm also as Shri
Thanu Pillai did. Shri Banerjee really
fishes in troubled waters, I am afraid.

Shri S. M. Banerjee: What is this?
Either you kindly hear me or you
should ask me to talk in another lan-
guage. I do not know Tamil. I never
said that a committee has been appoin-
ted. Two officers have been appoint-
ed. I want to know whether you are
going to adopt the same thing wi'h
regard to the Civil Aviation employces,
There i3 no question of a strike or a
non-strike. Why do you think that
n:tionalism is only your monopoly?

Mr. Speaker: What about Civil
Aviation employees?

Dr. P. Subbarayan: As regards Civil
Aviation employees, no doubt they
will also be fixed in the same manner
so that we do not increase the Budget
provisions the' *-ve been made.
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Shri Ramanathan Chettiar (Pudu-
kottai): The hon. Minister has not
referred to Sethusamudram project
which has been long pending.

Dr. P. Subbarayan: All that I can
say is that the Madras Government
are very keen on the Sethusamudram
Project if it can be fitted in with
Tuticorin harbour which is more the
primary necessity. We shall try and
do what we can.

Shri 5. M. Banerjee: What about the
other two points?

Mr. Speaker: The other two points
will be answered some time later.

Shri Subiman Ghose
One word, Sir.

Mr. Speaker: We have spent so many
hours—more than eight hours on this.
Any cut motion to be put separately?
—None. 1 shall put all the cut
motions together to the wvote of the
House.

{Murdwan):

The cut motions were rut and nega-
tived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1961, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos, 83 to 93 and 130 o 134 re-
lating to the Ministry of Transport
and Communications.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.]

Demano No. 83—MmnisTRy OoF TRANS-
PORT AND COMMUNICATIONS

“That the sum not exceeding
Rs. 5464000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Ministry of Transport and Com-

munications’,

Demanp No. B4—Inpian Posts aAND
TELEGRAPHS DEPARTMENT (INCLUDING
WorKING EXPENSES).

“That the sum not exceeding
Rs. 65,66,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1861, in respect
of ‘Indian Posts and Telegraphs
Department (including Working
Expenses)'.”

Demanp No, 85—Posts anp TELE-
GRAPHs DIviDEnDs To GENERAL RE-
VENUES AND APPROFRIATION TO RE~
SERVE FUNDS.

“That the sum not exceeding
Rs. 8,10,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Posts and Telegraphs Dividends
to General Revenues and Appro-

priation to Reserve Funds'.

Demanp No. 86—MercanTtice Mamwe

“That the sum not cxcecding
Rs, 63,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of poy-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Mercantile Marine'.”

Demanp No. 87—Lioer Houses awnp
LICHTSHIPS

“That the sum not exececeding
Rs. 1,37,56,000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in course
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of payment during the year ending
the 31st day of March, 1961, in
respect of Light Houses and

Lightships'.”
Demanp No. 88—METEROLOGY

“That the sum not cxceeding
Rs, 1,69,85,000 be granted to the
President to complete the sum
neeessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Meterology'.”

NICATIONS SERVICE

“That the sum not exceeding
Rs. 1,18,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay
ment during the year ending the
31:t day of March, 1961, in respect
of ‘Oveascas Communications

p

Service',

DeEmanp No. 90—AWvIATION

“That the sum not exceeding
Rs. Rs. 6,36,35.000 be granted to
the President to complete the sum
neccssary to defray the charges
which will come in course of pay-
ment during the vear ending the
31xt day of March, 1961, in res-

pect of ‘Aviation’.

Demanp No, 91—CentraL Roap Fuwp

“That the sum not exceeding
Rs, 8,77,17,000 be granted to the
President to complete the sum
necessary to defray  the charges
which will come In course of pay-
ment during the year ending the
31t day of March, 1961, in respect
of ‘Central Road Fund'”

Demany No.  92—CoMMUNICATIONS

(™CLUDING NATIONAL HIGHWAYS)

“That the sum not exceeding
R« 6.86,58.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during. the year ending the
31st day of March, 1961, in respect
of ‘Communications (ificluding
National Highways)'".

Demanp No, 93—MisceLLanNeous De-

PARTMFNTS AND OTIHE EXPENDITURE
UNDER THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS.

“That the sum not exceeding
Rs. 2,53,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of "Miscellaneous Departments and
other Expenditure under the
Ministry of Transport and Com-
munications"."

Demaxp No, 130—CaPITAL QUTLAY ON
Inpian Posts ann TeLecrapHs  (Nor

MET FROM REVENUE)

“That the sum not exceeding
Rs. 21,6031,000 be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st of March, 1961, in respect of
‘Capital Outlay on Indian Postis
and Telegraphs (not met from
Revenue)'”

Demanp No. 131—CArITAL OUTLAY ON

CIviL AVIATION

“Thal the sum not exceeding
Rs, 4,21,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Capital Outlay on Civil Avia-
tion"."

DemanNp No, 132—CaPITAL OUTLAY ON

PonTts

“That the sum not cxcecding
R: 2,66.03.000 be granted to the
President to complete  the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year emii:rlgr the
31st day of March, 1961, in tes’:
pect of ‘Capital Outlay on Ports".

DeMAND No. 133—CapiTAL OUTLAY ON
Roaps

“That the sum not exceeding
Rs, 18,33,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect

of ‘Capital Outlay on Roads'.

Demanp No. 134—OtHer CaprTaL QuT-
LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

“That the sum not exceeding
Rs. 9,74,85000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Other Capital Outlay of
the Ministry of Transport and

X

Communications’.
MiINISTRY OF HOME AFFAIRS

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 45 to 59 and 122 rela-
ting to the Ministry of Home Affairs
for which eight hours have been allot-
ted.

150 cut motions have been tabled to
these Demands. Hon. Members desi-
rous of moving cut motions may hand
over at the Table within 15 minutes
the numbers of the selected cut
motions.

Hon. Members are already aware of
the time.limit for speeches.

A number of hon, Members say that
as they are sitting in the back benches
they have been ignored and some States
have not been represented and so on.
I intend to give preference to those
hon, Members who have not at all
spoken, that is, either during the dis-
cussion on the President’s Address or
during the general discussion on the
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General Budget. I will give them pre-
ference. I will give an opportunity to
all hon, Members and not only to im-
portant hon. Members., Hon. Members
who have been here long must also
coach the other hon. Members who are
sitting behind them. Ewvery hon, Mem-
ber is a representative of eight lakh
members in a constituency. If the
same person is going to be allowed
an opportunity every time what are
others to do? Therefore I would re-
quest those hon, Members who have
been here for a longer time to stand
ou' and give place to the other hon.
Members. Let them also have an
opportunity. I will give first prefe-
rence to those hon. Members who have
not been given an opportunity so far.
So 1 will come from the back to the
front benches.

Demanp No, 45—MinistRy ofF Home
AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,06,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in coursc of pay-
ment during the year ending the
31st day of March, 1961, in
respeet of ‘Ministry of Home
Affairs’”

DemanNp No., 46—CABINET
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 34,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Cabinet.”

Demano No. 47—ZownaL CounciLs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1981, in
respect of ‘Zonal Councils'.”

Demanp No.
JUSTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,25000 be granted to the
President t> complete the sum
necessary fo defray the charges
which will come in course of pay-
ment durirg the year ending the
31st day of March, 1881, in
respect of ‘Administration of

"

Justice".
Demanp No, 49—PoLICE
Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 6,60,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in

respect of ‘Police’.”

DemManp No, 50—CENsUs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,39,63,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1861, in
respect of ‘Census’.”

DeEmanp No, 51—STATISTICS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,7407,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Statistics’.”

Demanp No. 52—Privy PURSES AND

ALLOWANCES OF INDIAN RULERs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,209,000 be granted to the

CHAITRA 4, 1882 (SAKA)

48— ADMINISTRATION OF

DeEMAND No.

for Grants 7852

President, to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1961, in
respect of ‘Privy Purses and
Allowances of Indian Rulers'.”

Demano No. 53—DeLar
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 11,51,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Delhi’.”

54—HIMACHAL PRADESR
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,36,02,000 be granted to the
President to plete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of "Himachal Pradesh”.”

Demany No, 55—ANDAMAR  AND
NicosAr IsLANDg

Mr. Speaker: Motion moved:

“That @ sum not cxceeding
Rs. 2,72,07.000 be grantcd to the
President to complete the sum
necessary to dcfray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Andaman and Nicobar
Islands'.”

Demanp No. 56—Mauu’ua
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,00,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year cnding the
31st day of March, 1961, in

respect of ‘Manipur'.
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Demanp No. 57—TRIPURA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,90,77,000 be granted to the
President to complete the sum
necessary io defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Tripura'.”

DEMAND No. 58—Laccapive MINICOY
AND AMINDIVI ISLANDs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs: 2162000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day cof March, 10861, in
respect of ‘Laccadive, Minicoy
and Amindivi Islands"."

Demanp No. 59—MisceLLaNeous De-
PARTMENT AND EXPENDITURE UNDER THE
MiNISTRY OF HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,67,89,000 b granted to the
President to  complete the sum
neeessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Home Affairs'"”

Demanp No, 122-—Caprrar. OUTLAY OF
THE MINISTHY OF HOME AFFAIRS

Mr. Speaker: Motion moved:
“That a sum not excecding
Rs. B1,18,000 be granted to the
President to  complete  the sum
neeessary to defray  the charges
‘which will eome in course of pay-
ment during the year ending the
31st day of March, 1961, in
respect of ‘Capital Outlay of the
Minis'ry of Home Affairs'”
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Mr, Speaker: Shri Thimmaiah?

Shri Raghunath Singh (Varanasi):
But he is in the middle row.

Mr, Speaker: I think he may go to
the last seat.

Shri Thimmalah (Kolar—Reserved-
Sch. Castes): Mr. Speaker, Sir, I
thank the hon. Home Minister and his
Ministry for the interest shown and
the efforts that they exert in uplifting
the Scheduled Castes and Scheduled
Tribes people in this country. In
spite of the efforts of Home Ministry
and other non-official agencies in the
country the bane of untouchability is
still in existence. This is in spite of
the fact that the country achieved in-
dependence about 12 years ago. The
methods and the ways which the Gov-
ernment adopts for the eradication of
untouchability have been appreciated.
But still there is something wrong in
the methods and the ways which the
Government adopt for the eradication
of uniouchability. If the Government
takes care to review the efforts made
and the amount of moncy that they
have spent for the eradication of un-
touchability, I think the results are
not encouraging. 1 do not mean to
say that the Government has pursued
a wrong policy or the Governmen! has
not made full efforts for the eradica-
tion of untouchability, but I say there
is something wrong in our policy and
in our method of approach for the
eradication of untouchability.

The Central Government allots lot
of money ‘o State Governments and
gives funds to the non-official agen-
cies for the eradication of untoucha-
bility but this has not made any effect
on the minds of the rural masses in
the country. There still oexists un-
touchability in rural parts of the
country and the people belonging to
scheduled castes are suffering very
much from the disability of untoucha-
bility. Therefore, I would submit to
the Government that at  least here-
after they must concentrate on their
efforts in the rural parts of the coun-
try and sec that untouchability is re-
moved as far as possible. The Gov-
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ernment gives money to the non-
official agencies and I am very grate-
ful to those non-official agencies for
the work they do towards the eradica-
tion of untouchability amongst Lhe
scheduled caste pcople. In the mean-
while, 1 want to make a humble sub-
mission to the hon. Home Minister
that these non-official agencies are not
so active in the rural parts as they
are active in the urban areas. They
confine all their work and all their
effor's for the eradication of untou-
chability only in urban areas and not
in the rural areas. It is high time
that the Government should see that
these non-official agencies - and the
governmental efforts are rather focus-
sed on the rural masscs and see that
this disability of untouchability is re-
moved as far as possible. In spite of
the fact that we have spent a lot of
money on this work and a lot of money
has been given to non-official agen-
cies also, we cannot even couni the
number of villages where Harijans are
allowed to take water from the wells.
I would submit to the hon. Home
Minister that the criterion for judging
whether the untouchability has vanish-
ed or is still in existence is to see in
how many villages the untouchables
are allowed to share the common well,
I would request the hon. Minister to
Eive us the number of wells that are
actually shared between Harijans and
non-Harijans. I do not mean to say
that you should give separate wells to
Harijans. I would be the last man to
say this. Caste Hindus do not allow
Harijans to share the common well. 1
would request the Government tn
make efforts in this direction. 1 think
some of the State Governments have
taken such steps but I do not know
the results, Some States are doing
that. But I want the hon. Home
Minister to insist upon the Chief
Ministers—as he insists on some other
things also—about this aspect of the
matter and also to see that common

wells are opened both for Harijans
and caste Hindus.
Some of the State Governments

think that they can spend the money
as they like. In the State of Mysore
I have scen that they allot lot of money
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to some of the news magazines which
publish the photographs oi the Minis.
ters and flutter the M.nisters and all
that. They never carry any effect on
the masses and they never usc the
money for the purpose for which it is
given. Therefore, the Central Gov=
ernment should see that the money is
properly spent and it directly goes to
benefit the scheduled caste people. It
is not enough to say that so much
money has been spent. You must
also see the results, You must mot
judge the results by the amount of
money that has, been spent. You
must also show some results. There-
fore, I want the hon. Minister o see
that the State Governments do not
spend the moncy unnecessarily with-
out showing any results. In the State
of Mysore, they give money wilhoul
any discreticn to all sorts of maguzines
which only publish the photographs of
the Ministers and they do no! carry
anything at all about the cradivction
of untouchability. You do nol take
note of it. About the money thai you
spend on cconomic development and
all those things you could show
some results but as far as the eradi-
cation of untouchability is concerned,
you cannot show the results. But still
I want the hon. Minister to see that
State Governmenis do effective pro-
paganda about the cradication cf un-
touchability and make effective use of
the funds placed at their disposa! and
see that the results are obtaincd.

Now 1 come to the Central Adv..cry
Board. I am very happy to say that
there is an Advisory Board st the
Centre. Similarly, I learnt a few doys
ago that the hon, Home Minister had
advised the Chief Ministers tc have
similar boards at the State level. it is
all right. But I wan' to submii t¢ the
Home Minister that the Centrzl Ad-
visory Board should be proportiona-
tely represented by each of thy Siate
MPs. Today some States are ropre-
sented by two or three MPs.  while
some States are not represented. Simi-
larly, it should be done in the Stales
also. In the State welfare boards I
have seen that only scheduled caste
MLAs are included and caste MLAs
are not included. This is so in the
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case of Mysore. We want to see that
other caste Hindus are also with us;
we wanl their cooperation; we want
the.r ideas; we want to impress upon
them our grievances. Therefore, I
would request the hon. Home Minis-
ter to sce that in the welfare board
at the S.ate level caste Hindus are
also included, one-third of the total
number. In addition to that at least
one M.P. of the concerned Siate—not
all MPs—may also be associaled with
the Stute welfare board. 1 make all
these suggestions for the eradication
of untouchabil.ly and also for the up-
liftment of Harijans.

Now I come to services. In the
Home Ministry's report it is stated
that the number of scheduled caste
candidates gelung inlo service has in-
creased. Though there is an upward
trend, but still the number is very
meagre and it is a negligible number,
The hon. Home Minister is very kind
—I have no doubt about that—but I
want him to be kind in all the things.
He is very kind so far as smaller jobs
are concerncd, but as far as bigger
jobs are concerned, he is not wery
kind. For example, when the Emer-
gency LA.S. Examination was held,
the Home Minister was kind
enough to announce that 12} per cent
of the posts will be given to sche-
duled caste people. But unfortunately
he did not give 12} per cent. He only
said that he increased the number
of candidates to be interviewed but
the Union Public Service Commission
could not appoint 121 per cent of the
scheduled caste candidates. That is a
very unfortunate thing. I also sub-
mitted to him that in the written
examination many candidates had
passed the Emergency IAS Exami-
nation, The Home Minister on the
floor of the House—if T remember
correctly—sta‘ed that viva voce can-
not be taken as the only criterion to
judge the merits of the candidates.
But unfortunatelv, as far as sche-
duled caste candidates are concern-
ed, viva voce had nentralised their
merit that they exhibited in the
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written examination. I would hum-
bly submit to the hon. Minister that
at least now he must try to increase
the number of IAS offiters from
amongst the scheduled castes and
tribas.

There is another point which 1
would bring to the notice of the
hon, Home Minister that he must be
a model as far as the upliftment of
scheduled castes and tribes is con-
cerned. No doubt he is a model—I do
not complain about it—bul there is
an omission which I feel it is my
duty to bring to his notice, If you
who are in charge of the Home Minis-
try and Harijan and tribal welfare
cannot give the 12} per cent guota
as prescribed by your oewn Ministry,
how can you expect the State Gov-
ernments to give the gquota?

13 hrs.

For example three or four years
back, the posts of Assistant Com-
missioners for Scheduled Castes and
Scheduled Tribes were adver.ised by
the Public Service Commission, car-
rying a salary of Rs. 600 to Rs. 800.
Eight candidates were selected, out
of whom five or six were Scheduled
Caste, people, but when it came to
the question of posting them, they
were not al all posted by the Home
Ministry under the plea of economy
measures. Is it not a great injustice
to us? As he knows, it is difficult
for the Scheduled Caste people to
get jobs with this salary, and it is
very regrettable that when they were
selected, they were not posted. I
appeal to him even now to revise
his decision, and not to apply the
economy measure only to the Sche-
duled Caste people. Because of eco-
nomy, is the recruitment to IAS and
IPS stopped? I agree he has to fol-
low some economy measures, but
why should that rule aoply only to the
Scheduled Cas'e people? The hon.
Minister must exert his influence to
see that orders are issued to the
candidates selected.
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Recently, the Home Ministry pas-
sed an order that reservauon would
apply to promotions also in the case
of the Scheduled Castes, Unforiu-
nately, when the order was being
implemented by the Railway Minis-
try, the High Court gave a ruling
that it was ultra vires and agawnst
the provisions of the Constitution, 1
do not know how the Home Ministry
is going to implement its order giv-
ing proper representation to the
Scheduled Castes. At this rate I am
sure for another 100 years this 12
per cent quota will not be fulfilled.
The [Home Minister knows it  better
than I because he is a better judpge of
the situation than 1. Therclore, 1
submit that he will have to translate
his sympathy into action and sce that
the 12} per cent quota is fulfilled at
every stage and that more Scheduled
Caste candidates arc recruited to the
Government  services. I am  very
happy about their instructions to the
State Governments and all that, but
the instructions will only remain on
paper when it comes to actual im-
plementation. Therefore, I appeal to
him to see that as far as possible
candidales are recruited, and that
State officers are also taken for senlor
posts. Shri Datar was kind enough to
say that he had spoken to the Chief
Ministers, and we are grateful to
him, but we want him to see that
everv State follows it so that more
candidates are given chances in the
services,

As for improving the economic
position of the Scheduled Castes, I
request  the Ministry to have a
scheme of training candidates in
some industries, and to increase the
number of trainees, since Harljan
boys, unless they are trained in
greater numbers cannot be em-
ployed in the industries being creat-
ed under the Second and Third
Plans. That is the only way of help-
ing these people to get some jobs in
industries. I do not sav this should
be only for the Scheduled Caste
veonle, it should he open to other
backward classes also. Of course, you
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are giving some training now, but it
is no good training 50 people this
year and another 50 people next
year, You must give training to at
least 1,000 people every year and see
that they are employed in the in-
dustries that are coming up.

Under the land reforms, land is
given to the Harijans and other land-
less pepole, but merely giving a piece
of land does not solve their economic
problem. Of course, subject to the
funds available, the Minister should
have a scheme to see that loans are
given for the purchase of bullocks
and implements for ploughing.
Otherwise, tomorrow  another land-
lord comes and purchases the land
from the poor man for a small sum,
and the Harijan again becomes land-
less. So, I request the Minister to
draw up a scheme in consultation
with the State Governments. No
doubt, now a pair of bullocks is
made available for three or four
people, but 1 want the scheme to be
on a larger scale so that the people
can settle on the land and have a
definite, concrete means of living and
solve their economic problem.

The Scheduled Castes and tribal
people are not able to engage in
trade and business due to lack of
capital, because they are not bomn
rich. There is the Industrial Finance
Corporation to give loans of
large sums to big people. We do
not want Rs. 10 lakhs or Rs 20 lakhs.
You may have some agency which
can give small loans to Scheduled
Caste people wiching to start some
business allowing them to repay it
in suitable instalments. In course
of time. they may also become hig
businessmen.

1 request the hon. Minister (o con-
sider all these things in their proper
perspective and, in the same way as
he has been pleased to give an  ex-
tension in the matter of reservation,
exert his sympathy to help us in
other directions also,
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Bhri J. B. Mehia (Jodhpur): Be-
fore I congratulate the Home Minis-
try, I wish to congratulaie myself
for having got this opportunity to
take part in this debate so early, As
you have been kind enough to say,
this is a backbenchers’ day, and I claim
to be a backbencher par excellence.

I should like to begin by congra-
tulating the Home Ministry for its
excellent work in streamlining the
administration and improving its
moral tone and efficiency, Hawving
said this, 1 should like to say a few
words about the Organisation and
Methods Division.

Casually I went through the re-
porls of this Division for the last
fow years, and I came across certain
items which set me thinking. I should
like to cnumerate a few typical items
and to share my impressions about
them with the hon Members here.

Firstly, I should like to invite the
attention of hon. Members to para
27 at page 13 of the Fourth Annual
Report (1957-58) of Organisation and
Methods  Division. This is how it
reads:

“New Design of form of file
cover, The lay-out of the exist-
ing form of file cover was found
to be defective in many ways.
The new form which was design-
ed after a carcful study makes
provision for certain additional
entries. In the older form of file
cover Lhe  spave provided for
entering the subject matter of
the file used to be covered up by
the centre flap. In the new form
this space has shifted towards the
top of the file cover and anyone
handling the file can read its sub-
ject without having to untie the
flaps.”.

As I read this item, I could not help
wondering what kind of careful study
was involved in making this great
innovation, namely shifting the space
provii~] for entering the subject-

MARCH 24, 1060

for Grants 7862

matter from the centre to the top
of the file-cover, and whether at any
rate, this is an item for which credit
should have been taken in the an-
nual report submitted to the Ministry
of Home Affairs and placed on the
Table of the House.

Somewhat similar remarks would
apply to some of the items at page
16 of the same rcport. One of the
items there is:

“A list of essential reference
books which every section and
officer should keep was stand-
ardised and circulated to all con-
cerned. Section Officers and
P.As. attached to the respective
officers have been made responsi-
ble to see that all the books in-
eluded in the list are properly
maintained.”.

The next item reads thus:

“A booklet listing the subjects
dealt with in each section with
the name and telephone number
of the officers in charge was pre-
pared and supplied to all.”.

There is another item on the same
page, which reads thus:

“Special arrangements  have
been made for the supply of 500
reference books to officers and
Sections together with correction
slips issued up to date.

—

wonder if this is the type of work
which the Organisation and Methods
Division should have taken credit for
and incorperated in this report. Then
there is something wrong somewhere.

Then, there is another very interest-
ing item to which 1 must refer, be-
fore I pass on to another subject.
And that is to be found in the next
year's report. At page 15 of the re-
port for the year 1958-59, this is what
we find:

“It was decided to intrnduce a
form of handing over note 1o be
completed by an officer of the
rank of Joint Director and Direc-
tor of the Railway Board when

. handing/taking over charge on
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transfer, or when proceeding on or
returning from leave etc.”.

Out of curiosity, I got a copy of this
so-called handing-over note, and I am
surprised that there is nothing in it
for which any credit could be taken.
It is just the normal handing-over
note, containing the following parti-
culars: Name of the relieved officer,
name of relieving officer, date of
handing|taking over charge. particu-
lars of files etc. handed|taken over,
total number of top secret, secret and
important papers etc., files, etc. pend-
ing action on table, list of secret
boxes, steel cupboards, cabinets, ete.
and their keys handed|taken over, No.
and description of metal pass handed/
taken over to/from Under Secretary
(G). 1 ask whether this is = sort of
item which cannot be left to the
normal care of the officers who deal
with these matters.

There is another type of cases:to
which I would like to daraw the atten-
tion of this House. These are also
from the report for 1957-58. ‘They
appear at pages 9, 10 and 17. There
are three sets of cases here. The first
one is ‘Delay in the fulfilment of
assurances given in Parliament’. The
second subject relates to  ‘Prompt
Supply of information to the Public
Accounts Committee’. The third one
relates to quick disposal of references
which are indicated by the Minister
or Deputy Minister. No, all these
cases are identical, the object in view
being to avoid delays, and yet, the
remedy which they have suggested is
not uniform. The responsibility to
kecp a watch over them is not on the
same class of officers in all the three
types of cases.

So far as fulfilment of assurances 1s
concerned, the work is entrusted to
the O & M Officer in each Ministry.
So also is the case of references indi-
cated by the Minister or the Deputy
Minister. But in the case of matters
concerning the Public Accounts Com-
mittee, it is the senior officer in the
Ministry who is held responsible. 1
do not see why there should be this
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divergence. In any case, 1 feel that
in so far as the O & M. Officers taken
upon themselves the duty to follow
up individual cases of delay, they are
trying to take up work which had
better be left to others who in the
normal discharge of their duties are
better placed and better qualified to
look after that work.

It is my humble conviction, and I
say so without presumption, that the
best person in such set of cases is the
Secretariat officers whose function it
may be to finally dispose of the cases
concerned. In other words, I con-
sider that any interference in the
day-to-day administration of offices is
u retrogressive and not a progressive
step. If our secretariat people, and
particularly the senior among them,
und those responsible for the final dis-
posal of cases arc worth their salt and
work with their eyes open, they will
automatically see why and where a
file has been delayed and how to pre-
vent such delays. If we shift this
responsibility or fasten this responsi-
bility on any other agency or officer,
then we are taking away the initiative
or responsibility from where it should
properly lie.

Now, two things emerg. vut of what
I have said. The first is that there is
a limit to change in methods and pro-
cedure and organisation; a permanent
O & M. Division has a tendency to
create work and make petty changes,
change for the sake of change. The
second is that there is a tendency to
over-step the limit of legitimate func-
tions, leading to what may be taken
to the interference in the normal
day-to-day administration of offices
and taking away the initiative from
those responsible for the efficient
functioning of those offices. If things
go on like this, I am afraid a time
may come when the O & M Officers
may even try to take up files and
start nothing on them, and I do not
know whether this would be desirable.

Hon. Members are aware—and I am
sure everybody in this House knows
it—of the way our own Lok Sabha
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Secretariat has been functioning.
Everybody, knows that every session,
almost every day, there are so many
innovations introduced, and yet it
does not require an O & M Team to
come and advise them here, because
here we have people who are alive to
their responsibilities and have initia-
tive and cxercise that initiative. If
any outside agency interferes, then
there would be a great discourage-
ment of this initiative.

In this context, I would like also to
stress a more fundamental point. I
venture to say that a constant change
in methods and procedure is neither
the way of good methods nor of good
administration or organisation. We
must certainly review our methods
and procedure periodically, but that
ought to be a sufficiently and reason-
ably long period. Constant change
always means lessening of efficiency,
for the simple reason that the staff
concerned have always to spend some
time and energy in the attempt to ad-
just and readjust themselves to the
constant changes in methods and pro-
cedure. The best mechanic will not
be able to do justice to himself if he
changes his tools or machines or parts
of his machines every day. I‘trust
that this aspect of the matter will be
appreciated by the hon |.'he_ _ﬁomt-
Minister, and that a more realistic and
practical approach would be adopted
so far as changes in methods and pro-
cedures are concerned.

Lest 1 should be misunderstood, 1
should like to state that I have my
deep appreciation of the very excel-
lent and commendable work that the
O & M Division has been doing in
the matter of usseun_:ent of wo!-k-
loads and in effecting economies,
That is their legitimate work. ‘Bu:
here again, I daresay that frequen
changes will not be desirable.

wi'araatheCl'SfHDlvl-
pea acerned, T should like to say
a few words about Appendix IT in
their Report. This purports to give
«ae number of primary receipts re-

MARCH 34, 1080

for Grants 7866

ceived and the percentage disposed of
in each Ministry every month. So
much of importance has been given to
this Appendix that out of 51 pages of
the Report, 30 pages are devoted to
this. Yet I wonder whether hon.
Members can appreciate what 1s the
significance and value of this long
Appendix. At least, I fail to make any
head or tail out of it. To my mind,
it is an entirely wrong and misleading
approach. Here the disposal is never
less than 90 per cent, and in many
cases it is more than 100 per cent. I
worked out the monthly average so
far as the first Department listed in
that is concerned, namely, the Atomic
Energy Department. It comes to more
than 100 per cent throughout the
year. Taken at its face wvalue, it
meang that the disposal is perfect and
that there have been no delays. Yet
everybody knows that red-tapism
reigns supreme though things may be
improving and that delay in the tran-
saction of government business 18 a
widespread complaint all round. What
is really relevant is not the disposal
of primary receipts but the final dis-
posal of the cases, that is, the grant
of the relief asked for or its final re-
jection. T believe there are cases
within the experience of everybody
where it takes not months but years
to be disposed of. Even assurances
given by Ministers on the floor of this
House sometimes take a long time to
be fulfilled.

So my humble submission is that
this approach, as indicated in Appen-
dix II, is an absolutely wrong approch.
It is, if T may say so with due defer-
ence, something like judging the per-
formance of Members of this House
by the number of times they come
and go out of this House! After all
what matters is how much time they
devote in this House and what is the
actual contribution they make in this
House. So we want statistics which
will give the correct picture from the
point of view of the final disposal. I
have rather a feeling that the way we
are treating the matter of disposal of
primary receipts is apt to retard the
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final disposal in so far as it leads
people to make unnecessary queries
or references just to get the primary
receipts out of the list of pending
papers. My submission is that the
O, & M. Division might usefully do
away with Appendix II and take up
the question of devising a method of
examining the flles with a view to find
out how many avoidable references or
queries were made, and how much
exira time was wasted in consequence.
Those who habitually do so should be
dealt with and brought to book.

I crave the indulgence of the House
to pass to another subject. I do not
want to get involved in the contro-
versy going at the highest level as to
whether there should or should not be
a high-power tribunal to deal with
corruption or misuse of authority by
those in power. What I do wish to
stress is the fact—if the fact needs
stressing at all—that the present
situation is not all satisfactory either
from the point of view of the public
or from the point of view of the
services. This is a paradox. It does
not satisfy either side. One feels
that far too little is being done. That
18 the public feeling The other side
feels that too much is being done—
too much of unnecessary shadowing
and harassment. 1 feel we owe it
t0 the public to do something which
will satisfy them that the Government
are doing their very best. Yet we
must do it in such a manner that the
officers do not feel that they are un-
necessarily harassed or shadowed.
Therein lies the path of statesman-
ahip.

I bave no doubt in my mind that the
Home Ministry and the Vigilance Divi-
sion under it have done very good
work in the direction of effecting
some useful changes in law and pro-
cedure. Hon, Members are aware of
this. It is not necessary for me to go
into details. But there are certain
wider aspects of the poblem of cor-
ruption which I should like to stress.

Firstly, my submission is that the
problem of corruption is vitally linked
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with that of discipline. Corruption
is, so to sav, the worst form of indis-
cipline, Unfortunately, indiscipline is
nn the incremse. My submission in
this regard is that we must take effec-
tive measures to root out indiscipline
if we are to combat corruption effec-
tively.

My Next submission is that in oraer
to enforce discipline, we must restore
the natural relationship between the
officer and his subordinates in the
matter of discipline. The officer should
have the requisite authority to enforce
discipline among his subordinates.
From this point of view, may I say
that I do not like a recent circular of
the Vigilance Division which says
that all acts of indiscipline should be
referred to them instead of being dealt
with by the normal officers who look
after the work of the office?

Then I suggest that the proce-
dure prescribed for dealing with cases
of indiscipline should be simplified.
At present, they are too tardy and
also not realistic. Even in the most
trivial cases, a formal charge has to
be framed in writing, evidence has to
be recorded and there are long pro-
cedures. Even ip criminal cases,
there is a summary procedure pres-
cribed for certain types of offences. 1
do not see why, if we are anxious to
check corruption and indiscipline, we
should not simplify this procedure.
At the same time, there should be no
interference from extraneous quarters.
Article 811 of the Constitution lays
down that ‘reasonable opportunity’
should be given to each officer before
any action is taken against him. But
then the question is what is reason-
able opportunity. Here again, I sub-
mit that the matter needs to be look-
ed into and we should simplify our
procedures and methods so 1.lul we
may be able to take speedy action in
the matter of discipline.

Shri C. B. Pattabhi Raman: Under
article 311 of the Constitution, the
Supreme Court has got well-defined
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rules regarding what is reasonable
opportunity.

Shri J. R. Mehta: That is exactly
my point. If the rules which have
been laid down by the courts stand in
our way, they should be simplified.
‘We can amend the Constitution so far
as that is concerned.

Mr. Speaker: Shri Chuni Lal.—He is
absent. He had written to me that he
has not spoken at all so far.

Shri Ramaul—He is also absent. 1
will call upon Shri M. R. Krishna to
speak.

I am really surprised that even
those Members who have not spoken
so far and who are anxious to speak
are not in the House when they are
called. Shri Chuni Lal says he has
not spoken at all. Shri Ramaul is
from Himachal Pradesh.

What I propose doing is this. I
have noted down the names of rep-
resentatives of the Opposition Groups.
Most of those Members who have not
spoken will be given an opportunity,
16 minutes each. Today we started
at about 1 o'clock. We have 5 hours
if we sit till 6 pm. as we have been
doing. Then there will be 3 more
hours left. How long does the hon.
Minister propose to take?

The Minister of Home Affairs (Shri
G. B. Pant): 1 do not know. So far
as 1 am concerned, it will depend a
great deal on the trend of discussion
in the House as to how long I will
take. If hon. Members do not want
to speak, I will take not a minute. 1
am not fond of hearing my own voice.
But Shri Datar will speak sometime
todey. I will speak tomorrow, if you
permit me.

Mr. Speaker: So for both the hon.
Ministers I will give 1} hours.

Shri G. B. Pant: I cannot say.

Mr. Speaker: It is not rigid. If the
hon. Minister wants, certainly more
time will be given.
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Shri G. B. Pant: I am not anxious
to speak long.

Mr. Speaker: I know; it is not so.
But let me not be misunderstood.

Shri G. B. Pant: I do not want to
tire the Members in any way or to
impose a strain on the Chair.

Mr, Speaker: As far as I am aware,
hon. Members are anxious to hear the
hon. Home Minister.

Some Hon. Members: Yes.

Shri Radhelal Vyas (Ujjain): When-
ever time is allotted by the Business
Advisory Committee, there should be
separate time allotted for Members
and for the Ministers. That will
facilitate matters.

Mr. Speaker: That is always taken
into consideration.

Shri G. B. Pant: We iry to be guid-
ed by the advice of hon. Members. If
they do not want us to speak, we will
not do so.

Mr. Speaker: May we not sit till
6-30 today?

An Hon. Member: Why not 77

Mr, Speaker: We will sit for half an
hour more today so that some more
hon. Members may be accommodated.
If each Member confines himself to
10 or 12 minutes, then I can accom-
modate still more.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): Now, there
are only few Members to participate
and so we can take 15 minutes.

Shri G. B. Pant: If there are only
few Members to participate, why sit
longer?

Mr. Speaker: I have got 35 names
already. Shri M. R, Krishna.

Shri M. R. Krishna: Mr. Speaker,
Sir, before I speak about the Schedul-
ed Castes and Scheduled Tribes, I
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would like to speak about the police
forces, both at the Centre and in the
States. Without going into details, I
would like to point out a few things,
especially about the increase in the
police forces.

Every day during the Question
Hour we hear about the youth move-
ment, the N.C.C, the Auxiliary Corps
and various other discipline schemes.
All these schemes and the training
that is being given to the people must
be of use to the States in some way
or other, not only during an emer=
gency but even during peace time.
The country seems to be feeling that
only through the police force many of
the evils could be curbed and that it
is an essential institution.

In most of the States there are
various types of evils and ills preva-
lent. They are all there because the
police forces are not enthusiastic en-
ough to remove them. For instance,
the colossal failure of the prohibition
policy in wvarious States or the failure
to check gambling and other things is
mainly due to the fact that some
people from the Police Department
are enthusiastic supporters of these
because they get some illegal gratifi-
cation. There may be some good
people in the Police Department. 1
cannot say that everyone who joins
the Police Department is a corrupt
man. But, still this corruption and
other things which are prevalent now
can be rooted out if we can only
think of certain other measures.

In many places the police are en-
trusted with various responsibilities
like the patrolling of streets or regu-
lating traffic and various other things.
It the States could reduce their pre-
sent number to half and if the other
half could be made up by recruiting
people on a stipend basis—it may be
students of colleges or schools or even
from outside these institutions—who
could be trained and whose services
could be utilised for this kind of
thing, I think, it will go a long way
in improving the very morale of the
police forces because, then, the chances
of corruption will not be much. This
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is just a suggestion; and, I think, the
Home Ministry would be able to find
some way out for making the best
use of these people and bringing down
the strength of the police force at the
Centre and in the States.

Coming to the problem of the Sche-
duled Castes and the Scheduled Tribes,
I would like to say in the beginning
that the programmes relating to the
Scheduled Tribes and Scheduled
Castes have been taken up seriously
only since the present Home Minister
has taken charge of these communi-
ties. Before that, Government was
definitely spending money, almost the
same amount, but the seriousness and
the interest were not there, And, it
is only after the present Home Minis-
ter took over, not only in the States

but also at the Centre, they have
started thinking about the wvarious
programmes and also of spending

money to a larger extent and giving
real thought to these problems.

There are many things about the
non-utilisation of funds in the various
States. In the recent Chief Minis-
ters' conference, I understand the
Home Minister was stressing this
point. He was kind enough to asit
them, whenever he visited the States,
to properly utilise the grants. Tt
was the usual practice of the Chief
Ministers of States to say that to im-
plement the programmes for the wel-
fare of the Scheduled Castes and
Scheduled Tribes they had no money.
Even in those cases, the Home Min's-
try was kind enough to extend enorm-
ous help to the States. But, if there
are still some States which have not
properly utilised the Central Govern-
ment grants, it may not be just be-
cause the Home Ministry at the Centre
is not interested but it may be due
to the varion: rondilions prevalent at
the State level

1337 hra.
[MR, DepuTY-SPEAKER in the Chair]
Now, I wunderstand the Home

Ministry is thinking of setting up a
machinery for liaison between the
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States and the Centre. I think if it is
done quickly most of the programmes
and schemes would be mplemented
.soon. At present the Assistant Com-
missioners just find out certain defects
in the State schemes as well as the
Central schemes and report to the
Central Government through the Com-
missioner for Scheduled Castes. They
do not have any executive power; nor
could they prevail upon the State
authoritics to implement the schemes.
If the present machinery or agency
which the Home Ministry contemp-
lales is set up to see that the pro-
grammes which are sponsored by the
Centre are implemented correctly, it
will go a long away to improve their
condition.

By article 17 of the Constitution,
untouchability Is abolished. The
Home Ministry has had to find many
non-official agencies to actually im-
plement this and to see that the prac-
tice of untouchability is given up in
the States. For that they have select-
ed some of the organisations which
have been in the field for long, like
the Harijan Sevak Sangh and others.
Some of these organisations have done
very good work. There may be some
other organisations which mighi not
have been able to properly utilise the
money for the purpose for which it
was intended

I would like to suggest one thing
here. Hitherto, probably. the Home
Ministry wanted the organisations in
a hurry to take the monetary assist-
ance from the Central Government
and start work such as propaganda
mgainst untouchability. For that, or-
ganisations like the Harijan Sevak
Sangh which was alreadv  dealing
with certain constructive programmes,
it was an advantage to get Central
Government assistance to carry out
mere propaganda against untoucha-
bility. But there are various other
organisations which have also received
this kind of assistance. If thev con-
tinue the propaganda against un-
touchability, speaking in Seminurs
and holding other kinds of meetings.
these are not really suitable things.
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It may be good for one or two years
but continuous speaking against un-
touchability by getting Central assisi~
ance was somewhat disliked by some
members of these organisations be-
cause they thought that unless there
Wwas some consiructive Progranuue
attached to the propaganda against
untouchability, mere propaganda will
not be of much good. Therefore,
these organisations feel that commoan
hostels, common schools which taxe
up children’s programmes and where
al kinds of children can mix and
where they are fed without calling
them inter-caste dining or anything
like that, will definitely help these
organisations to boldly speak against
untouchability at the same time doing
something really constructive and
creative. I therefore request the
Home Ministry to see whether they
can modify the rules because the
Ministry's intention is not only to re-
move untouchability but to help these
people with education and other faci-
lities,  Therefore, if the associations
come forward to take up certain cun-
structive schemes like running of the
hostels and so on, the Home Ministry
should not hesitate to provide them
with assistance that they can possibly
give.

The present day educational system
is very well known to the Members.
1 have read in a recent report of the
Scheduled Castes Commissioner that
some of the State Governments like
Rajasthan and Kerala have said that
these people should not be given very
costly education in the public schools
and so on and the Commissioner said.
rightly perhaps, that for competing
with other students for admission inio
the military college, sainik schools
and other institutions wunder the
Defence Ministry, they required that
kind of education. From that we can
understand that the present educa-
tional system is such that only a man
who has got enough wealth can give
the best education to his child and a
man who is not having enough money
has to admit his child in a school



?_3?5 Demands

where education ig such that the child
is not able to compete with the
student coming from the other insti-
tions. Therefore, the Home Ministry
should not hesitate to see that thesc
children are given the right type of
education. ~ After some years, when
these concessiong are withdrawn with
the present type of education, I am
sure the Scheduled Caste students will
not go too far because they will still
remain in the same position and the
Government at that time will have to
think of reviving their policy or leave
these people permanently in a state
which will not be very healthy.

There were questions this morning
about the work among the scavengers
in this country. It is a very import-
ant problem and I am glad that the
Home Ministry is wvery keen to
find some way out to ‘help these
people. There is a committee cons-
tituted under the Central Advisory
Board and it has gone all round the
country to find out ways and means
to remove certain things and prevent
the people from using all kinds of
primitive means to clean the lava-
tories and so on. Its report is still
awaited. It could have submitted its
report long ago because it is not
necessary that it should go round
every State to find out things. If three
or four States are visited to see the
way in which these people do the job,
it would be enough; it is almost the
wme n all other States. The com-
mittee should have submitted a report
long ago so that the Government
could have given some thought to it
and some remedy could have been
found out. These  organisations
should be entrusted with this job be-
cause the Home Ministry is providing
funds for producing films and so on.
These organisations should become the
agencies to educate the scavenging
community regarding the way in
which they should do their job. In
Jaipur or some other place, it has
been said that they would be giving
Rs. 150 to every family to see that
flushing svstem is fitted into every
house. This may be a very good
thing but in many places I think the
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very community may resent this be-
cause it has to carn its living. They
think they have to continue doing this
job. Ii is good to have flush-latrines-
and this may completely deprive them
of their employment. I know when
this committee visited some places,
the people reprcsented to it that the
municipality should be asked to pro-
vide some facilities for them to do the
job a little more cleanly. I also
understand that the money which has
been provided by the Central Gav-
ernment to some of the municipali-
ties has not been properly used and
ceven if it is used in purchasing some
buckets and so on, have not been put
into use by thesc people. 1 do not
know whether they have given it to
them or the municipalities are still
having it with them. The Home
Minister will have to be a little stiff
with the State Governments and the
municipalities as far as it is concern-
ed when he is keen to see that these
people do their job in a clean manner.
The Ministry is providing them enorm-
ous funds and why should not the
State Governments or municipalities
use that money and help these people?

Any amount of freedom will not be
of much use to these people unless
they are economically alleviated.
Under article 46, it has been specifi-
cally stated that special steps should
be taken to see that they are helped
educationally and economically. 1
do not see the reason why the Home
Ministry has failed in the field of
economic uplift of this community.
The other day the Deputy Minister of
Community Development said that in
the matter of co-operative societios
no encouragement was being given to
the Scheduled Castes. This is not
really encouraging. We have failed
even in the matter of lands, Most of
the Scheduled Castes who received
lands got the Vinobha Bhave type of
land. Only those lands are given
which are neglected and unwanted by
the people...... (Interruptions). 1
may not be correct fully but I say this
about some parts about which I know.
The lands given to these people are
not good lands and they have to
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spend a lot of money on them. The
hon. Member who spoke before me
also explained much about that.
They have to spend enormous amounts
of money on the lands they get and
they cannot seasily get that much
money. I do not want the Ministry
to spend a lot of money on them.
What I am saying is this. The hon.
Home Minister is greatly emphasising
on the Slate Governments as well as
the Central Government that the wel-
fare of these people should not be
only from the funds available with
the Home Ministry; even from the
general funds they are entitled to
some benefits. Where there are
river valley projects or in other places
with perennial irrigation facilities,
certain quota should be fixed for these
people to cultivate.

Shri Nagi Reddy (Anantapur): Mr.
Deputy-Speaker, the Home Ministry
has such huge powers in its hands and
in such directions that it is very diffi-
cult to review its activities in a short
debate like this. Yet, I wish to take
up a few important points to bring
home certain changes that are essen-
tial for the progress of our country
in the democratic way in which we
have decided to progress.

The first and foremost, which comes
to my mind, is that after the country
has decided that the executive and
judiriary should be separfte and
should be divorced from each other
for the judiciary to function in an
independent way, 1 think it is in=
congruous on the part of the Home
Minisiry to hold the portfolio of ap-
poiniment of judges in its hands. It
is but essential that the appointment
of judges be in independent hands,
and when there is a Law Ministry
functioning side by side in the
Cabinet, 1 think it is very essential
that the Home Ministry should of its
own accord, in the interests of demo-
cracy and democratic funclioning, give
up the job of appointment of judges
or have any hand so far as the judi-
ciary is concerned.
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Sir, judges are to be appointed in
consultation with the High Courts and
Supreme Court, and 1 think under
no circumstances there should be any
hand of political personalities, be they
Chief Ministers or the Ministers in
the Centre. Therefore, I think the
first and foremost duty to do is to see
that this is separated,

The second thing that 1 would like
to mention is, | am sometimes sur-
prised to find that after about ten
or twelve years of independent re-
gime some of the obnoxious creations
of British Imperialism in our country
continue to exist. We have, of course,
the law courts, courts where generally
every kind of case is capable of being
judged; yet, today, we are in a pecu-
liar situation with special courts and
tribunals functioning in our country
to judge political activities and politi-
cal life.

I am sure the Home Minister knows
that one of the Members of Parlia-
ment is today being judged not by an
ordinary court but by a tribunal, a
special court in Bengal. We are not
against being judged. Let him be
judged by an ordinary court. Afler
all, our criminal courts are capable
of doing these things quite properly.
My only question is, is the Home
Ministry yet in such a situation that
what was created by the British Im-
perialisls to suppress the national
movement in those days of 1920 and
even earlier is yet to be kept on to
suppress a political movement in our
country? Let me be very frank when
I tell him that by special courts and
tribunals no political movement in the
country can ever be suppressed.
Therefore, to cling to an authority,
which has been created under very
adverse circumstances by a force
which was not ours, is not at all in
keeping with the democratic tradi-
tions which the Government profess-
es that it wants to create and gene-
rate. Therefore, I think, the Home
Minister at least now should re-think
as to what is happening in our coun-
try in its own sphere.
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Before 1 go to the other subjects
which 1 want to deal, let me make an
appeal to the Home Minister. It is
yet in his hands.

Shri G. B. Pant: Is it suggested
that the Home Minister has establish-
ed any speclal courts?

Shri Nagi Reddy: It is suggested
that the Home Ministry can suggest
to those concerned that a museum
piece which ought to have been in a
museum should be removed from the
active life in our country. That is
possible for the Home Ministry to do.
1 do suggest that the Home Ministry
think about it and take action if it
can possibly take—I think it can—to
remove this incongruous situation
which has been in existence in our
country even aftct so many years of
our independence.

Shri Tyagi: It is only in very excep-
tional cases that it has been resorted
1o, not generally.

Shri Nagi Reddy: True, true; all the
same, it has been resorted to, and my
contention is that it can be done even
by an ordinary criminal court. When
it is possible, I do not know why we
should resort to a method which has
becn resorted to by peuple who want-
ed to suppress a political movement.
Well, it is an opinion expressed, which
can either be accepted or rejected.
Of vourse, it is always in the hands
of the Government lo reject any sug-
gestion and every suggestion that
goes from here. My duty is to give a
suggestion with all good intentions,
and I would say that at such a time
when political life in our country is a
bit calm and practically there is no
untoward movement happening any-
where such an incongruous situation,
such a false situation should not be
created.

Then, Sir, there is another point to
which I would like to refer. Last
vear, in January, 1959, 74 Members
of Parliament ipf both Houses had
appealed to the Home Minister to use
his good offices to get some political
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prisoners released, who have been in
ovrison for the past ten years and so
on. Conditions have changed, and yet
we find that our appeals have not yet
been acceded to in this respect, except
in the case of Andhra Government to
which we are very grateful. 1 am
very glad it was the one State which
accepted that the political situation
has changed and, therefore, today
there is political calm in our country.
It has rcleased almost, 1 should say,
all political prisoners in its own State,
but in Bengal and Madras there are
vet political prisoners who woere sen-
tenced somewhere in 1950, who have
been in prison for the last so many
years. I would request the Home
Minister to use his good offices to get
those political prisoners relcased. We
know that political prisoners are
being released in quite a number of
cases; for various reasons it may be.
We have known that political prisoners
of the liberation struggle have been
released in Kerala—of course there
was no objection for that, so far as
the Home Ministry is concerned, it is
a libcration struggle, it has liberated
the State and the State has been made
into a democratic State from a die-
tatorial State in which it had cxisted.
But I would only appeal, her¢ are
prisoners in Bengal and Tamilnad who
have been there in the jails for the
past ten years, conditions have chang-
ed from the days when they were put
in jails and sentenced, a ncw situa-
tion has arisen in our country and we
have seen it in practice from 1952 to
1980, and it is time, 1 think, that we
do not resort to continue to kecp them
in prison.

There is another guestion which T
would like to deal, and that is the
question of Bills that have been pass-
ed by the Kerala State Legislature.
We were told that the new Govern-
ment will come and it will look into
them. So far we have not heard any-
thing about them at all. Why is it
that the Home Ministry, the Cabinet
is so wery keen on postponing this
issue? Whenever it happens to be
the interest of a landlord or the land-
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lord class or a vested interest, it is
very well safeguarded by the Home
Ministry.

Mr. Deputy-Speaker: Would it not
be now for the State Government?

Shri Nagi Reddy: It has not yet
been senit to the State Government.
It has o0 be sent belore they consider
it. That is what I am appealing to
him. 1 would like to know what the
Home Ministry thinks of those Bills,
where it thinks the lacuna lies. After
all, it had been considering those Bills
for the last one year. Is it not suffi-
cient time for them to say what they
think about those Bills, \give their
opinion about those Bills, and send
them back to the State Government to
see what they think about them?
Why should it be delayed? Delays in
these matters give only the impres-
sion that the Central Government is
not interested in getting a land re-
form Bill passed into an Act and see-
ing that land is actually distributed
to people who are landless and help-
leas.

Shri C. R. Pattabhi Raman: We
have just now passed the Delhi Land
Holding (Ceiling) Bill.

14 hrs,

Shri Nagi Reddy: Land reforms
Bills are not only passed here, land
reform Bills are passed even in my
own State, and I know how much land
has been distributed in Andhra State.
The review is not done by me, the
review is done by the Planning Com-
mission itself in its Land Reforms
Panel's Report which has been hand-
ed over to Members of Parliament.
Let me not be diverted into the gues-
tion as to how far the Government
have tried to implement its own land
reform Bills and how many acres
have been distributed to the people
who have ns land. That is not with-
in th purview of my discussion now.
Here is a Bill which has been in your
hands for the past one year nearly
and the country was informed that
the committee that was formed out of
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the Members of Parliament and which
went into the question just before the
elections decided that it was not going
to take the burden of decision on its
own hcads and on its own shoulders
and that therefore, it would be sent
sack to the State Assembly to be
discussed and decided as to  what
should be done about it. My ques-
tion is, why the Home Ministry is
still keeping it in its own shelves
without seeing that it is given a bit
of life, that a bit of life is pumped
into it and passed on to thr State
Assembly for its decision? If you
want to do a particular thing, do it
quickly. Do not go on postponing the
issue, Postponement of an issue
creates unly demoralisation and dejec-
tion amongst the people who have
been expecting that if this Govern-
ment cannot pass a land reorm Bill
at least the next State Government
that comes there would be allowed to
implement it. If these land reforms
are not implemented by the fovern-
ment,—they have been accepted by
all political parties in the c¢ountry—
that will be a bad day for democracy
in the country.

I would now mention one important
aspect. This morning we had during
the Question Hour the subject of
Hindi coming up. Now, the gquestion
of Hindi is again cropping up in
different forms. I am not going into
the question as to whether Hindi
should be the medium of instruction
all over the country or not. That 1s
not my point. But my question 1s:
why is it that Urdu is not being given
its proper place in the country. I
am proud of my State again. Ewven
though it is governed by the Congress
Government, 1 am proud of a Govern-
ment which does the right thing. My
State has given Urdu equal opportu-
nity and chance along with Telugu.

Shri Tyagl: Hindi includes Urdu.

Shri Nagl Reddy: It does not
Hindustani includes Urdu, and you
have rejected Hindustani which creat-
ed the national movement: but you
have created a new specimen which
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of Urdu,
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Bhri Nagl Reddy: I do not know
Hindustani, But my daughter 1s
learning it. I am at least careful
enough to see that the future genera-
tion should know the lingua franca
of my country. I have no doubt
about it. I would like to appeal to
the Home Minister in this connection.
‘When we are talking so much about
Hindi with such fanaticism and en-
thusiasm, I would like to know as to
what those people who have been
shouting about it have been doing in
their own State: in the north. Are
not the people here in the know of
things about Urdu? Do they not
know that Urdu is an important
language in this part of the country?
What have you done about it? Why
do they not implement mcasures re-
garding Urdu in Uttar Pradesh? We
in Andhra have done it. At least you
can take a lesson from us, who have
been opposing the immediate imple-
mentation of Hindi as an oppressive
thing because of certain troubles that
we would be facing. But we
are not against it. Remember that
we are not only mnot against Hindi
but we are for Urdu too. We want
Urdu to exist and flourish in this
country just as a language of our
own nation. I think the Home Minis-
try which is in charge of this linguis-
tic business should look into this
matter and arrange things in such a
way that the minorities should not
face a trouble of this sort.

Then I come to the most important
point which I wanted to deal with
today. Of late, especially after the
Bangaloré session of the Congress,
there has been a good amount of talk
about the streamlining of our ad-
ministration, to get things done
quickly for the implementation of
our five year plans. But then I am
unhappy, and I am surprised to find
that nothing is being done by the
Home Ministry in that d‘rection.
When I say ‘nothing’. I am saying it
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with all the responsibility of a person
speaking from a platform like ths.
Why do I say that? The first thing
that should be done, when we get the
administration inte our hands—ar
least afler so many years of sitting
under an alien rule—is to change the
rules that have been in cxisience for
the past 100 years probably.

I have got a copy of the rules that
have been published us late as in 1958
by the West Bengal Government. It
is printed in 1958 by the Superinten-
dent, Government Printing, West
Bengal Government Press, Alipore,
West Bengal. I am surprised to find
that the very first sentence of these
Government Servants’ Conduct Rules
runs like this:

“Government servant means any
person in the civil service or the
Crown in India, whether for the
time being on foreign service or
not, etc.”

Here is a museum piece. | should
say it ought to have gone to the
museum by this time. Or, should I
take it that this Ministry itself is a
muscum piece which keeps all these
things running about in our country
at random without being changed?
Thi= shows that our Home Ministry is
a Ministry which is living not in the
20th century and not in an independ-
¢nt India, either in thought or in
action, but is living and acting as per
the existence of things which had
happened long ago. How is it that
such things happen? Are we not
ashamed that in 1980, after so many
years of our Independence, we yet
talk of a civil servant as one who is
living under the Crown? Something
i inable has happ d

An Hon. Member: It is a misprint!

Shri Nagi Reddy: It is not a mis-
print. Let me quote rule 20 from
this book.

Mr. Deputy-Speaker: If there is no
erown, why should we be afraid of a
shadow?
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Shri Nagi Reddy: 1 am coming to
rule 20. It says about the relation-
ship between “His Majesty's Govern-
ment or the Governor-General in
<Council and any foreign country or
the ruler of any State of India” and
goes on to point out that “in talking
about the relations between our
country and any foreign country”, the
«civil servants’ attitude towards our
country and relations with other
countries should be such and such and
so on. I can go on quoting chapter and
verse. | would like to ask the Home
Min'stry whether it has cared to go
into these civil service rules at all and
whether it has tried to change even
a comma in what has been appearing
for the past so many years. We talk
of administrative reforms and we
talk of streamlining our administra-
tion in the interests of democratic
progress in a planned way. Where
is your Plan? Is there any plan to
streamline wvour administration to
change the rules of your civil ser-
vants? I am afraid here is a Minis-
try, one amongst the many, which,
while it wants the other Ministries to
show progress, it refuses to show any
progress so far as its own work is
concerned!

Shri Tyagl: To what year does that
publication pertains?

Shri Nagi Reddy: 1958. It is pub-
lished by the West Bengal Govern-
ment. I do not want to go into that
question any more.

Shri Narayanankuatty Menon
(Mukandapuram): This is the 11th
year of the Republic.

Shri Nagi Reddy: On the other
hand, let us sece what the Constitu-
ticn says. ‘The Constitution itself, in
article 309, has referred to recruit-
ment and conditions of service of
persons serving the Union or a State.
In the proviso to this article it has
‘been prescribed:

“....it shall be competent for
the President or such person as
the may direct.... and for the
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Governor of a State or such per-
son as he may direct in the case
of services and posts in connec-
tion with the affairs of the State,
to make rules regulating the
recruitment, and the conditions of
service of persons appointed to
such services and posts until pro-
vision in that behalf is made by
or under an Act of the appropri-
ate Legislature under this article,
and any rules so made shall have
effect subject to the provisions of
any such Act".

Why is it that we have not cared,
after so many years, to see that such
rules are passed and to see that the
relevant rules are passed by the
States according to the Constitution?
Why is it that you have not taken it
seriously so as to try to bring our
administration up-to-date? We can-
not build a planned economy and we
cannot run a democratic society under
conditions of service and under the
servicos which have becn created by
a foreign agency whose only interest
was to suppress the people in the
people's effort to develop the country.
Are we going to build up our national
strength on the basis of a structure
which was not for any devclopment?
It i= impossible. Nobody can do it
Even if the Gods were to rule from
the other side, with these rules In
their present form progress in  the
democratic way and direction is an

impossibility. 1 am sure that our
Home Minister must be thinking,
“Yes, this must be changed.” I hope

s0. I hope he will give it that much
of consideration and see that some
immediate action is taken to discuss
these problems properly in Parlia-
ment. I hope he will come forward
with his own suggestions, so that
Parliament may discuss it thoroughly
and give a proper direction for
streamlining our administrat'on to
implement smoothly the democratic
planning that we are thinking of im-
plementing., especially in the coming
third Five Year Plan.

Shri Raghoblr Sahal (Budaun):
About those rules, it is for the Mem-
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bers of the Bengal Legislative Assem-
bly to raise that point.

Shri Nagi Reddy: The Home Minis-
try has got its own finger in the pie.
Let me be told by the Home Minister
that all the rules have been stream-
lined. If every Member of Parlia-
ment is given a copy of the rules
which the British Government had
when they were ruling and a copy of
the rules which this Government
has today implemented, then we will
know as to how things have been
changed and have not been changed.
It is my contention that not a single
rule has been changed in the interests
of the country for implementing
democratic progress. We have the
same rules framed at the time of the
British imperialism.

Shri C. R. Pattabhi Raman: So far
as the ceniral services are concerned,
there are the Interpretation Act,
General Clauses Act, etc. and mutatis
mutandis all these words would be
changed into suitable words. They
have been changed already.

Shri Narayanankutty Menon: The
Home Minisiry has got a very bad
advocate i this case!

Mr. Deputy-Speaker: In most cases,
adaptations have heen made. When
objection is taken, he is not citing any
instances of ecentral rules or regula-
tions. He is only quoting the rules
uf the State Government.

Shri G. B. Pant: May I know if the
attention of the West Bengal Gov-
ernment was drawn by any Member
of the opposition or any other party
there to the way these rules have
been drafted?

Shri Nagi Reddy: Rarcly do we
get into the knowledge of things of
the administration. Rarely do we get
the chanee to discuss these things.

‘#ir.  Deputy-Speaker: The hon.
Mumber would appreciate that sinee
these rules he is citing are of a State,
it is just and proper that the atten-
tion of that State Government also
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must have been attracted towards
such a thing," which he now says is
an anomaly, and really it is. But the
attention of that Government must
have been jnvited. There are so
many members there, as alert and
vigilent as the hon. Member himself.
They must have referred to it there
heiore we could criticise the Central
Government. If he could cite any
central rules, we would have appre-
ciated it,

Shri Nagi Reddy: I am coming to
the central rules,

Mr, Deputy-Speaker: 1 am going
to ring the bell.

Shri Nagi Reddy: If there had not
been so many disruptions this wav, 1
would have completed my speech.

An Hon, Member: Don't think of
disruptions.

Shri Nagi Reddy: I mean discus-
slons AcToss.

I comc to my last point. Last year,
in the discussions here, Shri Dwivedy
and Shri Braj Raj Singh had brought
an important point to the notice of
the Home Ministry, wiz., that the
promotion of Class III employees to
Class Tl employecs has becn going
on, I should say, without any rhyme
or reason. Examples after examples
were quoted wherein they had shown
that senior-mest Class I employeces
were not bemng given a chance to be
promoted o Class II. After the dis-
cussions, some ouestons have been
put to the Home Minisiry asking
wnether such and such a thing had
happened or not. The answer of the
Home Ministry was a categorical ‘'no’,
1 was surprised to find it, because
either Shri Dwivedy and other Mem-
bers must be wrong or the Home
Ministry must be wrong, because the
two cannot be right, bath going on
parellel lines

Here is a question asked by Shri
Braj Raj Sineh:
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“What is the minimum period
of service a Section Officer has
to put in Grade III befcre becom-
ing eligible to Grade II in the
Central Secretariat? What was
the provision regarding minimum
service In the original constitu-
tion of the Central Secrctariat
Service?”

He also asked how many havce been
promoted without fulfilling thc con-
dition of minlmum service. A very
evading answer was glven, which the
hon. Home Minister is always capable
of. He saia:

“Promotions are made on the
recommendations of the Union
Public Service Commission who
make the selections. on the basls
of merit, according to their stand-
aurds of suitability.”
Shri Narayanankutty Menon:
Whenever convenient.

Shri Nagi Reddy: Another ques-
tion, probably on the basis of the
one that was answered, was asked by
Shri Mukherjee, viz,

“whether it is a fact that in the
case of promotions made on the
28th February, 1959, the claims
of many senior Grade III officers
had not even been placed before
the U.P.S.C. for examination?”

The answer is a categorical mo’. I
am afraid the answer does not give
us the complete truth, because of late,
there has been a continuous agitation
amongst Grade III officers that even
people who have been serving in
Grade IIl posts from 1955 have not
been given an equal opportunity for
promotion, although people who have
come to the service in 19568 have been
given the chance to be promoted.
That is because there is a peculiar
type of list that is being followed for
promotion and seniority, which puts
a senior officer who has been working
from 1955 in the seniority list as
No. 666, whereas one who has joined
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service one year after him is pul as
No. 12 in the seniority list. How did
it happen? Did the person who pre-
pared this seniority list not know
even that much of arithmetic thatone
who has been in service longer should
naturally come above and one who
has been in  service much shorter
should naturally come below? If this
sort of people who do not know even
simple arithmetic are to be in charge
of promotions, I am afraid the orga-
nisational sct-up of our Ministry will
not be trim and proper.

Lastly, I have heard that on 12th
January, 1960, there has been a letter
addressed to the Home Ministry by
the Finance Ministry asking them to
look into this matter and set things
right. It says that the Finance Minis-
try fecls that the procedure adopted
by the Home Ministry,

“is not correct and just and that
the representations of the Assist-
ant Superintendents appointed by
seniority has weight and justice
on its side ..., that the procedure
adopted is not gquite correct ana
that it should be reconsidered . . .
No malter in what manner a
person is selected for initial
appoiniment to the Assistant
Superintendent’'s grade, once he
has been put in that grade, pro-
motion to a higher grade should
be according to the date of
appointment.”

Even if the representations made
by the Members of Parliament have
not had any effect on the Home Minie-
try, T am sure at least this representa=-
tion which has been made by the
Finance Ministry to the Home Minis-
try will have its cffect and due justice
will be done.

Shri Subodh Hansda (Midnapur—
Reserved—Sch. Tribes): Mr. Deputy-
Speaker, Sir, | am very grateful to
you for having given me a chance
to speak on these demands. I wel=
come the steps taken by the hon.
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Home Minister for recruiting Sche-
duled Castes and Schedules Tribes as
well as from general sectors. From
the Report I find that in the general
recruitment to the services in several
caiegories the essential qualification
has been reduced. Mention has to be
made in regard to the middle group
of services, tHat is, class III non-
clerical and also upper division clerks
and other clerks for whom the
requisite  educational qualification,
which was a degree of any university,
has now been reduced to Intermediate
(Junior), Senior Cambridge, higher
secondary or equivalent qualification.
I am glad that by this order a number
of young people will get a chance to
sit for the recruitment examination.
But, at the same time, T could not
heartily accept the condition which
is mentioned in the same order that
the maximum age-limit has been re-
duced to 19-23 from 25 years in the
case of Class III non-clerical services
and for upper division clerical servier
from 25 to 21 years. I apprehend
by this order a large number of
people will be declared ineligible to
sit in the competitive examination. T
submit that the upper age limit,
which has now been reduced to 23
or 21, as the case may be, should be
changed so that we will have the
status gquo. I am glad that by this
order the concessions given to the
members of the Scheduled Castes and
Scheduled Tribes will not be affected,
as also recruitment to technical, pro-
fessional and specialised services.

I would like to say something about
the regular temporary establishment
of assistants. They are the most un-
fortunatc people who are serving in
the Government for a long time. A
list was prepared in the year 1958
and some 620 assistants were included
in that list. From the Report I find
that out of this only 460 have been
confirmed up till now. I could not
understand why the remaining assist-
anis nave nol been confirmed up till
now. In the mean time, a third list
has becn prepared consisting of 1,445
names. Even in this Report informa-
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tion has not been given as to now
many assistants have been contirmed
up till now. Even no date has been
fixed by which they will be con-
firmed. 1 would like to suggest n
this respect that every year, along
with the number of permanent assist-
ants that are recruited through the
Union Public Service Commission, if
a certain percentage of the regular
temporary establishment assistants are
also given a chance, the problem
could bu solvea.

I am glad that under article 339 of
the Constitution a Commission 1s
going to be appointed to report to the
Government on the administration of
the Scheduled Area; and the welfare
of the Scheduled Tribes in the States.
I would like to say that such a Com-
mission siwould have been appointed
just after the First Plan. Jf it was
not appointed just after the First
Plan, it should have been appointed at
least in the middle of the Second
Plan, so that the recommendations of
this Commission van be included in
the Third Plan, Now the Third Plan
s under preparation and the draft
report will be prepared very soon.
Unless the Commission’s report 18
obtained, I could not understand on
what basis the schemes for inclusion
in the Third Plan will be prepared
for the weltare of the Scheduled
Tribes in this country. I do not think
the Commission has been appointed
so far,

I would like to say in this regara
that the members who are going to
be appointed in this Commission
should be chosen very carefully. 1
am saying this because the welfare
of the Scheduled Castes and Sche-
duled Tribes is a very complicated
matter. Government should sec that
the members who are to be appoint-
ed in this Commission have a broad
idea of the Scheduled Areas and the
people of this community. They
should at least know their culture,
language, customz and also their
financial position so that when this
Commission will go to the Scheduled
Areas they can collect full data from
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these people. Unless the members of
the Commission know all these things,
1 do not think that a comprehensive
picture of the Scheduled Areas, or
the welfare of these people, will be
obtained. 1 would request the
Minister that the Commission should
be requested to visit all the tribal
villages and all the tribal areas and
cvxamine the people of these communi-
ties so that they are not misguided
by the official records of the States.
I say this because the official records
are so impressive that the Commis-
sion may be diverted from their
deliberations.

Then I want to say something about
the multi-purpose blocks. During the
Second Plan there are 43 multi-
purpose blocks functioning in differ-
ent parts of the country., These
blocks have been established in areas
where the tribal population is very
high. I cannot understand the policy
of the Government in choosing these
blocks. From the Report of the
Commissioner for Scheduled Castes
und Tribes I find that in the State of
Bihar in a block the population is
#2,770 where the tribal concentration
is 52 per cent. In the same State,
ithere is another block where the
total population is 24,120 and there
the tribal population is 3,522, that is,
iabout 13 per cent. You will remember
that in such blocks Government has
to spend about Rs. 27 lakhs. In the
Rotta block in Sahabad where the
ioca] population is 24,120 the tribal
population is only 3,522, Siill, that
has been chosen.  You will be sur-
prised to know that in my State of
West Bengul you rould not find such
a block. 1 could not understand why
this mismanagement is tnere.

Dr. Ram Subhag Singh (Sasaram):
In the district of Sahabad it is a hilly
area. It is on the top of the hills.

Shri Subodh Hansda: That is right.
In my State also there is a block
where the tribal concentration is
about 40 per cent, particularly in my

MARCH 24, 1960

for Grants 7894

constituency. That is also a hilly
arca, jungle area. It is an undevelop-
ed area and it has no communications.
But in that area there is no sucn
block, that is my contention. There-
fore, I want to appeal to the Minister
that at least in such areas the multi-
purpose blocks should be established,
and I hope the Minister will take note
of this appeal.

1 welcome the Government's pro-
posal to appoint & committee to
examine the achievements of the
multi-purpose blocks. The committes
will surely give good recommenda-
tions and good suggestions. I will
request the hon. Minister to take
into consideration the report of this
committee while framing the Third
Five Year Plan.

I have one request to make in this
regard also. The committee will do
its work according to the directions
of thc Ministry and will examine all
the multi-purpose blocks that are
funetioning in the country. But I
would request the hon. Minister to
give a direction to this committee to
at Jeast go to those N.E.S. blocks that
are functioning other than the multi-
purpose blocks where the Tribal con-
centration is more than 20 per cent.
I say this because if this committee
govs through the work of both types
of blocks, a comparative figure as to
how the people of both the blocks
have developed will be obtained. That
iz what I want to say.

1 would like to say one more thing.
I have said last time also in this
House that the list of Scheduled
Castes and Scheduled Tribes does not
do justice to all equally. Due to that
a substantial portion of these Sche-
duled Castes and Scheduled Tribes
people are deprived of all facilities
that they are entitled to enjoy under
the Constitution. I would like to cite
onr example here. In a particular
arca a tribe is recognised as a Sche-
duled Tribe but the moment a person
of that tribe goes out of that area in
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search of work and settles down
somewhere else he is not recognised
there as belonging to a Scheduled
Tribe. Tt is sheer injustice to those
people. The moment they go out of
their place they are not recognised
as belonging to a Scheduled Tribe.

I will give a particular instance.
You know, Sir, that the Santhals, the
community to which I belong, are
recognised as a Scheduled Tribe in
the States of Bihar, Bengal and Orissa
but not in Assam. Their culture,
customs and language are so akin to
each other that no one can say, if one
goes out of one State to another, that
he is not a Santhal. In Assam there
are lakhs of Santhals who had gone
there in searrh of work in the tea
gardens some ten years or more back.
They have seltled down there. But
they are not recognised as a Sche-
duled Tribe. I do not understand why
this sort of policy has been adopted
by the Government. So I want to
say that the list of Scheduled Castes
or Scheduled Tribes, whatever it may
be, should be revised and if a Sche-
duled Caste or Scheduled Tribe is re-
cognised as such in a particular area
it should be recognised as a Schedul-
ed Caste or Scheduled Tribe on an
all-India level so that this disparity
could be removed.

From the Report I find that the
hon. Minister iz taking special
interest as regards the intake of
Scheduled Castes and Scheduled
Tribe; people in the Central Services.
I find that the figure is very impres-
sive but still T fear that the full quota
has not been filled up. I hope the
hon. Minister will make efforts to fill
wp all these things.

In this regard I want to say one
more thing and that is about promo-
tion. The hon. Minister was pleased
to give an order as regards the pro-
motion of Scheduled Castes and Sche-
duled Tribes in higher services that
a certain quota <hould be reserved
for departmental promotion. But I
find that this order has not been
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carried oul. 1 know about this
an order was issued in 1855 by thc
Railway Board to all the Railways but
up till now that order has not been
implemented. I do not know why
that order has not been implemented.

In this regard I want to remind the
hon. Minister—he is perhaps aware—
of the judgment issued by the Madras
High Court in September, 1959 about
the rescrvation of posts for Scheduled
Castes and Scheduled Tribes. A speci-
fic issue was raised in the Madras
High Court whether the order for
communal representation would apply
to promotions as well. Delivering the
judgment, the Madras High Court
held that the reservation in the case
of promotion from one post {o another
is unconstitutional as it offends the
Fundamental Rights guaranteed under
article 16(2) of the Constitution and
is not saved by article 16(4) of the
Constitution. If this is the case may
I know from the hon. Minister whe-
ther these orders issued by the Minis-
try about the promotion of Scheduled
Castes and Scheduled Tribes people
will be nullified by this judgment?

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shri Subodh Hansda: One minute
more, Sir.

Last of all I would like to say that
a number of resolutions have been
passed by the Central Tribal Welfarc
Council as also by the Central Harijan
Welfare Council, but I do not find
from this Report whether a single
recommendation has been imple-
mented up till now. I know in the
States these recommendations arc not
taken into account. If this is the case,
what is the use of these Central Advi-
sory Councils? The wvery purpose wf
having these Councils, if I may say
g0, will be meaningless if the recom-
mendations of these Councils are nol
accepted.

st flo Ao Wl (WERy) ¢
JUTEd WEET, A ¥ e 4 2O
AR ®1 TA(T AR A ST
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[ fare 7o )

g f& 977 19 foow gu waw & fam
ot a9 gaafs 9gm & 2 1 gar
a7  fF awdas = aar §ar wmw
AFAIH A T qFTEr A A v g
TH 929 FI A & fa0 55 &1 faur
T E W TWAOE A FEw A ar
1 & 5 ag w3 T w1 gren-
I Tand At S E ®Y oW agr
AT | FET A% 47 F omE g, dav
wThe faun ar @ ¥ w7 O« fea-
¥z B S ¥ IR B A
ag HAEATE 3T A A @
g T YO # FEfeer 2 fF owgr
AT AT TH FIW & O 41 @7
e faar mar a1 S Tt 9 fafah
FqA F A4 4, AfaedraT agi o
M AT IR A i §
w4 g 9 afaeya 4 1 F6 5
TR Uge 91 % a1 9 saArarfaw vy
# ST A A qgE I e ar
W A wAEd 4 & qgai 5am w3
&1 0 TATE F AT KT AT AHAT |
A wa A9 g ¥, e oAw
at% @ grifsa w21 # awg &,
st uF e # w3 & of
T wa T gEE @ 97 ooafe @
O F UET WEY £ THH Il
AT TR FT AR AE £ w7 2
i agy Fror & B feadadz & sm
F wdfy @A wata @ & W &
Tf AT § A A =W FET AT g
=q af W wE w4 A & s
He rIRFTA F FWM 2 AT T
a@ & fr saEaTRfzA faew g9 Y
F9g & W A QU S W F4-
frrmy 99 e # fAu o @ A
Arem g 2w awg @ T faaen
dar & fomr o @ B 9EE AR
aort @t g€ gt AwT A om
g
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WS A A wg M 2 fF
agr 9% #eT A A IAA Y IOq S
¢ 3 w2m wadHz aw qgaAT Ggaw
FAAT TT A &, ITHT a9 §G TH
& ATt @ AR F wwwaT g R w2 A
s fefigae dswared &t oow oa &
AT § &1 I are W W w9 g
T § 1+ 4y A wrer fgmrvaw g
1t § 1 @@ T g ggwa 7
g% FY a9 & Fgt F o AT JwmEr
fafqamr sard & favr 97 w8 &
s ft wfs fafasar a1 oo 2

@ aF gn @M At &
femiga oz faame w7 @ E 1 &9 woi
qaxffa FromT ot 797 @ & o swy
ofisaet 1 ®& SEIRE T oF7
fa=me Y & @ & W wEE | &
a4 q9Edl w1 Fsfen # o
W @ # QU F R OAEA
T #1 fawre #7 @ ¥ et wom
& & gt & fefigames frar o,
o &1 fawa@ww fear oo
TATTAT FT TG AF T § T qGT 9T
ot qE @ g ¢ BT st a-
AT TR U9 H &M &7 G £
Rl a% Fwnifea g 71 awqw
¢ & sAE 31 & ww oAE @ W
g wm oA Ao 2 fafen ®
Ja # 0F F4E gaw are ¥ fazrf wf
oY 1T a8 FTHI ¥H 9% I+ 9 FEA
woeAt FodiE oft Iy o it wmd of g g
g gom 6 3w 4 & 57 ATl @
79 a7l A gun, $F I &7 77 T4 74
g AgA g fooomf 9% 3w i
Tz #v§ mfedr fvig 9 qar A
Faxdafigm i wET am @
1w s § o oeiE o
1 qg 1 A &, 9 o AmA
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qq1 AT WM A AA E, AR BF
BT H FAT@T AMC | TAE AZ AT HOOT
¢ fo =gl ox whsasT T 1T & Frea
A dEra A AT FF N A 2 owA
TATH & TAEEAT §2T ¥ wagd gm
F FN AT @ AT g Aty
¥ wTAeT g & Frew, 39 fafred) av
oF & qi y faerard ar o ¢ fE
TE TA N UF JH A T | ITHT 92
#deq groar ¢ ag 3@ far feddrade
% * & & WAl 9% AT 97 @ E
a1 7 AT w7 AGL a7 ® E, A1 IAET
O AT KT FATAT T

a9 § TES F a7 F FF w0
=MEaT g | &% F1 T U A0ET @ At
9 qETEl TATH F Al AT qF ATE
€1 aaré Al €, a7 3% fF o ww
1 aTEh! fRar oFf gaF ¥ Adt g awdr
g wawr g Argfeea 20 femreer
waar & fafaed & qava § a faafes &
srdrafa gf o utT &) %t Far oy v
? fF T2 197 ¥ agT A1 & F AT
TH FTT FI AT AGET TGT | AT HE
3g fait & af mesl &1 9w |
=7 & fzar mar ¢ zaFr rafng #¢
Fea w & WY gg g T & fF Ao
i Aifs o A § 38 w@w wf }
L sl o R SR LR TS T
1 3¢ FF S aER Ag g T W
T AE A FEFT ALI 1AW IA AHT
7 ¥ fu af =} 1 SEET
T AT AW | THE! AT TAT KT
O THT AT T E | AT AR I A
writ wk off, § o # agi w9 gk #
o & aorg & et & wrdy w2
w1 arar ¢ 5 w4 Wt 97 mfegr
w1 gy oz AT qfuw g 3, 9w
IEit & W gl aF 1 Afew S
| * A A g F, A ST
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wifas feafa &, Saer g 3§ ot oar
T f§ F=dr qEwl &1 g1 W I
fau o a# quw arfed vt 2 1 g
T Fed! qEAT FT FEAH 2, TEEY
TR F I Aerr A & fem &
w0 9 9= a9 & 999 ar qiied,
Y FF TIT TE T | THHT FTOT
g ¢ & avex 90T @@l & s
R ¥wE F feA 0 e waE
A% FATEEH £ @A § W T8 I
¢ fF g% 2w @ & F9 F 9 71
AT FT HAG AT A & | OH qIF T
ag FATaT gn f oF A1 IAE HEW
frar am@, It A I fEm 9@
W 5 W A af as% o a9,
qEFT FY WO 7w @ | 9g Frgraa
FEdr §ry & Wi F aowe & 797 faww
e § fF 98 W 9w 7T @ AR
U W ot gy oot o 5 fomt
RT § AT FEAT qEF g1 G, AATE
S FifE foaer sarar gew agr g,
IFAT & FYIET AT AW FT AFT T
oo

W F e ¥ At F 3@ FEA
AEA E | YR W7 gAiew #g
a7 =-firerdy, fgwmae wiw 7 aiea ot
drremew femr o wwr & s
o ft ag aifert @ 5 g9 1 Ao
Ao foqr o | et 2w A7
TRF AT F 0% W7 wTH ur oW
ot fedt W & § qEw g @
Aerrerge A8 feqn o & Afer awi
9T T e WK T e AT
Y TF qre # AwIEEy % fran @
forg &7 ofeers & I9¢ aga T W@ T
9T @1 2 | gieaE fearede o agt ®
W A TEE F, IO 7T T
A T AT VAW W E | AW AT
9T qEN R FT AG AR ATTAT ¥,
snit w99 F aga A1 awAE Y
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[ #f firo wo waler ]
& 1 o o & el e g o
at war st & frod & aer wrh
ST | U7 FaT AT & R AaeTee
ziwid F wwlr feoar @ar § <Y 3
T & fAm W e & ey & fag
ot e grar &, s ey A
2R & | AfEw wEET § A g A&
EE F I OF e qwar & W
M a9 ¥ AN A AT AFAE §
wa=g oft | AR IR feaEEe
T A FTH TV GHT § TG G TR AG
2 fir Sl #t a=roees wpfad oga
o% | fowe & a0% oX F o@ qET A
gaar & fou soene: 6 wmr gEmo
FAAETESE EEH IR WA #
gt & fau o @ # e g e
3 Yo AT & AT WTFAZ AW & He WL
9 WTo /A & & AT § | TAAT AT WAL
BT, ag W AR T AT qT G
f Fgi T ArT F1 AR FTAHATE |

E SAMIAC FT FH AT @Y
/1 &, Afew gy @ni w1 faewm g,
ot waet aEt § ag R ofwa
W R Fa e g @ A
a9 & THIW AW 1 4 B ¢ 6 aeE
T &) 9 A § T A I AR g
& A ot £9 § 1 W[qewHe F AW
¥ am® ST § | SE A% T S gy
¢, g Idt T & 47 WoAT 23w
FE T FUEAT T § AT FIOAK
T T FHET FE 1 Y g faw
Gew waq # Frfaer 3 9% gur oft A
| faw &1 waew o g & R
" ¥ S agd @S T g, 9 7
wit A% #75 avA Ag gf & 1 W
#Y7 mwer AR A 9g AR AT F a9y
ggwar 2¢ f& gy @ WA
feniidz & ww 1% F=md gu =wer
TAgAw swmAa 39 AT § A0 gET
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w1 fream fear @ ser faegw s
¥ AN F I T Ay A W
FRF T ET, T A GAT | T T AH
# # wgm s e e w5 o
Y & @ W Eade fewddz &
™ T W fred feafe & a s
T g% AT q@gTEl | 477 I w1 OA
1Y TG F= F&T &F | IG A®
AETH FT AT &, AfTFAT AoE
ATH] T ATHT FCAT HIE SYTET FIAEA=
T A T @I A &
g AT 37 g e ek F s
R agEETC A A & o w7 o
7 i g, o 7 g o & S
A g, W & & fau fomr a9
a5 AT §EQ § I wordeee aafafes-
TH I F G A EY, Il AT
TWZ A 9 FT §F AfFA J@ %
WGl FH T qEAT &, WA 90T I,
A9 TR & & IR & FHA § | A A
a9 far A &G aw ow swfies
FE & w9 ARG TWT ;WA |

T F 1% THTET TR T AR
2 gt fgmew w3w § agdr wTer
TH 21 g O | Ay R g
FHE & WIagT = &7 &1 7 | @i
e ¢ & uw o a3F Sy 9 1
FAL wE F IqEA #T qH S A
TET Favorg femrg w1 uw aeETE
w1 99 gATe TG O W ogen )
o & a3 % a9 Frie o § B ST
T qGA AR FEHT &Y @ 4 | A
THETET ATES § 3T WS SO
T A E, ¥ ¥ um e § fE d
AY¥ 9T TES, FE! 1 33 07wl
fergrer & Foeeit demame &1 99 & qafas
i s | afe A ww foeaa
gfEaatdTEm A T zaT AT &
ST 7 /Y& 97 ag T A6 ) qEAriy
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& wrrm ¥ W o drar §, Rt
FAEET § o 8, 99 & fagr ¥ wimie
FCX T I A § 1w oft e
A W § 5 AW A ek o o
g L, AT Yo AT <o o TRTEA
et 9w o W fw o §

g I § foer & fam & am a

W frdE FE®M | GHTT WWIET OF
gfrar 2l § Wi 98 & foserd
arr faferdy ae 1 T ot FTET ®
I #T aATH WIT S & W A7 9|i F
TEAHT & w7 § I A fy
Fvwg X

Shri Goray: Mr. Deputy-Speaker,
Sir, today the House is called upon
to discuss the Demands of another
key Ministry of the Government, on
the satisfuctory functioning of which
depends the maintenance of law and
order in this country, which in its
turn is a sine qua non of our ordered
Progress.

This Ministry deals with so many
subjects that it will not be possible
for me, within the limited time at
my disposal, to deal all the aspects
of the administration which is in
charge of this Ministry., From the
Minicoy Islands to Manipur its chit
runs, and I think it will not be possi-
ble for any one of us to deal with
all the subjects that come under its
jurisdiction, Therefore, I would only
confine myself to two or three aspects.

One aspect is the way we are
developing the areas in which the
Scheduled Castes and the Scheduled
Tribes live. Even this subject I will
not deal with fully, because there are
other representatives, my colleagues
here who are in a better position 1o
do justice to that subject. But I
would like to say that due to the
new danger on our northern frontier,
this particular subjcct of the deve-
lopment of these areas where the
Scheduled Tribes and the backward
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classes live has assumed altogether a
different significance. Just now my
colleague from Himachal Pradesn
said that the Government is provid-
ing very liberally for the develop-
ment of these areas. But I am afraid
that it is not only the finances we
release for the development of these
areas but the type of officers whom
we appoint that will decide the
future of these particular tracts.

When I had an occasion to visit
Manipur and the Naga Hills areas I
was told by the military personnel,
who had been thure for a long time,
that in many places the Tribal people
nad higher standard: of morality
than we had. So, if our officers go
from here, that is from DeThi or
places like Calcutta or Bombay or
Madras, with a superior air and try
to, sort of, proselytise them, I think
they will be doing more harm to
those areas than good. It is with
humility and with an attitude of
understanding that we will have to
go there. I will define that attitude
as the Father Elwin attitude or the
Hivalc attitude, where these people
have tried to merge themselves with
the sentiments of those people, wherc
they have tried to understand them
and, through undorstanding, have
tried to move and work with them.

The approach of the Chinese Gov-
ernment or the Chinese forces across
the border is not going tv be only
military: it is going to be an economic
approach, it is going to be an ideo-
logical approach. Therefore I would
like to emphasise this point that only
by extending your jurisdiction to
these arcas you wil] not be safeguard-
ing them against encroachment by any
foreign power; but it is the wisdom
and the understanding that you bring
to bear on these problems. that will
give you the maximum protection.

About the next gquestion regarding
the streamlining of our Central
Secretariat, my colleague just now
had made certain very salient points,
Last year my colleague Shri
Surendranath Dwivedy also had dealt
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[Shri Goray]
with these points. 1 do not want to
repeat them, but I would like to
request the hon. the Deputy Minister. .

Shri Braj Raj Singh
He-is a Minister of State,

(Firozabad):

Shri Goray: Excuse me, the Minis-
ter of Siate—that he would devote
some of his energies, which he has in
abudance, to streamlining the Ser-
viees and removing the grievances
which are there for the last so many
years. These people, it seems, are
suffering because they think that the
seniority list is not prepared on
merit, there iz a lot of underhand
dealing or some machinations, and
those who deserve to be upgraded
have to remain in category III because
they have been pushed down in the
category.

Coming to the next point which
deals with the Jaw and order situa-
tion, T would first of all like to draw
vour attention to the apparatus that
iz under the control of the Ministry.
In their report, on page 24, they have
given a list of all the States and they
have shown against the names of the
States the huge police force that is
at their command. You will find that
the total is quite imposing. It comes
to 4,55,000 of whom 1,95,000 are arm-
ed police. In the next paragraph the
figures given appear to me almost
fantastic. Uttar Pradesh has under
the category of Home Guards and
analogous forces 99,838 personnel and
Bombay has the unbelievable figure
of 1132776, With this big force at
their command one would expect that
the law and order in this country
would be to the satisfaction of all.
But strangely enough, we find that
nabody is satisfled with the law and
order in the country as it prevails
today.

15 hrs.

It is not only the police force, there
are other instruments at the command
of this Ministry. They have made a
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reference to the Vigilance Division
and the Intelligence Bureau, but we
find that the report of the Vigilance
Division says that in spite of their
attempts to root out corruption, they
have failed. The other day you will
remember there was a reference made
to the Defence Ministry, and the
Defence Minister was in a huff and
said that whatever the Auditor-Gene-
ral had said was a mischievous state-
ment or something like that, and then
he withdrew it.

Mr. Deputy-Speaker: Why should
we rcpeat it7 If he wants those
words, I can remind him. Tt was
“malicious over-staiement”!

Shri Goray: I am only pointing out
that the Defence Ministry is not the
only Ministry in that category. Here
you find that they have listed the
Ministry of Defence, the Ministry of
Railways, the Ministry of Transport
and Communications ete., and the
paragraph they have written in their
review is worth reading in this
House:

“Scrutiny of reports of parlia-
mentary committees like the
Public Accounts Committee and
the Estimates Committee 1s
undertaken in the Administra-
tive Vigilance Division to find out
which of the jrregularities report-
ed by such committees to Parlia-
ment conceal elements of lack
of integrity. During the year
under report, 53 items reported
by the Public Accounts Commit-
tee in their reports received
during the year 1958 have been
brought to the notice of the
various Ministries requesting them
to Jook into these jtems with a
view to find out whether there
has been any element of corrup-
tion involved ... A review of the
irregularities so brought to the
notice of the Ministries indicates
that irregularities of the nature
mentioned below exist and con-
tinue to exist in spite of the
repeated caution to the contrary
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administered by the Public
Accounts Committee.”

And then they go on listing the
various Ministries.

What 1 want to ask the Minister is
this. Why is it not possible to go to
the root of these irregularities? Is it
because they lead up to a certain
individual after whom all the traces
are lost, or the traces are given up? I
feel personally that this happens, that
after pursuing a particular irregularity
or corruption or nepotism or whatever
the case may be, up to a point, you
come to a deadwall, after which it
becomes impossible to  pursue the
matter further. That is exactly why
this question of appointing a tribunal
has come up.

When I tried to follow the whole
matter, 1 found that after all Shri
Deshmukh suggested a tribunal after
this thing was deliberated in the
Ooty Seminar of the Congress. 1T
found that in the Ooty Seminar there
was a paper presented by the Labour
Minister of Madhya Pradesh, and he
had pointed out that there was a lot
of corruption in the public services
which ought to be eradicated. Follow-
ing the cue, the former Finance
Minister, in his Srinivasa Sastri
Memorial Lectures, said that some-
thing ought to be done to give more
confid to the people. This is what
he has said:

L

“An uneasy public hears of
nepotism, highhandedness, gerry-
mandering, feathering of nests
through progeny and a dozen
other things of commission and
omission, and yet is helpless for
lack of precise data, facts, figures,
evidence and proof. The infor-
mants are nearly in every case
timid and fearful lest they should
come to trouble by testifying the
alleged facts. It is in order to
deal with such a situation that a
high-level impartial standing
judicia] trMunal is called for to
investigate and report on com-
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plaints or laying of information.
If such a commission is establish-
ed, 1 shall be happy to make a
beginning by lodging half a
dozen informations myself.”

Then he goes on to point out why
he s making the suggestion. He says:

“This is not the occasion to
labour the point, but suffice it
to say that it is my belief that
in the seats of power, no matter
of whichever party, there is not
enough tolerance or the necessary
fanatical hatred of anything in the
nature of a shoddy or corrupt
practice and there is too ready a
making of terms with evil out of
political expediency and for sav-
ing face. But these unnoticed
and unchecked erosions of moral
law do harm on a more rapid
and extensive scale than is the
case with the erosion of land sur-
faces in the absence of conserva-
tion measures.”

So, this js the noble idea behind his
suggestion for a tribunal, but when-
ever this question is taken up in this
House, we find that certain people are
very allergic to this. I would like
to say that nothing will be lost if
this idea, which is not Shri Desh-
muukh's own but has come from the
Congress side itself, is taken up and
something done to restore confidence
amongst the peaple,

I may be told that this police force
is under the State Governments, so
why should we discuss it, its doings
angd its shortcomings. I would only
say that the Home Ministry which is
administering the whole of India from
Delhi, really ought to look into the
matter and go deeper into it and see
to it that the police forec in the
various States is given a new orienta-
tion

After all, either you use this huge
force well, or it goes amuck and you
cannot control it; and that is exactly
what is happening. Right from



7909 Demands

[Shri Gorny]

Jammu and Kashmir down to Kanya
Kumari, you will find that our police
are behaving in a very strange way.
There are other countries in the
world. but I have never come across
a police force which is so trigger-
happy. Whether it is a student
demonstration, whether it is a kisan
demonstration or whether it is a
labour demonstration, you will always
find that something happens; there is
a little stone-throwing and at once
the bullets begin to fly, About the
mikir hills when we asked the other
day, they said that it was usual to
use elephants where the evictions took
place. The other day in Kanpur we
found that something happened and
there was firing. Then in Mysore,
when the students had some demons-
tration, there was firing too.

1 would like to ask the hon.
Minister whether the time has not
come when we should really take
serious notc of these things and see
to it that early steps are taken to
instruct the police force as to the
limits to which they can go. It
seems there are no limits at all to
what they can do and the way they
can behave.

1 would like to draw your atten-
tion to the recent happenings in
Belgaum and round about Belgaum.
I am not at all worried as to whether
the Home Ministry decides, or the
Government of India decides, that
Belgaum goes to Maharashtra or it
remains in Mysore. I am not worried
about that. This is not the platform
for it. I will agitate for what I want
here and outside on other occasions,
but what 1 want to ask is this, whe-
ther the police really is acting on
behalf of the Mysore Government,
whether the Mysore Government is
giving them correct instructions,
whether they are not, by their
behaviour, creating a problem, which
ultimately wil] be wvery difficult for
you to solve,
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To say that the State Government
is the master in the respective States,
is not the whole answer, because the
State Government may do things
which will ultimately create such a
situation that you will not be able
to control it. That is exactly what
happened in Kerala, where we found
that there was such a mass upsurge
that though the Kerala Government
was the first to deal with it, it was
not possible for the Kerala Govern-
ment to deal with it any more, and
therefore the Government had to be
taken over.

I suggest that the House may
appoint a committee of three or four
members, who need not be from
Mysore or Maharashtra, they may be
from other States; let them go and
sec what the situation is. The ques-
tion is that the people have refused
to pay taxes. Whether the people can
refuse to pay taxes or not is quite a
different thing, you can decide on it.
I say let the Jaw take its course. But
here people refuse to pay taxes . . .

Shri B
not to pay?

: Who instigated them

Shri Goray: Let us say we insti-
gated them,

Mr, Deputy-Speaker: No instiga-
tion here!

Shri Goray: Let us, for argument
sake. . . .

Shri Khadilkar: I would like to cor-
rect one statement. It has not been
decided not to pay taxes, but not to
pay taxes to the Mysore Government
only. They are ready to pay to the
Centre.

Shri Goray: Whatever it is.

Mr. Deputy-Speaker: So, they
would not pay to one to whom it is
due but to some other authority,

Shri Khadllkar (Ahmednagar): Still,
it is in dispute.
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Shri Tyagi: They could pay to the
U.P. Government also, if they choose
to.

Shri Khadilkar: May I tell my hon.
friend that it has becn decided to pay
it to the Centre?

Shri Goray: My argument is
altogether different, Let us accept this
fact that they refused to pay taxes.
The point is that though Government
are entitled to collect taxes—there is
no question about that—by what pro-
cedure should they collect?

An Hon, Member: They can accept
instalments,

Shri Goray: I say that the pro-
cedure that is being followed is doing
more harm to the Mysore Government
and to the whole of India, than good.
The point is. . . .

Shri Naushir Bharucha (East
Khandesh): It is a totally illegal pro-
cedure.

Shri Goray: First of all, they went
to one village called Hanchanal, and
there they cut down the tobacco crop.
1 am not going into the legalities of
F| P

Shri Achar (Mangalore): 1 would
like 1o raise a poini of order.

Shri Goray: I do not yield.

Mr. Deputy-Speaker: A point of
order is being raised.

Shri Achar: My hon. friend is real-
ly going into the question of law and
order in a State.

Shri Naushir Bharucha: No, no, that
i« not the point.

Shri Goray: He has already stated
it. Of course, that is a point. . .(In-
terruntions). 1 am sorry that my hon.
friond. . . .

Mr, Deputy-Speaker: At least the
Chair has to be addressed and not
some other authority.
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Shri Achar: 1 did not address him.
1 said that some other hon. Member
is trying to give a ruling; he is
encroaching upon your jurisdiction.

Mr. Deputy-Speaker: Now, let him
state the point of order,

Shri Achar: My pnint of order is
this. They have admitted that they
are having an agitation, saying that
they would not pay the taxes. The
Mysore Government are adopting cer-
tain methods to keep up law and
order in that area, and for that pur-
pose, they are taking certain steps. It
is that method of administration and
it is the steps that they are taking,
that my hon, friend is eriticising. That
is practically an attack on the admi-
nistration of that State and also the
method in which they are enforcing
law and order there. I would submit
that any criticism of that will come
within the point of order, and the hon.
Member is not entitled to do that.

Mr. Depuly-Speaker: The point of
order is quite correct; so far as the
discussion of law and order position
in the Stale is concerned, that might
be avoided.

Shri Naushir Bharucha: May I make
a submission. . . .

Shri Khadilkar: On a point of order.

Shri Naushir Bharucha:
like to point out why. ...

1 would

Mr, Deputy-Speaker: Only one at a
time.

Shi Naushir Bharucha: Whom are
you calling now?

Mr. Deputy-Speaker: Shri Khadil-
kar.

Shri Khadllkar: Just now, a point
of order has been raised whether a
question pertaining to law and order,
and particularly, within the sphere of
a State, could be referred to in this
connection. But that does not apply
here for specific reasons. When the



7913 Demands
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States Reorganisation Bil' was debat-
ed upon here, the hon. Home Minister
said, and he repeated it, and again he
repeated it, that so far as this border
area was concerned, it was still in dis-
pute,. When a border area between
two States is in disputg, the ultimate
authority to settle that dispute is the
Home Ministry. So long as the Home
Ministry fails to settle it by all the
methods of persuasion that could
prevail, we are entitled to criticise
them. 8o far as the direct action there
is concerned, it is not directed against
any particular State or against the
Mysore State; it is against this Home
Ministry, and, therefore, whatever my
hon. friend refers to is quite in order.

Mr. Deputy-Speaker: I have follow-
ed it. Now, Shri Naushir Bharucha.

Shri Naushir Bharucha: I shall only
mention this thing. It is not as if il
has got no connection with State
police. May I point out that in the
Summary of the activities of the
Ministry of Home Affairs for the year
1959-80, it has been pointed out that
financial assistance to the extent of
Rs. 9 crores has been given to the
States as loan for implementation of
their police housing schemes? Here,
actually. . . .

An Hon. Member: As loan,

Shri Naushir Bharucha: It is open
to me to say that in view of the con-
duct of the Mysore police, nota single
pic should be advanced to them at all.
It is open to me to say that I can dis-
cuss the conduct of the police, if they
ask money for their housing scheme.
Surely, 1 am entitled to do that.

Pandit Thakur Das Bhargava
(Hissar): May I submit a word?

Shri Basappa: The Deputy Commis-
sioner and the DSP were fired at by
the Samiti people, and the people have
taken law into their own hands, (In-
terruptions)
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Mr, Deputy-Speaker: T could
appreciate that there is great inten-
sity of feeling, so far as this border
question is concerned.

Pandit Thakur Das Bhargava: May
I submit a word?

Mr. Deputy-Speaker: I do not think
I nced any assistance at this
moment. ...

Pandit Thakur Das Bhargava:
There is article 355 of the Constitu-
tion.

Mr. Deputy-Speaker: 1 am very
clear in my mind.

Shri P. N, Singh (Chandauli): The
question is this. ..,

Mr. Deputy-Speaker: I am not
asking for furthcr assistance. I have
already made up my mind,

Shri Goray: Would you not allow
me to say something on this? The
point of order that has been raised
is, I submit, against me. So, should
you not hear me? Primarily, it con-
cerns me. Should you not give me
an opportunity to say something on it?

Mr. Deputy-Speaker: Yes, he may
say what he wants to say.

Shri Goray: 1 say that while you
give your ruling you should also take
note of the fact that so far as this
particular area is concerned, the
Zonal Council which is under the
Central Government has off and on
discussed this matler. The Chief
Minister of Bombay has written to
the Homc Minister saying that the
time has come when he should arbi-
trate or take some steps to prevent
the situation from deteriorating fur-
ther. There is a resolution passed by
the Legislative Assembly of Bombay
as well as of Mysore stating what
their point of view is, so far as this
particular border is concerned. When
two States do not agree, where should
that question come up? So far as the
federal structure of this country is
concerned, it is quite likely that two
States will not agree on a particular
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point. When they do not agree and
there is a difference of opinion, where
should this question be taken up? I
say that it should be taken up here.
Again, I would like to make it clear
that I am not justifying their no-
tax campaign just now. What I am
saying is. . .

Shri Shankaraiya (Mysore): But
they have started a no-tax campaign.
The procedure is laid down in the
States Reorganisation Act, so far as
the zonal matter is concerned. That
procedure has to be followed and not
the procedure of satyagraha and in-
juring the police officers while dis-
charging their duty.

Shri Basappa: He is putting a
premium on violent agitation. (Inter-
ruptions) .

Mr. Deputy-Speaker: Should I retire
and allow hon. Members to settle
amongst themselves?

Shri C. D. Pande: It is between
Maharashtra and Mysore.

Mr, Deputy-Speaker: I am listening
to one hon. Member. Let him con-
clude now.

Shri Goray: My submission, there-
fore, is that these things. . . .

Mr, Deputy-Speaker: I have follow-
ed it, I suppose.

Shri Acnar: I would like to say a
word.

Mr. Deputy-Speaker: I do not need
any further assistance. I have already
said that it is not needed. I do not
require any further assistance, so far
as this point is concerned.

Shri Achar: I raised a point of
order, and Shri Goray has replied to
it. I want to say a word now. . . .

Mr. Deputy-Speaker: The hon. Mem-
ber has raised the point of order, Shri
Goray has replied to it, and now, I
have to decide. That is very clear.
This is the procedure that is normal-
ly followed.
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Now, the point of order is that
reference is being made to the law
and order position in a State, that is
the concern of the State, and the Cen-
tre should not be criticised on  that
account, and, therefore, this question
ecannot be agitated here,

I agree with the hon. Member who
has raised this point of order. Two
objections have been taken against
this point of order. One is by Shri
Naushir Bharucha. He says that be-
cause a certain amount is being
advanced as assistance by the Cen-
tral Government to the State Gov-
ernment. . . .

An Hon, Member: It is as loan.

Mr. Deputy-Speaker: Is it as Joan or
as assistance?

An Hon. Member: It is as loan.

Mr, Deputy-Speaker: It is a loan for
the implementation of their schemes
in the State.

Shri Tyagi: Then, the USA also
might criticise us.

Mr. Deputy-Speaker: Whether they
do it or not is a different thing. The
USA criticising us may be a different
affair altogether.

Even here, if some loan is being
advanced, we might say that the loan
may not be given or that the Centre
is no: in a position to give or that the
money might be spent elsewhere, not
that the internal administration of
police can be discussed simply on
that account, saying that because the
Centre is advancing a loan, therefore,
we become entitled to discuss all the
administrative details in that State.
That was one objection.

The second objection that is being
taken here is that there are certain
areas that are in dispute, and the
Home Minister has sometimes observ-
ed that the Centre would sce and
would adjudicate or would get it de-
cided some time in the future. The
objection is that so long as that point
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[Mr. Deputy-Speaker]
is not decided, it is the concern of
the Centre, and, therefore, they can
criticisc. There is another point also
raised by Shri Goray, namely that the
Zonal Council has been discussing it,
and, therefore also, this is the concern
of the Centre. Irrespective of
whether the Zonal Council has dis-
cussed it or whether the areas are in
disputc and it is to be settled after-
wards as to the State to which any
particular area is to be given, so long
as no adjudication is made, certainly,
those areas are within the jurisdiction
of the particular State. So long as a
settlement is not made, and they do
not go to any other State, they are
in the jurisdiction of that particular
State, and it would remain with the
State Government to administer them,
and it is the concern of that State
alone and not that of any other State.

Shri P, N. Singh: 1 want to raise
= point of order. The point in this
connection, namely, in connection with
the firing by the police, is in what cir-
cumstances firing should be resorted
to, So far as the rule-making or law-
making powers are conccrned, that is
the concern of the State Government.

Mr. Deputy-Speaker: We are not
discussing that now. The general
question as to when and under what
circumstances firing should be resort-
ed 1o has been agitated herc. But we
are not taking it up just now. We
are taking up the question of the
conduct of the police in a parlicular
State,

Shri P. N, Singh: Shri Goray also
referred to the limit and the cxtent
to which firing should be resorted to.

Mr., Deputy-Speaker: That is a wider
question. It has been agitated here.
It can by taken up again but not
during this debate.

Pandit Thakur Das Bhargava: May
I draw your attention to article 355
of the Constitution which says that
the Union Government are responsible
for internal peace and protection
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against external aggression? There-
fore, the Union Government must see
that the administration of the States
is carried on in accordance with the
Constitution. If there is a complaint
that as a matter of fact certain condi-
tions are arising under which internal
peace will not be kept and a State is
not proceeding in accordance with the
Constitution, then certainly this mat-
ter can be brought up here.

Mr. Deputy-Speaker: It would be
again disputing the decision I have
given. 1 do not think any hon. Mem-
ber has got the right to again agitate
a matter once I have given my ruling
‘Whether my ruling is right or wrong,
it must be accepted at least for the
present.

Shri P. N. Singh: We are not dis-
puting your ruling. We are only
drawing your attention to certain
things.

Shri Yadav Narain Jadhav (Male-
gaon): 1 have got a point of order to
raise.

Shri Sugandhi (Bijapur
rose—

Shri Yadav Narain Jadhav: The
linguistic minorities in that area are
having some trouble. They are agitat-
ing the question of safeguarding the
interests of the linguistic minorities
which is within the purview of the
Central Government.

North)

Mr, Deputy-Speaker: I am clear in
my mind that it is not the rights of
the linguistic minorities that are
being discussed here. It is the con-
duct of the police that is discussed.
Whether it be in regard to linguistic
minorities or otherwise, that is the
concern of the State and not of the
Centre. The rights or obligations of
the linguistic minorities may be con-
sidered by the Centre, but so far as
the conduct of the police is concerned,
whether it be in regard to the mino-
rities or the majority, it is really the
concern of the State and not of the
Centre. '
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Bhri Goray: I am not disputing your
ruling. I started by saying that when
in this Report they say that this is the
police force—so much armed force, so
much unarmed force and so much
force belonging to the category
amalogous to the Home Guards and
otirer categories—I say that this is a
big force and unless they have a cer-
tmin ideology and a certain attitude
of mind while dealing with such a
mtuation, it will not be possible for
mem to really administer law and
order throughout this country. I am
oot at all disputing the rights of the
Mysore Government; what I am say-
ing is that while doing all these
-things, precaution should be taken to
see that the police do not exceed their
¥mits.

Mr., Deputy-Speaker: In general
terms, he might say so, but not refer
to specific instances.

Shri Goray: I am not saying that
with particular reference to the
Mysore police.

Mr. Deputy-Speaker: The hon, Mem-
‘ber’s time is up.

Shri Goray: My time has been
taken away by these interruptions.

mr, Deputy-Speaker: The interrup-
tions also are part of the game. When
an hon. Member makes a speech and
there are interruptions, he invites
those interruptions. The time taken
by interruptions is to be debited to his
time.

There is another thing. I have the
names of 12 hon. Members from the
Opposition side representing different
Groups. If every hon. Member desires
that he must be given half an hour,
it means 6 hours must go to them
and with 2 hours for the Ministers, no
‘time is left for any other hon, Mem-
ber to speak. I would make a re-
quest to hon. Members: if all the
Opposition groups want to be repre-
sented in the debate on this Ministry,
they should confine and condense their
remarks to a shorter period.

Shri Yadav Narain Jadhav: He |s
the only speaker from our Party.
“There are B hours allotted for the

438 (Ai) LS —6,

CHAITRA 4, 1882 (SAKA)

for Grants 7920

discussion. I suggest that two Mem-
bers from our Party may be given
chance,

Mr. Deputy-Speaker: Then some
other hon. Member will have to be
pushed out. If one hon. Member
wants to take half an hour, how could
I accommodate all those hon, Mem-
bers who want to speak?

Shri Tyagl: May I point out that
there are many back benchers whose
names are not on your list?

Shri Muhammed Imam (Chital-
drug): Mysore has also to put for-
ward its views.

Mr. Deputy-Speaker: All right. I
am taking note of all the frent benches
and back benches. Now we should
proceed.

st wgten ak o (ave—
faa sgfem srfaar) : asw wda &
At /YT faemn wifge

Mr. Deputy-Speaker: There is al-
ready a complaint that the hon, lady
Member is interrupting too much,

Shri Goray: I would repeat what I
was saying. [t is not at all a question
whether the Mysore Government is
within the limit of the legal powers
sanctioned to it in recovering the
revenues which the people are refus-
ing to pay. I am saying that there
must be some Central guidance to the
police throughout the country saying
that these are the limits beyond which
they should not go.

I will just show you one thing. This
is a portrait of Chatrapati Shivaji: I
do not know what sort of reverence
the other people in the country have
for him. But I know that the Prime
Minister is unveiling statues of Chatra-
pati Shivaji everywhere. Now, this
is the portrait from a sarvodaya
leader's house. The police officer goes
there, pulls down the portrait, kicks
it and tears it up....(Interruptions).
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‘The Minister of State in the Ministry
of Home Affairs (Shri Datar): May I
point out. . . .

Mr. Deputy-Speaker: Order, order.

Shri Goray: If this is what is going
to happen, then the country’s fabric
will be shaken up.

Mr. Deputy-Speaker: The hon. Mem-
ber is persisting in referring to the
police again. I have already ruled
that the conduct of the police shoula
not be discussed. But he is continu-
ing in the same behaviour. That is
not good.

Then again, 1 said the other day
that this House is meant for delibera-
tion and discussion and not for demo-
nstration. Why should those things
be shown here? There might be a dis-
pute over that also. So that is not
fair. He might go advancing his argu-
ments without that.

Shri Shankaraiya: Let me assure
my hon. friend on behalf of Mysore
that we have great respect for Shivaji.

Shri Tyagi: Everyone has.

Shri Muhammed Imam: What the
hon. Member has said is withoat
foundation.

Shri Goray: I am trying to point out
that that is the area of the Mahratto
Infantry Training School. We have
got letters from those people about
these things. Now, do you want. . . .

Mr. Deputy-Speaker: I have asked
the hon. Member not to refer to it.

Shri Goray: If the Army is affected
and there is some sort of disturbance,
do you mean to say that the Home
Ministry will sit silent?

Mr. Deputy-Speaker: [ have given
my ruling—whether the Home Minis-
try sits silent or not. He should not
refer to it.

Shri Goray: When I talked of the
Ministry and the police, I thought I
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was within my powers to point out
these dangers. I am saying this: let
the dispute be confined to the limits
to which it should really be confined;
let it not be allowed to exceed those
limits. Otherwise, the fabric of this
country will be shaken up. That is
the suggestion I want to make. Be-
cause of your ruling, I cannot cite
instances. But I would only warn the
Home Ministry to take note of this.

Mr. Deputy-Speaker:
Lateef.

Shri Tyagl rose

Mr. Deputy-Speaker: Shri Tyagi
snould not rise in his seat so early
because the hon. Speaker has ruled
that those hon, Members who had not
been given a chance so far would be
given preference.

Shri Abdul

ot wagw wew (faee) -
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Mr. Deputy-Speaker: Members may
now more their cut motions relating
to the Demands under the Ministry
urf Home Affairs subject to their being
.otherwise admissible.

Zailure to repeal Rules 4-A and 4-B
+f the Government Servanty Con-
fuct Rules.

‘Shri S. M. Banerjee: | beg to move:

“That the demand under the
nead ‘Ministry of Home Affairs’
be reduced to Re. 1.” (1050).

Need for classification of arrested re-
presentatives of various opposition
parties as political prisoners in Jails.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head 'Ministry of Home Affairs’
be reduced to Re. 1" (1051).

JIncrease in the expenditure on secret
service.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (911).

JIndifference towards the border
claims of Orissa.

Shri Mahanty: I beg to move:

“That the demand under the
head *Ministry of Home Affairs’
be reduced by Rs. 100." (912).

JNeed to appoint a Tribunal to adjudi-
cate upon the boundary dispute bet-
ween Bihar and Orissa, with spe-
cial reference to to Seraikella and
Kharswan in Singbhum District of
of Bihar.

Shri Mahanty: 1 beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
‘be reduced by Rs. 100.” (9183).

CHAITRA 4, 1882 (SAKA)

for Grants 7940

Condition of the Oriya linguistic
minorities living in Singbhum Dis-
trict of Bihar.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100." (914).

Need for speedy development of the
districts of Pithoragarh, Uttar Kashi
and Chamoli bordering Tibet

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs'
be reduced by Rs. 100." (915).

Need to appoint a commitice to go
into the question of administrative
reforms.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Home Aflairs’' be
reduced by Rs. 100. (978)

Stultification of the constitutional
guarantees in respect of the Anglo-
Indian Community.
Shrl Frank Anthony: I beg to

move:

“That the demand under the head
‘Ministry of Home Affairs' be re-
duced by Rs. 100." (888)

Need to direct the Commissioner for
Linguistie Minorities to investigate
matters relating to the safeguards
provided for linguistic minorities in
Bihar.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs"
be reduced by Rs. 100." (992)

Need for a country-wide Civil Defence
Organization.
Shri U. C, Patnalk: I beg o0 move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100." (903)
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Failure to create a machinery for
national service to utilise trained
personnel of the Lok Sahayak Sena
who have given undertakings for
such service,

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.” (884)

Need for co-prdinating intelligence
services under the Ministry of
Home Affairs with those under the
Ministry of Defence and State Gov-
ernments especially those employed
in border areas.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100." (995).

Need for special training to intelli-
gence personnel engaged in border
areas.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100." (886).

Need for popularisation of rifle-shoot-
ing on o mass scale.
Shri U, C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.” (987),

Failure to solve border dispute bet-
ween Bombay and Mysore States

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100." (988).

Need to appoint @ tribunal to solve
border dispute between the States
of Bombay and Mysore.

Bhri Assar: | beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100."” (889).

Slow progress in implementation of
Hindi as a national language

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Ministry of Home Affairs'
be reduced by Rs. 100" (1000).

Need for amalgamating the outlying:
Oriya speaking tracts of Sariekella
and Kharswan with Orissa.

Shri Chintamoni Panigrahi: I beg
o move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100." (1052).

Desirability of transferring the sub-
ject relating to Administration of
Justice to the Law Ministry.

Shri P. K. Kodiyan: I beg to move::

“That the demand under the
head ‘Cabinet’ be reduced by
Rs. 100." (9879).

Failure of the purpose of Zonal Coun-
cilg

Shri Aurobindo Ghosal: I beg to
move:

*“That the demand under the
head ‘Zona] Councils" be reduced
by Rs. 100.” (894).

Failure of the Zonal Councils to solve
the outstanding border disputes
between Bihar and Orissa and
Mysore and Bombay.

Shri Mahanty: 1 beg to move:

“That the demand under the
head ‘Zonal Councils’ be reduced
by Rs. 100.” (8186).

Unconstitutional nature of the pro-
posal for creation of a Zonal Police-
Force for the Northern Zone.

Bhri Mahanty: I beg to move:
“That the demand under the

head ‘Zonal Councils’ be reduced
by Rs. 100" (1019).
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Need for special Benches in High
Courts and Supreme Court for deal-
ing with labour cases.

Shri Aurobindo Ghosal:
‘move:

1 beg to

“That the demand under the
head ‘Administration of Justice'
be reduced by Rs. 100.” (885).

Delay in the disposal of cases in the
Supreme Court.

Shri Aurobinde Ghosal:
‘move:

“That the demand under the
head ‘Administration of Justice
be reduced by Rs. 100.” (1001).

1 beg to

Delay in the disposal of cases in High
Courts

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Administration’ be reduced
by Rs 100." (1002).

I beg to

JInadequacy of the Border Check
Posts on Indo-Tibetan border in
Kashmir to contain Chinese aggres-
som.

‘Shri Mahanty: I beg to move:

“That the demand under the
head ‘Police’ be reduced by Rs.
100." (817).

‘Tnadequacy of the Border Check Posts
on Indo-Tibetan border in Assam to
contain Chinese aggression.

Shri Mahanty: I beg to move:
“That the demand under the

head ‘Police’ be reduced by
Rs. 100." (918).

Inadequacy of the Border Check Posts
on Indo-Tibetan border in Punjab
to contain Chinese gggression.

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100." (918).

CHAITRA 4, 1882 (SAKA)

for Grants 794 4
Treatment of scheduled caste people
of Delhi by the police

Shri B. K. Galkwad: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100." (988).

Failure to control the “Goondas” in
Delhi

Shri B. K. Gaikwad: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100." (880).

Need to open adequate check-posts on
Indo-Tibetan border in Assam to
contain Chinese aggression.

Shri Assar: I beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100." (1003).

Need to open adequate check-posts on
Indo-Tibetan border in Kashmir
and Punjab to contain Chinese ag-
gression.

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100.” (1004).

Failure to stop corruption
Shri Assar: [ beg to move:

“That the demand under the
head ‘Police’ be reduced by
Rs. 100". (1005).

Need for including an item of agricul-
tural unemployment in ensuing cen-
sug operation in rural areas.

Shri Aurobindo Ghesal:
move:

I beg to

“That the demand under the
head ‘Census’ be reduced by
Rs. 100", (896).
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Inadequacy of honorarium paid to the
enumerators

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Census’ be reduced by
Rs. 100", (897).

Need for taking language census in
border areas of all States

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Census’ be reduced by
Rs. 100." (898).

Irregularities in census operations in
certain States

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Census’ be reduced by
Rs. 100." (820).

Need for more comprehensive indus-
trial statisticg

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Statistics’ be reduced by
Rs. 100." (899).

Need for a liberal comstitution of the
Indign Statistical Institute of Cal-
cutta.

Shri Aunrobindo Ghosal:
move:

“That the demand under the
head ‘Statistics’ be reduced by
Rs. 100.” (800).

I beg to

Need to reorient the sample survey
system

Shri Aurobinde Ghosal: I beg to
move:
*“That the demand under the

head ‘Statistics’ be reduced by
Rs. 100." (901).

MARCH 24, 1960

for Grants 7946

Need for developing tions

and transport in Himachal Pradesh

Shri Aurobinde Ghosal:

move:

I beg to

“That the demand under the
head ‘Himachal Pradesh’ be re-
duced by Rs. 100." (881).

Need for developing the salt water
spring of Mandi

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Himacha] Pradesh' be re-
duced by Rs. 100."” (882).

I beg to

Need for mechanisation of the salt
mines of Himachal Pradesh

Shri Aurobinde Ghosal:
move:

I beg to

“That the demand under the
head ‘Himachal Pradesh’ be re-
duced by Rs. 100" (883).

Need for air-link between the Anda-
man and Nicobar Islands and West
Bengal.

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Andaman and Nicobar Is-
lands' be reduced by Rs. 100.”
(884).

Need for integrating Andaman and
Nicobar Islands with West Bengal.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100."
(885).

Need for setting up a ply-wood fac-
tory in the Andaman Islands

Shri Aurobindo Ghosal: 1 beg to

move:

“That the demand under the

head ‘Andaman and Nicobar Is-

lands’ be reduced by Rs. 100"

(888).

I beg to
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Need for establishing a paper mill in
the Andaman Island

Shri Aurobinde Ghosal: I beg to
move:
“That the demand under the

head ‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100.”
(887).

Need for better utilisation of Andaman

forests
Shri Aurobindo Ghosal: 1 beg to
move:
“That the demand under the

head ‘Andaman and Nicobar Is-
lands' be reduced by Rs. 100.”
(888).

Need for better communications in
different tribal areas of Manipur

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Manipur’ be reduced by
Rs. 100." (889).

Acute shortage of drinking water in
Manipur

Shri Aurobindo Ghosal:
move:
“That the
head ‘Manipur’ be
Rs. 100." (890).

I beg to

demand under the
reduced by

Need for giving more opportunities in
services to Naga people in Manipur
State.

Shri Aurcbinde Ghosal: I beg to
move:
“That the demand under the

head ‘Manipur’ be
Rs. 100." (891).
Need for integrating Manipur with
either Assam or West Bengal
Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Manipur’ be reduced by
Rs. 100." (892).

reduced by
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Need tp give more powers .t of Re-
torial Council the ag-

ople and
Shri Aurobindo Ghosal: N

move:
“That the demand und
head ‘Manipur’ be reduc\_ in the
Rs. 100" (893). "

Need for integrating Tripura oais
neighbouring State .g"" o

. tud beem
Sht.i Aurobindo Ghosal: under-
move: . Mem-

“That the demand und¢Profes-
head ‘Tripura’ be reduc¢rnment
Rs. 100." (902). to un-

. Shri

Need for developing the transd hand

tem of Tripura in this

in that

Shri Aurcbindo Ghosal: 1.,
move:

to the
“That the demand unde;Minis-
head ‘Tripura’ be reduced from

Rs. 100." (903). Mikir
y took

Need for giving more powers t Mikir

torial Councils Ing to

=, the

Shri Aurobindo Ghosal: Iv and

move: land
4

“That the demand under r::;

head “Tripura’ be reduced hon.

Rs. 100" (804). sared

Need to implement the smgo'e ,.g
made by the Commissioner foiggyt
duled Castes and Scheduled cepse
and other Backward Classesthere
yearly reports. The

Shri B. K. Galkwad: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100" (288).

Failure to eradicate untouchability

Shri B. K. Galkwad: I beg to novy:

“That the demand under the
head ‘Miscellaneous Departiseni
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Inadequ
renditure under the Minis-
Home Affairs' be reduced
Shri 100.” (287).
move:

o improve the ecomomic

of the Scheduled Castes

head ;ohoduled Tribes and  other
Lird Classes people.

Need { K. Galkwad: I beg to move:

t the demand under the
ShriMiscellaneous Departments
move: penditure under the Minis-
oy Home Affairs’ be reduced
‘T 100.” (288).
heac
Rs. to implement the policy as
‘s the welfare of the Sche-
Irregu Castes and Scheduled Tribes
they Backward Classes,

sm& K. Galkwad: I beg to move:

heaat the demand under the

Rg. ‘Miscellaneous Departments

:xpenditure under the Minis-

Needf Home Affairs' be reduced
s. 100." (289).

Skrogress in implementing the
movnes for the welfare of Sche-
L Castes, Scheduled Tribes and
- Backward Classes.
ht
R Kodiyan: 1 beg to move:
Nee
I'hat the demand under the
of ‘Miscellaneous Departments
expenditure under the Minis-
8of Home Affairs’ be reduced
mons. 100." (980).

‘Failure in utilising fully the amount
sanctioned for schemes for the wel-
fare of Scheduled Castes and Sche-
duled Tribes.

Shri Kodiyan: I beg to move:
|

“That the demand under the
head Miscellaneous Departments
and expenditure under the Minis-
iry of Home Affairs' be reduced
YW s, 100" (981).
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Failure in filling up the quota vacan-
cies reserved for Scheduled Castes
and Scheduled Tribes in Govern-
ment Service.

Shri Kodiyan: 1 beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100" (982).

Failure to take care of the Scheduled
Caste candidates who were selected
for pre-training of I.A.S. at Banaras,

Shri B. K. Galkwad: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100." (981).

Mr. Deputy-Speaker: These cut mo-
tions are now before the House.

Shri .Basumatarl (Goalpara—Re-
served—Sch. Tribes): Mr, Deputy-
Speaker, Sir, the point that I wanted
to deal with had been dealt with by
hon. friends over there, Shri Hansda
and other hon. Members belong
to the Scheduled Castes and Tribes
so I would deal with some important
problems concerning Assam: land pro.
blem in the frontier State of Assam
for the tribals; the single-member
constituency for which a Bill is likely
to be introduced in this House and
recruitment of Scheduled Castes and
Tribes in the services. As regards
land, the question was put about the
eviction of some refugees from cer-
tain areas in the Mikir Hills and the
discussion that followed on the very
subject on an adjournment motion
has raised in our minds, in the minds
of the tribal people, misgivings or
apprehensions. At the very outset, T
want to make it clear, lest I am mot
misunderstood or misinterpreted by
my hon. friends over there, that we
have very great sympathy for the re-
fugees and we want that the Govern-
ment should help them to rehabilitate
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themselves and 1 personnally feel that
it is an important national problem.

- Mr. Deputy-Speaker: If he de-
sires to go on in that pace, he may
move forward; otherwise, he is not
audible.

Shrjy Basumatari: Now, when a cri-
tical gituation arises and the interest
of some other people clash with that
of the tribal people, some people,
even hon. Members in the opposite do
not hesitate to give up what has been
guaranteed in the Constitution and
what has been repeated from thou-
sand platforms on that line.

Mr. Deputy-Speaker: Should the
speech be taken down or nont?

Bhri Basumatari: 1t should be
taken down, Sir.

Mr. Deputy-Speaker: There should
be no hurry.

Shri Raghunath Singh: When the
Ministers speak with notes nobody
objected but when poor Members
speak with the notes, everybody
objects.

Mr. Deputy-Speaker: The  hon.
Member has read the other day, I
did not object, though objection was
iaken, It is rea'ly not very good be-
cause the debate would lose its reality
if hon. Members were to read pre-
pared speeches. They could not take
into account what has gone before or
what is to come hereafter. Therefore,
it is not desirable that hon. Members
should read speeches with prepared
notes that they bring from their
homes. Therefore, I requested the
hon. Member. He is in a hurry be-
cause he wants to pour out more
material than can be done in fifteen
minutes. Anyhow, he can consult his
notes.

Shri Basumatari: Mikir Hill case
provides specific instance of such a
mentality. It is evident from what
the hon. Speaker said in summaris-
ing the discussion on the adjournment
motion referred to earlier and from

438(Ai) LS—7.
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the statement of the Minister of Re-
lief and Rehabilitation that the ag-
grieved party is the Mikir people and
not the refugees.

1548 hrs.

| SHRIMATI RENU CHAKRAVARTTY in the
Chair]

S55ome hon. Members in the Opposi-
tion tried to put forward clever ex-
planations that the refugees had beem
done some wrong. 1 quite under-
stand the attitude of the hon. Mem-
bers in the Opposition whose profes-
sion is to criticise the Government
rightly or wrongly. But I fail to un-
derstand how my hon. friend, Shri
Hem Barua, deliberately joined hand
with the Communist friends in this
particular adjournment motion in that
connection. It is not only detrimen-
ta] to the tribal people but to the
whole of Assam. As the hon. Minis-
ter said, the refugees increased from
500 to 1700 and entered the Mikir
Hill, squatted there and forcibly took
possession of the land of the Mikir
people. Is not this a wrong thing to
be done? Whatever it may be, the
Government took a lenient view and
found out about 3400 bighas of land
there to settle about 400-785 refugee
families. The other day, when they
had discussed this motion, the hon.
Minister said that they were prepared
to take them to some other place. If
you try to accommodate all the re-
fugees in the Mikir hill, the result
will be that the Mikir Hill will cease
to be a hill for the Mikirs. Can there
be a greater tragedy than that? The
Mikirs are the most backward of all
the tribes: they are extremely poor
and very mild sort of people. It is,
therefore, proper that the Govern-
ment takes steps to resist aggression
on their lands,

The Mikir Hill incident is not an
isolated instance of encroachment
into the lands of the tribal people by
outsiders. It is a tragic fact that many
plain tribals lost their lands when =
great number of East Bengal non-re-
fugec immigrants poured into Assarr
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[Shri Basumatari]

during the regune of the late Sir
Sadulla in the British days. The
House knows, Sir, how. attempts
were made to annex Assam into
Pakistan. The tribals are generally
very poor and, more particularly,
they were not very much consclour
about acquiring proprietiiry rights on
land.

Mr. Chairmgn: The hon. Member
may speak a bit slowly.

Shri Basumatari: Traditionally
they beliave that the land near about
their villages belonged to them and
they could cultivate them as they
chose. But the situation entirely
changed when the non-refugee immi-
grants from East Bengal began to
pour into Assam in batches and squat
on the lands near their villages. The
tribals began to find that their villages
were being surrounded by some other
people. Thus they were pushed to
the wall. As a result they had to
leave those areas in search of land
somewhere else. Many tribal people
thus left their original district of
Goalpara and had to go to the diffe-
rent districts of Assam in search of
land, of which I am myself one of
the victims. This is a matter of his-
tory now. But, then, even now, sur-
reptitiously fresh Batches of non-
refugee immigrants enter Assam from
East Bengal and mix with the original
gettlers from East Bengal. This is a
situati the serio of which
has not yet been truly realised by the
people in authority. I should like to
say, whatever may be the political
repercussion of such immigrants, its
economic effect on the tribal areas in
Assam is very great. Sometimes the
simple-minded tribals, poor as they
are and in need of cash money, forget
their future and sell their lands at a
very nominal price to solve thelr im-
mediate problems. So, gradually, the
tribals in the plain districts of Assam
have become landless in thousands.

MARCH 24, 1060
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They have not been able to withstand
the continued threat of land-hungry
people from outside., This is a situa-
tion, about which the public opinion
in the country hag not yet been made
conscious.

Therefore, on the request of the tri-
bal people a Bill was passed by the
Assam Government in 1048, viz.,
The Backward Belt and Block Bill,
for the protection of lands from ad-
vanced sections of the people, but to
no effect. When the hon. Home Min-
ister visited Assam we brought this
to his notice and requested him to.
devise ways and means to protect the
lands from outsiders. As I said, the
Bill passed by the Assam Government
had no effect, because the rules were
so framed that jt came to no use and
could not serve the purpose.

Mr. Chairman: If the hon. Mem-
ber will speak a little more clearly
before the mike without always loaok-
ing into his notes, he will be more
audible.

Shri Tyagi: Speed also may be
reduced.

Shri Basumatari: Many people
outside Assam have a wrong impres-
sion that the local people follow a
“dog in the manger” policy, that they
themselves cannot cultivate the lands
which are lying vacant and they also
do not allow other people to come in
and cultivate the same. This is en-
tirely wrong. If anybody cares to
study carefully, he will find that the
size of average holding in Assam is
very small compared to other places,
and a great percentage of the local
people are landless. Yet, in no other
State s0 many people from outside
have got lands and other opportuni-
ties for employment &s in Assam.

So the wrong impression that in
Assam there is enough land and lgcal
people or the tribal people unneces~
sarily keep away others should be
removed.
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The real problem has not been
brought to light, as there is no pro-
per publicity about it from Assam.
Ori the contrary, interested people
carry wrong propaganda, wrong im-
pressions outside Assam to create such
wrong impressions in the minds of
other people. Now, people from out-
side go and encroach upon lands of
tribal or other local people, and
when the law is going to be enforced
political pressure ig sought to be exer-
cised against it through clever publi-
city and such other methods as the
one we witnesseq here in this House
the other day when the question of
Mikir Hill came up. This state of
affairs is not only in Assam, Sir, but
the same thing is happening in other
places like Tripura and Manipur also.

I hope and trust that the Govern-
ment will take note of the situation
and take effective steps to protect the
tribal people in Assam from surrepti-
tious, calculated and organised attack
on their land, that is, on their eco-
nomic life, by people who are more
clever and who have the power in
their hands of powerful and ingenious
propaganda, lest it may lead to an-
other agitation like that of Naga.

Another point to which I would like
to draw your attention is, in the Ad-
dress of the President mention was
made that a Bil] was going to be in-
troduced in this House to make single-
Member constituencies.

Mr. Chairman: I do not want to
interrupt the hon. Member, but his
speech is not being understood by
anybody, I should say. If the hon.
Member will raise his head and speak,
others will be able to follow him.

Shri Basumatarl: I know, Sir, this
question has been brouoght in this
House by hon, Members with the
impression that under the present
Constitution and  Election Rules
tiibals and Scheduled Castes Candi-
diftes may be returhed in the un-
f&érved seat on top of their reserva-
tioh. Hon. Members in this House and
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also outside are very particular only
in losing seats to tribal or Scheduled
Caste ecandidates. I am, however,
afraid that they have not considered
another aspect of the question.

In the last general elections only
few general seats in the legislatures
as well as in the Parliament had been
won by Scheduled Castes and Sche-
duled Tribes candidates. Out of a
total number of 3202 seats in the
Vidhan Sabhas they lost only 8 and 7
to Scheduled Castes and Scheduled
Tribes, and in this august House, Lok
Sabha, out of 600 seatd they lost only
6 and 3 seats to Scheduled Castes and
Scheduled Tribes respectively, But,
if now a single-member constituency
system is introduced, I can say from
experience that the political parties
will lose greater number of seats to
communal organisations or influential
independents. There again, by mak-
ing & single-member constituency, a
feeling of separatist mentality will be
created.

We have given up the separate
electorate system introduced by the
British In our constituencies, Since
then, separatist mentality which was
like poison has been wiped out or
lessened in our country. But we will
be creating that separatist psychology
again by introducing the single-
Member constituency for Scheduled
Castes and Scheduled Tribes.

I am sure the feeling of co-opera-
tion and mutual understanding among
ourselves, which is esgsential to run an
election in a double-member consti-
tuency, will vanish. In an election
campaign where candidates for
general and reserved seats contest to-
gether in the same constituency, the
propaganda is bound to be of a
general line, Propaganda in that case
is not done on communal lines. But
when the reserved seats will be in
single-member  constituencies, the
line of propaganda will be entlrely
different. That is likely to be on
communa] lines,

Mr, Chairman: The hon. anhur
nudt try to conclude now.
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Shri Basumatarl: I submit that this
will not be good for healthy develop-
ment of non-communal, national feel-
ing. Though I support wholehear-
tedly the necessity for reservation of
seats for Scheduled Castes and Sche-
duled Tribes, I think that the
approach in election should be such
as the Scheduled Castes and Sche-
duled Tribes people can feel one with
other section of the people.

Mr. Chalrman: The hon. Member
must conclude now.

Shri Basumatari: One more minute.

Mr. Chairman: The hon. Member
has been requested several times both
by the Deputy-Speaker as well as
myself not to read his speech, but in
spite of that the hon. Member persists
in reading out from the script. Still
I did not interrupt him, I have given
him full 15 minutes. Under the
circumstances, I think the hon. Mem-
ber must conclude now.

Shri Frank Anthony (Nominated—
Anglo-Indians): Madam, my cut
motion seeks to draw attention to the
stultification of the constitutional
guarantees given to the Anglo-Indian
community, Quite frankly, the
subject that I am going to speak of is
something which to me is somewhat
distasteful. 1 am not given to discus-
sing subjects which savour of a sec-
tarian or parochial character, but as
the representative of a small but
recognised minority it has become my
duty to bring to the notice of this
House, and more especially to the
Home Ministry, the increasingly bitter
and widespread resentment in my
community against the stultiflcation of
the solemn constitutional guarantees
that have been given to my com-
munity.

16 hrs.
[Semr Goray in the Chair]

I am not saying this in any
derogatory sense—by the claims of a
body of persons who have been
officially recognised to be a backward
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class of the Indian Christian com-
munity—the Feringis. Unfortunate-
ly, the Home Minister is not here, but
his deputy is here. I do not know
whether the Home Minister is aware
of this; the extent to which the fradu-
lent claims of this section of those
people will go—the people who have
never at any time in the past beem
recognised by Government as being
members of my community.

Today, the guarantees given to my
community, the recognised corpus of
persons, and a recognizable corpus of
persons, are being given away to this
depressed section of the Indian Chris-
tian community. One does not like
in a House of this sort to talk about
the history of a particular community.
But 1 think it is necessary for the
Home Minister to know why the
Anglo-Indian community was re-
cognised in spite of its microscopic
size as one of the six minority com-
munities of this country,

The Home Minister, in his capacity
as Chief Minister of Uttar Pradesh,
perhaps came into contact with cer-
tain members of my community and
he probably regarded them as a com-
munity essentially associated with the
railways, the telegraphs and the
customs and, to some extent—perhaps
the memory of it is distasteful—with
the police services too. But that has
not been the entire  history of my
community. I  have completed a
history. It has not been easy, I have
done six years of intensive research.
Why it has not been easy is because I
have had to rescue a large part of the
history of my community right up to
1935 and for the purposes of defence,
internal security and education, we
were identified with the Europeans
and because of that much of the
history of my community has beem
appropriated and misappropriated by
the British historians. 1 have sought
to reappropriate it for the benefit of
my community,

It is a history of which any much
larger community anywhere in the
world could be justly pround. You,
Sir, are a Mahratta. But perhaps you
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do not know this: that during the
most glorious days of the Mahratta
empire, a very large proportion of the
officers of those fine Mahratta armies
were Anglo-Indians, During the great
anarchy, when the sword was the
ultimate test of a man's capacity and
worth, many Anglo-Indians showed
their worth by carving out principali-
ties of their own. So, it is a com-
munity with its tradition of soldiering
and, because of that, it has played a
part out of all proporation to its size.

The Deputy Minister probably does
not know that in the World Wars I
and II, B0 per cent of the available
manpower of my community was
fighting in the armed forces. He also
does not know this: that long before
members of other communities were
awarded the VC, the first three VCs
in World War I were won by Anglo-
Indian lads from Bangalore, He also
probably does not know this: that in
World War II the only community
from India that was fighting in the
Battle of Britain were members of my
community.

Why I am saying this is because I
am trying +¢o underline why the
British gave special recognition to the
Anglo-Indian community. It was a
community which has made a memor=-
able impress on the annals of Indian
military history. Some of the finest
Indian regiments today have been
founded by members of my com-
munity. Skinner, Gardner, Col.
Forster—their names are there, And
that proud military tradition has
found opportunities in the new India,
I do not know whether the
Minister knows. .. ...

S8hri M. E, Erishna: He is the Min-
ister of State in the Ministry of Home
Affairs,

Shri Frank Anthony: I beg  his
pardon. I tender my profuse apolo-
gies. I mean the Minister of State.
All that tradition has reasserted itself
with the result that during the critical
Eashmir campaign, the Anglo-Indian
community contributed 50 per cent of
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the fighter pilots to the Indian  Air
Force. The women of my community
have played a notable part. The
Minister of State has probably heard
of Gloria Berry, who was killed in the
Kashmir Princess tragedy. She was
first Indian woman in independent
India to be decorated for gallantry,
She is in the tradition of the women
of my community which has played a
predominant part in the nursing
services in peace and war.

I say all this so that I want the
Government of India to realise that
here is a community that has made a

inity which 1ided, as you
know, predominantly from the British
community. But of course, the mem-
bers of other European communities
inter-married people of Dutch, French
and Portuguese descent, and they
were assimilated into my community
so that over a period of 250 years you
got a community emerging as a
distinct, linguistie, cultural com-
munity.

My hon. friend may have heard of
Professor Mahalanobis, He took ten
years doing an anthropological and
biometrical survey of my community
—a distinguished scientist—and he
said that over a period of 250 years,
the Anglo-Indian community has
emerged as perhaps the only distinc-
tive, racial entity in India. A wvery
world-famous Anglo-Indian author—
Cedric Dover, a scientist—has said
that this is due to the well-known
genetic theory that a people who were
originally heterogeneous, because
they were endogamous—married
amongst themselves—and ultimately
emerged with the characteristics of
homyzgosity, ‘Thus the community
which the British recognised, is a
community with a proud military
history, a community which had built
the greatest national assets of India,
the railways, the telegraphs and the
customs, They were largely built by
my community.

When the British Government
decided in the 1835 Act to give to this
microsopic minority a distinctive posi-
tion, they gave it to this community,



7961 Demands

[Shri Frank Anthony]

a community identified by language,
by  history by culture. Now,
in the new India, it was
not easy—it was a difficult task
for me to find a place of respect for
this community in the new India,
because we were regarded in the past
as the standard-bearers of British
imperialism. But that place was
accorded to us. What I am asking the
Home Ministry of the Government of
India to do is this. Here is a body of
persons, You know who they are.
Why did you give us these guarantees
if these guarantees are to be
encroached upon, if they have to be
filched by people who for 200 years
have never been part of my com-
munity? The House of Commons
would have been horrified if they
were ever to hear that the Feringis
being called Anglo-Indians! These
people, in the year of grace, 1960,
have suddenly become Anglo-Indians,
I do not think the Central Govern-
ment knows anything about them. The
Backward Classes Commission have
listed them as a backward class. It
is unfortunate that a backward illiter-
ate section of people are claiming
representation  as Anglo-Indians.
Their occupation is bead-making,
pottery, fishing and coir rope manu-
facturing. The Minister of States
knows something about my com-
munity, I am certain that he will
realise that never in our history have
our occupations been those of bead-
making or coir rope making or any-
thing like that. We may be firernen;
we may be cleaners on the railwayl
and we may be privates in the Indian
Army and the British Army, but we
have never been these Ferihg'ls.

Now, what is happening suddenly?
It has happened in Kerala but the
effect is an effect which will flow in
respect of the whole, recognised posi-
tion .of my community. I am going to
ask the Home Minister: what is he
going to do? Here is a body of per-
sons, a depressed section of the Indian
Christians who, unfortunately are
illiterate and who have been ostra-
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cised by every community around
them—including the Anglo-Indians
also, but that has been the history of
India. What is going to happen to the
Anglo-Indian  guarantees? These
Feringis were never associated with
the railways, The only thing that
they might have had to do with the
railways is that they may have
travelled in a railway compartment!
What is the Home Ministry going to
do when they come to the Home Min-
istry and say, “Yes; we are Feringis,
though for 200 years we have had
nothing to do with the Anglo-Indians.
Now, we want the Anglo-Indiar
quota.,” What I say is this; we the
Anglo-Indians have been great
educators in this country. We have
today almost 300 Anglo-Indian
schools which are serving the country.
They are serving the country, They
are teaching through the recognised
mother-tongue of my community,
English, The Feringis, with Malaya-
lam as their mother-tongue, have cer-
tain Malayalam schools of an extre-
mely low order from every point of
view. What is golng to happen when
they come to the Home Minister and
say, “We want our Malayalam schools
to be recognised as Anglo-Indian
schools"? What are you going to do?

1 am raising this because in Kerala,
knowing the positlon the Government
hes nominated a Ferangi. Not only
do you stultify my guarantee, but
you put In a person who will do
everything to destroy the recognised
position of my community. Becaiise
his mther-tm;ue is not English, he
will seek to destroy my English~
medium schools.

There are poor people in my com-
munity, Which community has not?
But we are a proud community. I
resent the Home Minister saying to
me that ] am a backward class, Never
in my history have I been a backward
class. I feel sorry for the backward
classes. Certainly I wish you do
everything to uplift them. You do
everything to uplift the Ferangi back-
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ward people, but I resent this that in
order to wuplift them, you stigmatise
my whole community as a backward
clags, a community with a proud
history. That is what you are doing.

1f you are so solicitous of the
Ferangis, make them into a separate
community, give them special prowvi-
sions in the Constitution, nominate
them, give them quotas in service,
recognise their schools. But do not*
allow their fraudulent claims to be
imposed on my small, but proud
community, That is what I want the
Home Minister to understand.

This is no communal question, It
is a question which affects me vitally.
A number of members of my com-
munity have left the country. Why
have they left? They have left
because they say, “We will not be
treated with equality in India. The
people of India will not forget our
past and everything will be done to
humiliate, to degrade and to destroy
us." T say this to the Home Minister:
Those members of my community
who are here today are here because
«of me and because of the leadership
I have given them, because of the
assurance 1 have given them that,
*“You have a proud history; you are
accepted in the new India, You will
make an increasing contribution, out
of all proportion to your size to the
new India. The new India needs
you." But if they find deliberately,
advisedly, you do everything to
‘humiliate and degrade them, what
will they do? I say this to the hon.
‘Minister of State. The first thing 1
‘want him to realise is this. I do nof
‘care if my communily disappears, but
I will not allow any Government T
degrade or humiliate them,

I will not allow you to stigmatise
my community as a backward class,
1 say this to you, we have never been
a backward class. We are not a
backward class. We may be poor.
But because of your solicitude fr this
backward classes of Indian Christians,
we do not want you to degrade ano
humiliate us. I do not want you to
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pervert and destroy the guarantees
which you have given me.

The hon, Home Minister is comung
in. He knows my community. Has
he ever know a body of Anglo-
Indians, as I have said, to be a body
of fishermen, bead-makers, coir-
rope-makers and potters, for 200
vears? The Backward Classes Com-
mission have said, they are backward:
they are unfortunate, because the)
never had the advantages of the
Anglo-Indian community, Now, fo1
some reason—I do not know what is
the reason, whether it is ignorance or
deliberate mala fide—you lump my
community together with this back-
ward class of Indian Christians. You
give my guarantee to them. Worse
than that, you offer me this affront
of stigmatising me as a backward
class. My community will not stand
for it, I may be small, I may be poor,
I may be microscopic; you can destroy
me, but I would not allow you tn
humiliate me,

1 ask this of the Home Minister:
What can he or the Government of
India get by humiliating or degrading
my community? Nothing. I do not
think the Home Minister understand
this position, I do not ¢hink he
realises the tremendous resentment of
my community throughout India.
From Kashmir to Quilon and from
Bombay to Shillong, we are a proud
community, We are not Ferangis. We
are not a backward class of Indian
Christians. We do not want you
stigmatise us with the taint of back-
wardness. Still you do it, I would
rather, as I said, my community dis-
appear; 1 would rather my community
be destroyed, but I do not want my
community to be humiltated and
degraded.

ot oty (fammge) - =amefa
wgYaT, gATT g AT EAT & R
Ay aowfY §Y, dw F o gee foge
i & 3 et §1 | aga o amit
forlt @ waTem & Qe W @
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A A gt ST d s § 1
g ATy v g & S ow Ara g,
97 59 FLETU %1 39 g ®r ame
# a6 TEE ST we giewm
&1 gaaaT gad aTa & | gAfeT Ew
23 § for 7 wATer gy A A ag
F gfemt W gt aar fogd
ot & fag o a1 gfewtr e g
yfer fafirw oodi & woEd %
T oA e e gfeey Tt
e ¥ fav wEme, &g, F=
gfemt o mifganfagt & fog omaer
e SATET ST § 1 ar gl
T FT &7 T gfoet wfy & wfa
Teed FATHA & | TEiOY & aEl ¥
=it & ferr =T, FofeeT ot 78, WoT %
& sita amEe T e & R am=
A& 2AT, AT o= aF 39 ¥ Afa W1
I gfeewror AEY ageT, qaa® gf ey
A wrfEaTfeat 1 g g i § |
zafaw @ & T § g dAe w6
fedr w1T 1 3w & T a9 | AT
fawaT AT ag & F a9 Tar qedwET ¥
AT fread v & W T g
gart fom g5 won A, e
FArT FTHTT T AT GHT AL graT W
5 =i HTETT T AR AT @
# gt €@ T ¥ g IwE ¥
T g 1 efeeel #r fraes fen
srafas &7 & famfaamg o @
3w frew g & 1 aga # wOEL
9 AT F A § O S A
T AT ®) TG AT & | FE ST AR
o s dvn & fe gfort e
sifearfeat #Y frges frs & omd @7
T ATHFT AT TE FIAT 1§ TEW
FT FEHTT HTCTATAY g AT A6 & qga
¥ fagdi ¥ ¥% geadiy A HT THAT |
T IO FAT FTH AL &Y 9T 1 W)
gAYy et A1 T ) aw v A
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WORTT T I1 T [Igaw w0 § A
T wfeard agdt & 1 0 aE
AT fTT FT e § W Ay e
Y T & F19 F gEdy g F@
A% fog & ©F 997 g g g e
T AHS ® g0 FMTe e & @
T wifgT | gw A Ao wfaam A f=
foe? aamdY &, oF e foee, gel &9
faee o @l wmwe o 1 &
et § 5 w= aw we ghomt o
arfgarfadi & A &1 FAwie foee &
A4 E q9 q% TW GHET F g Y
AR & (O

# gfomi s wifqarfeat &
grqfadt & gvaw ¥ 37 A s
TR § | 98 9@ gt Wi -
aifegi &t grgfa faeet 4 @t g
farrrae 773 9 f foer Ay o\ &
aFTAAT Ad] 2T 47 | 9T o H * 1%
T ET Tgan av e o wpefa
grar o7 ag 3 ¥ § 7 o I faw
AT AT IR T QR IR A
W F ATHE A & o w7
fegr mar & | =@@T B % & e vl
& wd aw ay e R o o Adf ¢
FY7 &7 qeFAT gragha &1 faaor s
o fir T #1 g forg xeare &
A | W wr AW e fE qge
faarfady #1 gegrs w4 2 fear
qr firen FareT &% W ¥ arfs a1
HYAT FTH FA7 FF | I ACA A G
oY ToaT weaw WAt ¥ famr S 9,
TCAH A AT G TS
Pt e Y 41w 23 % S wr aw
T § 5 a=ig o @ & g
warar At & 1 XT & wraew H gw A
T 91, T AT N1eee fwar a1 fn fraw
HATG g Y AT qAIHT 2T §, IW A
T 797 faar O Wik 99 F S
w T AAAT A, T TH WA Y
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wfY Y sl B e T e 9m,
FF ofm AT wd | A Ty
w41 a1, feT ofr dar & T, G ¥
qfeormmeaey dwet faanff wodt agré
Fgm o1 &3 ) @i AT W FR
GTET 9 7 g1 FT 7T qTET 97 "I
B 1 & ¥t ot &2 &) ara Y ) w,
afew £ gt ¥ 7 fawmad A A
faeet &

AL AW T AT AATA §, A A
2> & w1 ¢ fEl ot amw w0
TR, WY =ufew qdww qedsar &, ww &
Faré qT dzar &, wafq o & gy
o g g it ST g 1w &
AT g WA WEew W §, oW W
g, sfeanf, st fogdr snfeat
w1 A gea fagd fiw a9t & @ @
AL, A A AN A g
I & W & At fam o s e
T W 39 FURdr & w0 Ay
qTEe # g Ig gET @ & g I
swr< for formr oot & wen wifaat &
W WK fadw s fran, a2t o o™
ey #§ faiw que g, oy e
Tat & s wE famn, agi 9 gem
%Y gom W wE forg At # gt
&1 woar fage g =fg A, ag T8l
R &7 1 W oY gw dma § e e
ww arh, df-mERden I Wi
raifirr weaml # gt s wife-
wfadi & fag fomer Avefar faesd
wnfgy, & 4ff faoclt @, W H A &
T RA I I AT e v Ay
Req JaraT W1 g gaT ¥ a@mr |
fFErEI g I STy ?
TV, qUS, @ AW ufE wiwd
@A ], qCEH U AT 41, Wi
g Wiz ®t ot gioet ¥ fr faar
T | ®H ATRT Agr 9T dEeT § 7
o e & o o o T g 7
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& ¥ I W faan ok g wge @
™, wifs gw @@ o1 A& FEX)
ofee frmnfedt s mfsfirer fas-
W FT A ATAT & | W ATHL HIEH
1 7 I aFd § W fr fad
2 faar smg, g ®Y wANW wEAT TEET
¢k e s @
WETT &Y aTd et § | wgh o fagr
@Y 8, g9 94 59 &% s
afFr ww g7 g W #Ew W
fareeger fermror 3 ormay &, @t o< faemd
Y § WX gw wTeT | ¥ | o
T W & w@ gfoe ®r s
L

o wEw Q2w w AT S
wqfy vy w% §1 U @A
FT W AT & | 99 ¥ wew ¥ ofy gw
e & F S & gfiol s snfeanfea¥
F1 AewT FT T WA §, T O
# Afrr A wdt § F g TmT ™
AW W ZH AW F ag & fi a e
O & ok I wafa # 7 9y few
Tl e fedt o @ s gfo W
wifgarfeat &1 qva< qiw, g g A«
& fog ot e & 1 wfow fagma &
B9 7 g 9T o ot g o sty freeft
&, =gt X O wfam & T AR IE N
®1§ qv 7 7 &Y, & fraar v @ g,
77 T W @, f e e qeew
o & 1 g ¥ &€ A wr fr gaen
e & gfomt & fag @ fan
WM | W & TO ¥ Oy % oA
%t frfdt o ofimiet &1 oW
wrar & W W fag gyt 9T feeda &

aredt o frer wwy 7 e wer @0
T qg A FA O A § ) ofire
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fet ot onfr ¥ @ et @ o
TFTT TH-UfEa ot fedy ofr onfa &
& axdt & | W a1 Aga w7 g g,
FTH FTA F A F1 AT § AT AG A
fr Y 3 8, 7@ EwaT W A 3
i fgit s | &, § ofimi o &,
ar o § wufede @ a @

g fafredt & awavw # qW -
qeTa 37 & 1 R 1 wroaer Rysmen,
a1 Frex, ar fecdt sfawe far &
giET & Sm T sfisri—asg
R 8 ¥ S sTe Qo THo W
AqrEe dre THe ¥ HIHAT & & |
fefigwe & wom wam fenrdiien & &%
frert € == AT ofie Y A 8, s w1
Y ¥ T a1 A A e
F FoqET a4 | ¥AfA 99 Y woAr qu
faamt F1 SAE< A8} faerar & 1 worRT
¥ ara & wf<m frm F51 F1 wfasr
grar 3, afw femitie daw & T
FIEATTE W6 AGHE FT WA AGY
g T H T g §, fw &
IO AE-FEATE 2l § 1wl
¥ 9 AEHI ST @A § WK
sz 1 GaET A4 € ) EeiAg
ATH-FIATTEY g § SR IE & w0
N q@F F A—w, g o
& & @ A R @ e oamw e,
qi &Y 799 3, dY gH T T qga
aedt frem & 1 wefee afy og gem
&1 o, @ gw waw AR agi 9% A
quTe w7 W E |

v ¥ ¥an ¢ T el TS
o ¥, 7€ wierd 7oy i B ¥,
kit ik Ol SRR
@mmﬁz.i\'ﬁo o HYo—
fawra @z sfewd—a ST ™
g1 & o i ¥ ey 3 8, e
frck: Afiptre @Y o worg A dvo o wito
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T T ww § 1 afey g8 sme
% st wfge f S o da A
g il ¥ e & sm oA
AR ¥ AW A g, W e g
ar 97 #1 wEafa & ar fge, R
wiEfrr wfafedew o7 & aw &
ar 7 &, & AU ogEE g

sfmt & afer qord o §
WK g weh w9 w e
2 W gk foq %= &1 o s
T o T | TTg ST It
wgi warE ot @ 7w ot o< el
T g, freelt o @, Ov awf
i &, g T AE-AE g R
ol F Y o @ ¥ e
=R ¥ R R o awh Tl
g § SR I8E g I N e
T ¢ W o oag awh g
Wt awft @ ot § 1 g feedt st
SRt & 99 @ #1 S AE R
#, W fog garw dEawE g s
B\ ¢ w=g wwW aa & dfew
qi® & @I« F aw q g feer g
o & f e qoF AN fer ¥

R ¥ weaw § gRorAr W
adur et woreht o I & T
s AfY @ aTen ® 1 oEeR o
WO NI & TET g, 9 A
wal av dw 82 ¥ W o e
ey ¥ forg wovTe w1 g Ay ¥
¥ wigar § P gfoort W wg R =
& o | & wrgm @ fe Roreror wr o
alter §, 38 F TR P 9@
iy 2fetiee i, Afeser ek
o et Tenerd & ol Pore & gfedmr
O Y wlwT 7 ¢ | 99 A% T
@ T oY Rre 7 & o, T e



7971 Demands

wA A w1 gw faen fgg s T
&, T8 7 T T awa §, i wrorwe
& g F o fedaga ¥, firmr o
st wfaai §, 996 AW g ot wF
wraT § W g @ fag fe v« &
fr fame aga samer swfe ax & afx
gagnae § W 4 WG g A
T WA, gw F AD Ty fredt
T gw W aww At A G
# agan § e faen & @27 o forr
F % & i femr o, afs
% gfom, wiftnfea e a=
frgdy onfeat &1 qun fem ®¢ 7%

wgt a% dwe gfew gefarie
Y g, qW @Y AeE g fE AR
TR o A wrw w1 % fmar et
WA INFAFMWATTSE
w1 wifFEe W ¢ WK wgar e
wiit vy 7 ford & 6 A% S

gt 2}, Afe fee W qure & famw
*lmmi‘!ﬁo'ﬂ'c!ﬂoﬁeq

aw o W owAe W @, &Y
wIFT A wamT wiftr s ¥ fr
freft wrr F forrr = @ B, Sy
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TART F=IQT AAT AE, afE G
& dm fawe w1 wionie v famr
W | W@ §F g qh avg X A 6,
T %, § Fwwan §, gunl W W
0¥ Wy & goEE g g
Y T W wwer & ) B9 dEd E
fie 3o & fem e & S

A4

o W IEw Wk wwr AH g ¥
g WTSE # € wvay aquiw w7 fam
arar B, @ o TR aw S g
¢ g e Tl wre & w2 Y R,
T ¥ T A% Y i oo o
el qur fr § ot ww ow Few
ol @) WA ' W oA
& ot ot @1 M gETER F FEA
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[ wrr¥)

tmirag ¥R @ o ¥
g & AdY wr wwar

'nﬁmﬁﬂtmﬁﬁwﬁ
FE T TAT F@T | Wity &
arw dar &7 e § ¢ wifwafet &
1 ¥ g 7 fmit oy Toaw W
frwfor = frar & 1 oY wfamedy @
T W T ¥ 9 A gow wTE,
B, AT I gt aAr § afe
W A & wnfeanfaat w1 w16 a2,
¥ Ag ¥ T g faar AT #0
T & 97 ¢ ww ® Fr g,
AT & AT AL T | T W o
7g grm & 5 o efeame g 1
& i g R & 1 A S qeTeE
% ¥ wnfearfaai & a0 & gw 2 3,
%, & s e & fed & @
T %% § & A fear o g% 3,
wifqardlt dx & 7+ 3, & ¥ wy
FW | W A & qwmar § 5 owfx-
arEt &Y 5 o aveTo 'Y g T1fed,
7g a1 W Y, 39 ¥ yeArEr WK wfaw
@ wifzafedt & fad ww § anfs
arfcard et Y T B ww | oy
w7 & Sar fear o s T wifeamd
G ¥ aCEY 91T ST gRY ¥, W
T 1
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am fem afifefadt 7 R fea amn-
T § g9 A ag favig foran a1 fw
AT STl A AT Y 99 | A
g gEEr g & gy # q<g @A
frrr o s T @ fF o
s & faro # Y gl A &
faw ot W= Rt fF D i o
# I AFTC FT AR WA B
oA & 1wt gy WK e W
fafiray sgumes Wt =& gar & fiF woa
¥ # T v Wt & gy fmtor
Wi @ § ax R Pt ow
AT T FERT AT g A S o
Hoaw a9t @ AEmE feE
fam ok & i & ST arard § @
e wt frem a1 1 RO owaR g oA
wgreg & e ag & 5 w=ar at 7@
g dr A g frogAe AW & Im-
AW W AW W@ aEew AT
e & %gr a1 fF 3 F ava i Wi
@ aga @ wEd W@ oseoAr ¥
fom ®t g fear TRl wwTw
W ¥ fF st & @i o)k fee
AR R GTEIAA | 50 ®Y
ot 23 & fad wafira T fan o
& wegm & | 9% A 9 W o afe
feafomt ot fom & faw &Y s
T W qAfAAT FTAT 98T | W
ot feafa aret ok & 99 ¥ g9 wg-
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Mr, Chairman: Shri Prakash Vir
Shastri. I would like to draw his
attention to the fact that I am giving
an out-of-turn chance because he
wanted to go somewhere. He should

TR W) AgIOE W A 9T @
¥ qeg & Wt Ty W wEew &
sréar wean § e o o dom acoar

be brief.

st e dre meRt (ETE) -
Tamfa o, & @8y § & A wrEEE
I g WA wEeg W A W frda
FETARWME | Amar g g
s greqr § Afs gt W F fad
At Ere s A g 1 T

£ Ao 9%, Qi faaw farg sd
o1 5 5 @ & o 3w oA R
w flt st s ferwmer et
sEWMTAAA TR Y| ol %
T WM AT FY W AW AT
WIYTATE AT A /AT T @ & 90
/Y FY AW FT FE g s &
AT AfT ST eTeTe
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w® W aifaw qrmr & w9
T o wroew @ o § afw § ww
¥ 99 qgt 9% T WA § A
9 aEIaE W Aagdl ST
R wfg arf W 9O R
¥R ag wivw w9 ¥ F fag gery v
) 9® W W OF g ar S
v § fom & art & am &y ofr om
BT | 9% Y gAY F07 wav w0
T gt o @ e ¥ gl Wi
Ty Wy ¥ N R oagt o oy
1 gUR T AT ¥ o ot e
=TT wrE § | 6 avg ¥ ggq g
X A AT Y gAr S F W o
€t § 1 ¥ T frdgA ag & e we
T THIT T AA 0 AT F g oAy
T W W A & G G912 Tt 9
THAT T 9 73, aY a4Y G A gy e
T 9w A OEE 3w ¥ S & fad
XH AT F AT FfoA 9
W gew F wem at ag g e
wfaei-are w37 gW & § WR
W W 2 ¥ g gafsw w< §
AR 2y A AN arET @ R, 99 W
g & dwifea w3 | @ ¥ A w1 g
ot qgT #7 @ I WK AR A

ST ¥ AT T ¥ 9dw g W s ¥
CIRELCEE SO-C b G
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A { OF WA qATT AT SrRAT
oo g frgw za s #1 a3 ad
FT sfrerotar, qorra, warEaE T foara
N2 FT CF T ITT I T 7F | i
/T G701 T 7T frfsas fasame
2 % ant 9a %7 39 T%1T F1 wfsareay
=T BN FT ATAAT AG AT qEW |

A & §9 wOeiy fafafedi o
ST WA g w47 TERE W S
afaa SmgaT § 1 gd v ¥ fe g
for @ gk ¥ ¥ gy wf, s
HATEIATT AGE T FoORT KT T AA
FFERT § TF §T5T A T=f A7 o fow
® A SET oo § o gy
o qger IY A vl oy ¥ o R
& ATat § Sy s fwar o,
TG TN F g I =i @@
2T #2107 fF # ¥ 5w Ay 8
qger TE T, B W R X
qg YT el § R 17 deqr & gt
Hqfers v w7 w9 oA oAed WA
AT g § ) W A Ay W
7z favate @ otz qzed ot ag e
§ e g ofr quelt qfem o ¢ @
T & ¢ A T Ay q+ v @
ar wt A wed e fee & gal
%2 ¥ g 9T AR ¥ a9 ¥ fad
W 9 AF |7 A § 0 & wiw A
s & fad wg Wz f fe o
RETC #T G0 3 A g9 NI AT
TAATET AT FET A Gy § oAfE
@A FAEE & | T AT
A # gear &7 3y fr qgwy g
WA ¥ FARIG ATAE A 9, G-
T & g oF wfwdaT gar O | €
afgdeq & g I ¥ R wwE™
q1a fied, ag7 3T & Giepfas aaEy
o ®re A7 =T frar o 9w w7 st
¥y fa o2 ot a7 & fwr A
o wivl o gf agw ¥ Aow kA
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[ft wwm g reft]

gtk 1 | I A w99 TE@T § ag wE
¢ 7 9Tt Tow o SEl # o 9
¥ fod oy A 79 g e
& O 9= % g o faam &1 W s
wTaT § T T @ 9§ P g
1T Hg T & T947 AT &, IF F Al
Trq Pard gu § W 3w & iy fran
T § % g & araa Ay faor & A 3,
iz & 913 oft=w 8, T afiw @, v
TR | I A WO W vy e
B X WO F7 frata Ao av41 w7
[T I 9E= TG w g fow #
T W W W ¥ vt www o
AT § | T A § WL arewaniaEan
Ty Tt § | 5 ST oF WK e
arg gt fag # aig M AR ATy
¥ At ¥ war v f Wi gw o
% A8 § Tafed W@ & oam
gl W e § W &2 A W
e fig # afmfem 7 fwar 9@
¥ o W qdwerer § w@lhd vy
T g fF frmem & oo ofr it
W ¥ ag wqfer agdt o ot § faw A
A FT Frmoe ST 1 ST Y Seer
g 3g § 5 ¥ A7 qfeew A A
o Sy St e 8, 98 ot
fe T &1 & ©F ¥ 3 & wg0
AEW § 6 FT & e 7@ N i
T 2 o wod &% Rart o1 W ¥
s & argar § e g W EeT W@
& 3t fafiw w7 & = ¥ ) 3 fw
ag & fis &7 & w7 giew 7 §
MW & WAL HIEY NAAW T A
wifgd weawr ag wagw st fow &
%3 AT qgH AW F1 foaee Foa S
6T AW ¥ IF GTC 9T A AT BT _H
7% ¥ fag # fT e W AW
W ¥y ¥ g w v ok wEl
L X 3
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Sy i Soaur M Fegraw
o w67 aeaedt wmar # o
g F w & § fe afe w1 -
forw a1 wifas st & Sfw g W€
W s aEm i A A
farg 7 g W ¥ fad gt wfaaw
g § WfeT W g o W R
fe x7 &1 weyfaa s e a1 S
¥ qraq W faRe ¥ w3 T v
§ | 3% fatus Y 7T F @ ¥ TN
# ¥ g AR WERT ¥ OF g g6
ot o a1 fam qf @t faw w1 e
W g T Yoy o e frEw &
wf § o qiw w07 e faEet &
farfaa & w9 ¥ fod wmm § 1 222
fadelr arafet &1 W wqw & Fg
feg 17 & 1 ¥& ve ® Wfaa &
gt & @R F faad § o ey Ay
#, sfran § o gEe /A W wg v
o @ & I a7 EFa fa
a1 fis 3= w3w & o & geen & fd
wr fafa &, 9t ¥ dara & ag wwr
*q @ & | 9T & ¥g@r am daw &,
18 o 591 § 5 99 ¥ g9 A
fewfia ww w1 foren § f6 e
s # ferfq ot A @l § Y
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wer WA & 5 &1 %1 5 wfuw
afere fGF aF o w7 % @i
pfe: mfe wfeg A gt o, @
% gl & fxfrage faewtal st e
Tt o famr 9 wfe v waw =
wafige =7 % 7%

ar ag AT S TW AT w7 A
§ wtx fasty w7 g wovery ¥ fod ow
fagi e B AR & 1 A gy TR
g fr wrowme o ¥ frd 9 frdaw
T TR AW I maga
Teq WEW TEAHE ¥ oF fret st
oqrfe fear o1 w31 & wO9N 9T
® T H, I ATE F AW W
ATE WY 9T R wfeww fe
& | w7 g9 ¥ faeamt @ oqa
fafema faearg ¥ e ooy w2ar & o
T W weAad gt w1 frst o,
qT FT IF ¥ AT WIHT q2AT FEY
oot § g w7 o oog aw F
g W owEIAT ® gUHT @A A
gftz & wrq & am e & @ g
form & 37 *t g5 wifrs www f
& 1 9 W9 et Foaw 3 8
gfqur # ofada & & a1 aotfas
Aoy 3| & Amq T oTfEE /W
B & w1y wfeart Wy w7 ufen
oW e ? wy foew @ fe o
¥ wrrita g WA o wEy ww
W IR & wifg woaw € 8§ fw
=T 46

9% 3595 §1 IHGE B AT
® T T R FEQ AR a9 ®
WY g AAT A F S wrREw s
WA E | PR W F 9w gfaw |
fieedt w1 g wrar w1 e famr W
AN I # a7 W ol of e gy ad
¥ o § e F gfam & e
qx fgy w1 AR 1 AT S oaf
fft = Ty ey A WX & Wd F
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fodt ww 1 & 99 ¥ 79 ad sy
Zl T, ¥A9 O a4 6 S5 § 1w
o= Ful & v, 1 %9 &, forw fafasmn
#t gardt afq v awt F W §, 9w &
wEe ¥ famamw ¢ fFoaw el
TG WA TG AE ¥ 9T | 5
¥ fo & W ¥ T oF wEE™H
wega we fF g WA o far #
fraet fafaear & &0 &7 @y & 1 4
at Wt g agw fawpa wiww 8, f
) e F 9F FT S A 39 ¥ R
gt g wafe g, afea o s
® o & & 9w oW gwa U= A
e fgRm s AT A st @ 2
9 & og® 9t oF P wr 9 €, At
Y ¥ e 1 F R QT
Iq & e W ferdr WY g W A

WG F | T OAET W GO ¥
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Cilsacdt et i

qmE FA fAAT wT WYY AL
g faq & & ¥3,u¥s "WiAT ¥ A
P L R ¥ & ot ¥ Wy
Wl fr aw aet ¥ i ¥ fan
Fq1 yae fEu man @ | 9 wE,
1ENs TF AT 7R ¥ fedr feqa
Frateat # fet & fadh 2y 2919 wafis
SIF F {000 AT &lvﬁ'ﬂw_
e @I Fuwar § G F fewn
R I F sy gt faa g E
W AR o0 frw wfead @
T # dddt F we3o ApEA A 7 L
w1 fdr % oAz g @ W v F
¥ fod o7 a% fas (o sl frge
2 1 g avg Wi W g fog ¥
fear & fr aw 7 gafed wfiwifzg #
qframd #F W o F FT ¥E mE-
fortt #1 frqam foay oo | AfFT & 3
n= 5 i Ay w s o7 e ar e
77 £ 7 77 Far o fr fdy #1 om
AT 7 YRY A% IFAA v AT AR
B e aAwq SR f FX1 H W
AT 7 Aed g s wrw s
FufrRm g s EaTaa e &
il g & sfrma = Afed 1 @q
t84e ¥ W F Yoo wrIfwEl
sEEEA 9, 9 ¥ & Yo wamw
st & FIC Loo WEiAGT F1 femy
T, § {eut ¥ Reo smfwdl o
FFrT of, 97 ¥ ¥ Yo sgfawer =y
F I 1Yo wrafuat &1 fagr 1 @Y
TR & Y ft afa g 7 agel 5+
§fFT 8 184E § Yo wWhudl
fet wfaedza &t og o9 & wE-
wrra Y | 5@ S A ofen ¥ fad
q 8" F fad ww 7 vo whem 6w
w§ § a1 fet amit a1 W@ gy ar
fis 91 & ferr 3. 3y sl o o
% & fall @ 77 7 WL Yo wfirer
¥ st & wfeeden firdt om WA § A
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§ T fie ey gara w
T g % Faa ¥ feam g
uﬁq;ﬂrw@w%mﬁ
v W g 5 oo g o
v T IF § W
vﬁm&mﬁmg,aﬂ
fe 58 N I I @w
NfF 39 A s v T,
& graew ¥ ot fafgear ww aw W
armt g et § 5w ¥ s 99 afw

3§
AT

®t wwar w1 Ifua @ fae /%

SBhri C. R. Pattabhi Raman: Mr.
Chairman, Sir, I rise to support the
Demands for Grants of the Home
Ministry.

I would first refer to the services.
It may not be realised that the ser-
vices in India have a proud record
and their traditions of loyalty and
integrity have been unique. It may
not also be realised that perhaps in
the whole of Asia—except perhape
Japan and there may be one or two
more countries, 1 do not know—in
the eastern hemisphere, so far as the
services in India are concerned, they
have an unequalled and a great tradi-
tion of loyalty and integrity. 1 am
sorry that some crticism has been
made with regard to the services as
such. I can understand an attack
being made on individuals or certain
sections of the services who may fall
short of the standard, but to charac-
terise the whole lot ag lacking in
quality ig hardly doing the right thing
The great doyen in administrative and
political fields, the hon. Home Minister
is_improving, if anything the service
conditions of the services.
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Now I come to the Vigilance Section
of the Home Ministry. The Vigilance
Section, so far as corruption to which
a reference has been made by some
hon. Members is very active and its
watch is always there. The number
of cases goes to thousands where even
the slightest infraction from the high-
est integrity is taken up for examina-
tion, punish t and or ition.

I would also say that so far as
the internal security is concerned,
there too our record is very fine. It
may not be realised that in some
countries—if you go to East—you find
in hotels a notice saying, *‘You must
come back by 6 o'clock; otherwise we
are not responsible for your safety.”
That is not happening in India. Here
our womenfolk can go to cinemas and
come back late in the evening without
any fear. There may be some stray
cases of assaults here and there but
we are quick to check them. All
dacoities have practically vanished.
Even in Madhya Pradesh where there
are some dacoits we are putting an
end to them.

Shri Mahanty (Dhenkanal): It has
increased in Delhi

An Hon. Member: No, no.

Shri C. R. Pattabhi Raman: My good
triend says there is an increase in
Delhi. 1 do not know what he really
means by saying dacoity has in-
creased in Delhi. I supposed he
means individual assaults. That
could not be avoided. I am referring
to armed gangs roaming about and
affecting the security of the people.
That is not happening and that is
practically vanishing, thanks to the
vigilance of the Home Ministry. They
have got control over that. That is so
far as the internal security is concern-
ed

1 next go to the zonal councils.
They have been doing great work.
They have also been dealing with
judiciary and to the transfer of
judges. So far as those zonal councils
are concerned, they have to give an
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all-India character to our services. I
always fee]l that we must have many
more all-India services which would
give a sort of uniting and commensing
force to the services. In India, so
far as the judiciary is concerned there
are quite a number of inter-changes
taking place and that is all to the
good.

So far as the Supreme Court and
the High Court are concerned, criti-
cism is frequently made about the
number of holidays and the number
of Judges. It may not be realised
that our Judges in India are doing an
immense amount of work. It is not
merely on the court days that they
are working, but they have to get their
judgements ready during the other
two days of the week. They have to
read all their cases before they come
to Court. It may not be realised that
many of the Judges do not live long
after retirement. The critics say that
Judges in England or America are
not having so many holidays, that
they are working harder than the
Judges here. Climatic conditions in
England are totally different; their
ways of living are different. Here
under the tropical conditions our
judges are doing a fine job. In res-
ponse to a popular appeal they have
already cut their holidays and most of
the courts have fallen into line. 1
have no doubt that in due course an
appreciation of their work will be evi-
denced in this House. There are some
whisperg here that our Judges are
having a fine time and are not work-
ing hard. That is hardly true. They
are doing very hard work. In most
of the courts so many new kinds of
cases have come up. The writ
jurisdiction has increased the number
of cases enormously and they have
also got Industrial dispute work to
which they devote quite a bit of time.
The Judges in India are doing excel-
lent work.

Now I come to minorities. So far
as the linguistic minorities are con-
cerned, safeguarding their interests
and all that, there too I want to say
without any fear of contradiction—I
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am sure everyone will agree that in
India the interests of minorities mre
looked after and protected better than
anywhere else. I would like to know
where else the interests of minorities
are protected better than in India?
This is a chailenge I must throw. Are
minority interests treated better in the
eastern or western hemisphere? We
have given Harijans complete equality;
there are against them no restrictions
in law. But then socially they may in
some cases be treated badly. We are
all ashamed of it; the so-called upper
or higher castes should be ashamed of
it. The Government are trying to
remedy it. It is not their fault. The
social consciousness is not there. It
is hardly the fault of the Government.
The highest positions are held by the
members of the Muslim community or
the Scheduled Castes. Nothing is
barred to them. In this connection
my hon. friend Shri B. K. Gaikwad
had referred last year to South Africa. I
do not think he will repeat it his
time, because in South Africa there
are laws preventing people of a
different colour from the white from
holding positions. It is not so here.
Everything is open to them, and
genuinely we are trying to improve
the conditions.

Shri B. K. Gaikwad (Nasik): We are
of the same colour, not of different
colour. Nobody can recognise you
and me differently.

Shri C. R. Pattabhi Raman: I am
very happy. If we believe in our
scriptures your and my atma are the
same. I believe in it. Not only
human beings, but not even an animal
or worm cannot really be different:
the same paramatma is manifested
everyhewere. I believe in thig truth.
I assure you that a genuine attempt
is being made in our country to im-
prove the conditions of the Harijans
and we ought to be proud of our
record so far as the minorities are
concerned.

With regard to manpower, we have
at page 50 of the report a reference to
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utilisation of manpower. And in that
connection we are also dealing with
the Planning Commission, their
requirements on the resources of
doctors and scientists in the country
and on the occupational pattern in
manufacturing industry. The pool
with regard to scientists, I find, is
there and it is registering wvarious
scientists. Actually, the Chairman of
our Public Serivce Commission went
abroad and wag able to tackle indivi-
dual scientists and persuade them to
come to India. 1 hope that ont only
he but the Home Ministry will succeed
in seeing to it that many of our
scientists, both abroad as well as here,
who are not able to get a footing or
a decent salary will be encouraged.
Their pay scales and conditiong must
attract the attention of the Home
Ministry, and it does. I am sure it
would be worth the while of the
techniciang and they won't run away
from government service, from the
technological laboratories, to private
service,

I must also congratulate the Minis-
try on extending to Jammu and
Kashmir the various provisions of the
Constitution, with regard to appeals
to the Supreme Court and wvarious
other provisions. So far as Jammu
and Kashmir is concerned, it is but
proper, it is part of India, and the
sooner we make that part of the coun-
try equal to every other States of
India it is not only good for that part,
namely Jammu and Kashmir, but also
for the rest of India. It is India's
playground, the paradise of India. *“If

‘there is a heaven on earth it is this",

so said a great Moghul ruler of India
so far as a building in Delhi was
concerned. But he was glso thinking
of Kashmir as the Garden of Asia. T
am glad to sav that emntional inte-
gration is takine place with the great
people of that State. And I am glad
that more and more of our Constitu-
tional provisions will be extended to
them.

One more item before I come to the
last, namely backward classes, and it
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is this. So far ag Official Language is
concerned, may I congratulate the
Ministry on the very happy compro-
mise that has been reached so far as
Official Language is concerned? 1
know our hon. Home Minister is
aware, he is keeping his fingers on
the pulse of the country. We have—I
do not personnally subscribe to it at
all—but we have a peculiar set of
people in the South who are all the
time saying “the Northerners are
dominating, the Hindi language is a
foreign language”, as though the South
is a different part of the world al-
together. That movement has received
a great setback after the comprehen-
sive and wvery agreeable compromise
that was reached so far ag the langu-
age question is concerned.

I will now, with your leave, come to
the backward classes. I find that we
have had Rs. 81 crores in the Second
Plan, broken up as follows: Rs. 58
croreg for the welfare of the Scheduled
Tribes, Rs. 20 crores for the Scheduled
Castes, and Rs. 12 crores for the other
Backward Classes. This was supple-
mental to the benefits in general to
which the people as such were entitled,

Then, I find that out of Rs. 91 crores,
the State sector accounted for Rs. 58
crores, while Rs. 32 crores have been
earmarked by for the Centrally-
sponsored programmes,

In order to tackle some of the
spec’al problems of the backward
classes, there have been some good
schomeg to which reference must be
made. I find no reference has been
made to them so far, i.e, Ashram
classes, stipends, free shifts, multi-
purpose tribal development blocks,
economic rehabilitation, colonisation,
cottage industries, technical training
institutes, labour co-operative societies
etc, That is all to the good. Not only
that.

Frequent complaints have been
made about shortfalls. It is no doubt
true that warious allotments have
bern made and they have not been
utilised, there have been shortfalls in
manv cases. To deal with the short-
falls, I am pglad to see, the Home
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Ministry have taken steps to relax the
general rules so far as the backward
classes are concerned. Actually, in
the Third Plan, it may very nearly go
to Rs. 100 crores or a little more so
far as the provision for the backward
classes is concerned.

Some reference wag made to land
allotments. Most of it was in Hindi.
I know some little Hindi, but I am
not able to follow it when it is spoken
fast. But I was able to gather that it
was said that land allotments have
not been adequately made, or
if made at all, not made to the
Scheduled Castes and all that.
I find the Estimates Committee had
said the following:

“The committee recommend that
assessment of the size of the
problem of providing lands to
landless Scheduled Castes and
Scheduled Tribes and the extent
to which it has been solved should
be made, and some special
machinery, if necessary, may be
created....”

Shri Khushwaqt Ral: How far has
it been jmplemented?

Shri C. R. Pattabhi Raman: I am
only saying that it Is not as if no
attention is being paid to the matter,
It will serve my purpose if I say that
the Government is aware of this allot-
ment question, and is trying its best,
and is giving constant attention to the
problem of distribution of land to the
Scheduled Castes and backward
Classes,

So far as the other backward classes
are concerned, I find the outlay in the
second Five Year Plan is as follows:

Rs. 35810 lakhs
Rs. 3372 lakhs
Rs. 222°22 lakhs
Rs. 252-28 lakhs

Ecucation
"
Other schemes
Rs. 866-32 lakhs

Therefore, it is an ample provision,
If other suggestions are mude, I dare
say Government will consider them,
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but the fact remains that an earnest
attempt is being made so far as pro-
wision for the backward classes and
Bcheduled Castes and Scheduled
Tribes is concerned.

Shrl B. K. Galkwad: What is their
population?

Shri C. R. Pattabhj Raman: Even in
places where the population is less
than 15 or 10 per cent, the grants
are there. This is in addition to the
general provision for the people as
such. That is a very important point.
I am very much obliged to him for
this interruption, since normally I
would have skipped this point. It has
to be remembered that this is in
addition to the provision for the
people as a whole.,

So far as the scholarships are con-
cerned, I am very glad that the
Andhra Government have taken a
decision that a backward class man is
& man who is economically backward.
There are some per:nns belonging to
the so-called highe:- classes who are
very poor and backward. There are
special scholarships so far as the
Scheduled Castes and Scheduled
Tribes .und the backward classes are
concerned, Similarly, earnest attempts
should be made to see to it that the
poor people in the so-called higher
classes also get these scholarships on
‘merit.

It is a very wrong impression that
the people in the so-called higher
classes are all doing well. It is like
saying that the peers in England are
rich aristocrats and are living in their
castles. There are peers who live in
the gateman’s house and take the
visitors around to show the castle and
earn a few shillings as tourist guides.
That is what has happened to the so-
called upper-class people. So, I hope
scholarships will be extended to the
poor people everywhere, whether they
be among the Scheduled Castes and
backward classes or among the higher
classes.
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17 hra,

With regard to appointment to the
services, to which frequent references
are made, there are two or three
stages. A suggestion was made that
the viva voce examination was work-
ing hardships. There was, I think, an
indirect reference to the Public Ser-
vice Commission, and at that time I
was shuddering least any motive be
attributed to the Commission. What
more can they do? You can make
special reservation for backward
clagses you can even give special
exemptions. I do not even mind
giving them special training. In fact,
a provision has been made for giving
special training to the Scheduled
Castes and Scheduled Tribeg in order
to enable them to come up to the
competitive examination standard.
Besides, the age restriction has also
been waived in their case. So, all
this is to their good. I am so happ)
that all this is being done, but to im-
pute motives to a body like the UPSC
is hardly fair, and we would be really
fouling our own nest by imputing
such motives. If I may say so, in their
enthusiasm for the advocacy of their
special cases, they are throwing the
baby along with the bath-water.
They do not intend it, but really what
happens is that it creates an impres-
sion as though nothing is being done
for them. Everything is being done
for them. If there is any fallure, I
am sure the Home Minister will take
note of it and rectify it The hon
Home Minister is famous not only for
listening to the other side but also
listening to mistakes being pointed out
to him. If anyone is easily accessible
in this Government, it is he who is
well known not only for his reception
to ideas in this matter but also for
taking steps to correct the mistakes
which have been pointed out to him.

=it /1o ®e W (ITEYR) : HWI-
of AEYeE, ATt g WAeE A fEger
ZTesy WY dEgeE wrew F At
a% ot agfend ot fard @ § S
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T TE & & o ofr 3 o sy
9w ol § oA g

¥ ik o e gew §
art ¥ FEAT ATEAT E | T Tgh T
#7 TFT # § © GggEE Iy, O
frfaer et W Ardfes Zresw
aE aw deges e Wk e
HEEH FT ACTF § I9 &1 Jea fovar
war, Afw AYATEF argew & avs g
&9 AET T & | FER amw o J,
fam 1 wmg A gATO |fau aar
¥ s @ a1, gfemt W sfganfagt
7 aTs at e fagn, &fer o e
fergeam & wmEl # aEE § qEEny
wifaat § 99 1 IR A miEA T
fa 1 s ofr @t # qvers T
wnfaat § fomr &1 e wgwET &
T ¢, 7 fegam & Aot 4@ &
fergmam ¥ 991 =1 e 3 w1 w1 wfs-
A E | AT THAE MWW IR
art ¥ feafa o & o & ¥ % qeate
WA g WAT ST & ar w o W ag
71 u1 ff T #WT & oI wgewr o
®T S A TET, TR AT AT A
s A T SfE W s W R
HATHT ET TARRE FIAT A a7F = &
at frfesa qufay fF g & T a9
T 1A A afrr g aafy
TmaE aift de mfeg segre 9.,
T THIT KT =TT G5 F1F & F w7 o
AEETRE #, w4\ W A, 9 A OUR
Uo o ¥, TaFMA ¥ aTE] ¥Y aEIR
¥ 9% W& | 39 ¥ fad gamt | A
TATH AEY & | I w5 ww a5 fggem
&1 AT g AT T § 1 39 & fan
feft w9 &Y syaenr A€ & | sefed
# g WA § Wi wOm Agar §
o o & art ¥ o AR g £
g sfaa ¥ wew w41 % ol far =g
E Fww wiieet W & foad frge
st 1w w8 fagwr w1
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oY e o g1 D UF SR g
w &t 7k & oY w7 @ § mifaw
T F Ak H, v wdAt ¥

stato wro waf: w9 B
LS Gl

st Mo @ T : Wit gw w7
e 7t wré & 1 Fed¥e it o e
T HATT ZAO |

st ATe Yo wAl : WET a% wifz-
afedt &1 areew @, wifeandt s
9ETSt TATHT A gy & o\ 59 ¥ o
grér & & | @ISt F qwaw oqfr w4
gt wmE F Wy d e 9
agrel ¥ feard &7 &Y #f o @
T ' | qEiAd & g wrgar g e
W wifcarfast ® gwew gqft qx
TWET 9T

A Ay ¥ fF Faw dw g
& & F O 19 aTer T 2,
vafad 91 ¥ FEt 1 fra S
& W W ol st 8, s @
fomT T g et o a%ar 8, F
WA 8, atw, 77T T §, v F
s W W fd oo wfed 1 e
a1 W faf ® aow @
fezraa a5 fa7 safea faf oy
& T & 3F o Wl 37w, Frafuat
& g AN U dAwT &, 3w oW
TR S I A A Swh fa
g |

#radt ama ag § s wifenfant &
e W A A Aug ¥ I ¥ Ty
o T AGY & 1 9T ¥ faw wmavme
o gfeer o & 1w fad g fafr
WA § oo Al e %
ford et #t sqaear &, afew forg g
# st g wfed, 3w @ v g
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# uF S gfF FE AR §
WE ¥ art ¥ | o sfganfagt & &
& =7 # w3 wu A gfawn faey wfed
fF 39T AR gt fawe 91d 1 39
& A ¥ 30 waan § 6 wi i aw
& ggi ST fawmr #7 WA OF
w0 a4 § o 99 F fodr orw 46§
S qET P AMT FMATTE, ITHF
ot frawr & fF ag mg<i & & &7 557
& Wyt & Agf wv aFy agifs g
# faoet 6 & @ fee owe R
arer dgE # W At 9 & fod fawrat
w gfaar &8

wE aF WFAI  FT WEar 1
T § IW FT 48 & g {6 A wifL-
arE WX fagga e arr mRT ¥ @Y
& 37 #1 asa F ggay g fagar g,
g #1 @ frear &0

17,08 hrs.

[Mr, Speaxer in the Chair]
o1 wfgam s § ey et I
faarelt Y gfm At & 1 7@ & ag AT
e # T o It ag gfrur e e
) e fag d gem § fe af
wifzasT mgR & aT @ A ar
ITET wHE &Y gieay & et afgg
% g WY1 JUNT §YT A9 a9 |

oF TTaTe 7g & R fegem &
sit faregs wree i fafeaa fear mn
gomiagm o fmr g w1 aw
e g gfF o g wedt oo
ST wTa9 TG g gwa | A fafaet
¥ wftw g fs O ofar fasges e
ofar & mifer a8 fear T § o=
gu% fog A=t oo s=w € gl
faw wmg ot T apfoma § o W
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7 w1 s @ fw g AT F s
o A1 o

% T § uw fEfaee arsw
® | & AT aga awg aw FA A W@
& Wit ST ag 3y SO AE § 2
TaY $1i § o fr S e Fe @
g wf 37X &t 78 @ ;w0
I gare & fF 57% fau w1 g &1
FH FATAT IO | A FAT § AT
e g% § 9 I fAaw o 39w
@I ATY AT TAT THEAT FT g g qHAT
g

F@t ®i dar fa § oW
gfam &1 fear T &1 e s
grar & a1 ag T 7T AEFI a9 w6
9% Far § | gafag da sfewm g
=ifge fF faa fefaas grem aral &
fregfraar g e i fs m am
e F FEIA S A F § IAET
freware 7 fear smr ¢ W @
ferat srro & oY T S @ ag ot &g
Ced co il

T wfafo ot Arafes g
¥ o A f § 3 ger A S
g1 & W oF g a8 guAs g
i+ fau T =T ow owee g
wifge | xa®1 wawe ag & o &l
F1 1 0F qYE &1 9% TTY 0F TAF
/I A OF A F @ g F
fae a7 & @t ag wsamaw Y 9% A9
& &% e WK g @ W @ I
AT F QT TE FTE | A6 qwal
¥ faw og gfaar 3 ol § 1 wWF
faT sTOHT weaaE #Y aeeg ARl
TEAT gAft | W ST AR 9 WY
UETE & Lo AT oo TAT 3F E Y
TTH OSATTE FY WM Yo TIH A ¥
waEq w1 A1 gaw g O & fag
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S AF | T WFICF T A A
SqEET g1 & T AEr e &
T IER F qHd § AR e
fafera a=r a%q &1

™ A ¥ AT T IEw &
AR H gET § | R qgH M g
g it fF amg o s mfeat & omat
ganfrarr F Mac e € 1 AW
gwa & 5 Fé et avanfis sroamar
W+ A @A Afgr ey e
e w9 ¥ agEar e

w1g aga o afewat q@T R E )
¥ g @ fr & aferat vdm & o
TuTr wifge wEifE o afedi 41
Tt W FE IATT A g A ag A
fedi 18| wig gz araag s
@ IO @A fgw | W) IA
Fae Ifq0 & T %, WA AW w;Y
F1 9t fa3r | i s G 7@ §im
Y S AT &Y T AN FAET & 98
g & fag /€Y s ) & Ao gETE
fF wfgaor ¥ amg @9 = 0
Y far T wagdr At &) oo @y 9g
sfareror & @7

g a% gWTL wifeartadi &r
aeF &, W A Tg f FaET 97 WK
o g § fF o ¥ g ow
forg st et &1 99T oft @reT
g 1+ TR A e e
W@ awa § | few forr 2ur fameal
i e g
xR W Tew H a7 Sy 99 s
oifz a7 9 qEE W) W oo
fagr a1 3few g T 3 Famaat
¥ g ag 4t fs g AE T g
q ¥H ¥ ¥ fs s wew a9 St @t
Y fawr §9F wRE 9 SR W
T AT AT THAY | g7 A = gw
@ T gra ) YA gE ¢
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wifarfaat &1 gedi & W WE @
gfawr & omg | et wat H am
L

farelt & Ay ¥ ¥ " & fE
wfeafedt 1 faereft 1 gfaar & amg
I guTe § f ozt sfaafeat '
BT &¥ wrATET &Y At 9% fAy faeret
wr gfayr & e | grE § fael qww
&y #r o wwEr &1 ® 7 oF gfafe
¥ qur o1 Y T 5 9w 1% 9
w7 3T BT &Y 7l % T 3 fawel d=
Hrasdt g1 A Fawar g oww aw
& w1y 9grér S A faere o gfaa
2anr g

TH TE FEAT AT | NI AT
{ wdter § fr Avafes grsw Fare &
g fafrst & dk 97 =W T R
T AT I AT Al WL T gawf
w3 gfrar 20 s & @ fafredy
A 9 35 W w1 fFwn @ @ A ey
FW JoA & faq guw fau & gEwr
A% 34T F |

Shri Yajnik (Ahmedabad): Mr.
Deputy-Speaker, Sir, I am happy that
I have not to plead again this time
for the division of the Bombay State
because the Government itself has
decided to divide the Bombay State
into two linguistic States and is bring-
ing up a Bill within a very short time.
But as the Bombay question gets out
of the way, one sces so many skeletons
in the cup-board. Turning to our
next door northern neighbour, I find
that the cry for Punjabi Suba is
rising all over the area. If you go a
little deeper into the history, you find
that while there was a provision under
article 371 of the Constitution for the
constitution and functioning of
regional committees of the legislative
assembly of Punjab hardly anything
was done in the matter till it was too
late. I charge the Home Ministry and
the Government with serious derelic-
tion of duty in the matter of imple-
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menting this part of the Constitution.
The question of Punjab and its divi-
sion was in the air when this consti-
tutional section was passed. It was
with a view to find a solution to the
Punjab problem that this regional
committee was thought of and yet
after this was pasesd, hardly anything
was done in the matter. Regional
committeces were played about with,
but with no substantial results, with
the result that tension has been
increasing in Punjab. It is no use
saying that there is only one section—
Akali Dal—that is out to create mis-
chief and confusion and is propagating
for the formation of the Punjabi Suba.
We all know there are many other
politicians in many parties and non-
party people who also believe in the
formation of the Punjabi Suba, I am
not pleading for the Punjabi Suba;
let me not be mistaken. My only
point is that because of Government's
dereliction of duty in the matter of
the regional committees, the situation
has been mishandled and now we are
up against the question of the Punjabi
Suba. I would appeal to Government
not to treat it casually and not to
make it a bargaining counter for
making some permutations and com-
binations of groups and territories,
whether within the Congress or out-
side. 1 would request the Govern-
ment. to look squarely this question in
the face and deal with it in a proper
statesman like manner.

We find that there are several
boundary questions cropping up all
cver the country. Unfortunately, the
States Re-organisation Commission
report did not settle everything; in
fact, it left many things unsaid, one
of which has to be found in Bengal.
1 was only last week in Calcutta and I
was present at a Conference of the
Punargathan Parishad. The confer-
ence that has been working for the
last five years or more and which
counts among its suporters men of
various political parties, men having
non-party views, has passed a resolu-
tion asking for the incorporation of
Dhalbhum Pargana including Jam-
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shedpur, the whole of Dhanbad sub-
division in Bihar, P. S. Barsoi, P. 8.
Balarampore, P. 8. Thakurganj, etc.,
then the whole of Jamtara, Pakur and
Rajamahal sub-division and also the
Panch Parganas in the district of
Ranchi in Bihar, portion of P. 8.
Ramgarh and the whole district of
Goalpara and Cachar in Assam,

The point, Sir, is that the States
Re-organisation Commission also look-
ed into this matter, and it is on record
that the Commission did ask for the
incorporation of some of that area into
West Bengal. But that matter has not
been properly attended to. Agitauon
has been continuing, sometimes strong
and sometimes weak; but there is mo
doubt about it that in the whole of
Bengal there is a feeling that 70 lakhs
of Bengali-speaking people are left
outside Bengal and in areas that are
contiguous to the boundaries of
Bengal. There may be other Bengalis,
for instance, in Patna, Gaya, north,
south and elsewhere—that is a
different matter altogether—but these
are Bengali-speaking people living on
the borders of Bengal. They have
been parts of one big State sometime
ago. Then there was division and
some parts of Bengali-speaking
people’s areas have been allotted.
rightly or wrongly—wrongly—to
Bihar and some parts to Assam.

Now, what are you doing about it.
The Government ignores the matter
altogether. The States Re-organisa-
tion Commission did not think much
of language as a basis for formation
of States, and yet they eventually did
form States more or less according to
language except in the matter of
Bombay which is now being rectified.

Then, as I said, apart from Punjab
there are these Bengali-speaking areas
that are now left over in Bihar and
Assam.

An Hon, Member: Orissa:

Shri Yajnik: Then there is, as my
hon. friend reminds me, the question
of Orissa. Now, I am not to plead
my hon. friend, Shri Mahanty’s case,
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but it is known everywhere that there
has been a great agitation for the pur-
pose of including Seraikella and
Kharswan, reauly  Oriya-speaking
people’s areas, from Bihar into Orissa
The Ganatantra Parishad has certainly
many other planks with them, but I
am sure this Seraikella-Kharswan is
one of the biggest plang in its armour.
It is also known that the Orissa State
Legislative Assembly has unanimously
passed a resolution for the incorpora-
tion of Seraikella and Kharswan from
Bihar into Orissa, and yet nothing is
being done at all.

Turning to the south, Sir, there is
also some part of Mysore State,
Kannada-speaking State that is left
over in Kerala; probably an accident
of history, but it is there. There is
also this conflet between Maharashtra
and Mysore State. As my hon. friend,
Shri Goray has spoken a lot about it,
I am not going to repeat that argu-
ment. But the fact is that these agi-
tations are really based on the true
will and feelings of the people who
feel left out and discarded, as it
were, by their own language-speak-
ing people and who want to get back
among their own people.

Now, what is to be done about it?
I seriously suggest that this Govern-
ment no longer ignore all these ques-
tions. You need not wait till this
agitation gets boisterous or gets
beyond control. It is necessary to
take action while there is time and I
would request that a real boundary
commission be appointed m order to
rectify all these discords that divide
the people of India and divide the
friendly and neighbourly States. That
is & very simple suggestion and I
would requeat the Home Ministry to
consider this matter and this sugges-
tion seriously

Then I take up the question of the
code for the police. Now, when there
was firing in Gujerat, we took up the
question regarding the methods and
the limits of firing, with the Home
Department there. The Home Mini-
ster was pleased to state in this
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House that some changes have been
made in the rules governing .he con-
duct of the police. For instance, 303
Dum Dum bullet has been banned.
It was a good thing. Another thing
was that shots will be aimed as far
as possible below the knee. That
was also a good concession. But
then we also took up the matter
about the whole code governing the
conduct of the police when the police
are faced with hostile, boisterous or
mischievous mobs. There, we have
had the assurance that an all-India
police code is being formulated and
it was also assured to us that the
code would be published. I know
from actual expricnee that the police
officers and the Government officers
have the code, but they would not
give it to us saying that it is only
for official use. But we get the bul-

lets, and you give us the bullets,
When the people get the bullets,
they are entitled to know  under

what circumstances they are going to
be fired upon. So, it is as much ne-
cessary and even more necessary for
the people who are going to be the
victims of firing to know about it
apart from the officials concerned.
Therefore, it is necessary that the
code should be published.

There were some high big-wigs
belonging to the police cadres of all
the States who were going to meet
at Abu and formulate an all-India
police code. I am waiting for that
police code We are waiting for its
publication. I want to know from
the Hume Ministry and the Home
Department what progress has been
made in the discussions at Abu, how
far or how near we are in respect
of the formulation of an all-India
police code and when and at what
approximate date it is going to be
published and going to be made avai-
lable to Members of Parliament.

Then there is also the question of
a judicial enquiry into all Arings
that take place. A judicial enquiry
should always be made into any firing
that takes place. It is a princi-
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ple that has nothing to do with firing
in this Siate or that Siate. Gandhiji
and many others have laid down
that whenever firing takes place, a
judicial enquiry should be made into
it. There is an enguiry going on
about Kanpur. But what about Cal-
cutia, Belgaum and Mysore? I want
to know if there is any judicial en-
quiry being made into those firings.

Shri Braj Raj Singh: The Kanpur
enquiry is not a judicial enquiry.

Shri 8. M. Banerjee: It is under
the Act.

Shri Yajnik: Yes; it is also not a
judicial enquiry. I was very glad to
see that as soon as there was firing
in New Delhi near the Bhangi colony
the Home Minister immediately
ordered not only an administrative
enquiry but also a judicial enquiry.
That was a good step that he took
and I thought that it was the policy
of this Government to see that judi-
cial enquiry takes place into all
such ac's of killings and firings all
over India. I want to know why it
is not being done. What is being
done about it? Cannot the Central
Government, cannot the Home Minis-
ter, who has a high stature in all
India, with all the State Govern-
ments and with all the political
parties, lay down a law? 1 would
say that whenever there is firing, a
judicial enquiry shall take place. I
request that this suggestion be taken
seriously into consideration. There
might be big killings or small kil-
lings; but firing is firing and there-
fore, without referring to any parti-
cular case of firing in any State, I
would certainly submit to the hon.
Home Minister and the Ministry that
they should do something in the
matter to see that -whenever any
firing takes place in any part of
India, whether in Delhi, Kanpur or
Calcutta, a judicial enquiry shall
take place.

Lastly, T come to the question of
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the civil service. 1 do not want to
blame the civil service. But we can-
net ignore the facts as we see them.
The civil service certainly is not al-
ways civil. That is one thing. They
do not always ac: as servants, but
often as masters. That is also known.
However good the intentions of Gov-
ernment and however nice the tar-
gets and the programmes under the
second or third Five Year Plan may
be, ultimately every hing reaches the
common people through the civil
servants and through the other ser-
vants who are under the civil ser-
vants.

Much depends, nearly everything
depends, upon the temper and the
approach of the civil servan's. I am
sorry to say that too much power
has been placed in their hands. They
were feeling almost that they were
demi-gods. Since the British time,
there were two gods worshipped
here. Next to the British Crown, the
civil service was workshipped as the
instrument of the Crown's will and
gsecondly, Government property. Pro-
perty was secure and civil service
was secure as the agente of Gnd Al-
mighty on earth. But what about the
common people? The common peo-
ple are nowhere in the picture at all.

When we look at plain facts as they
stand today, by and large in the
whole country, though the civil
service is gond and efficient in part,
they think themselves by and large
as apart from and above the people.
When you have this feeling of
superiority and aloofness, naturally it
creates a multitude of evils, One of
the evils is corruption, nepotism,
bribery and so on. I do not want to
emphasise that.

My point is, there are the civil
service codes and rules. There are
rules not merely governing the general
civil service, but there are also rules
governing the different departments of
Government. There is the police
code, revenue code, forest code, P.W.D.
code, etc. All the departments are
bound down by their codes. The civil
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service—the 1.A.S. today—is largely
governed by the Home Ministry. Its
training, examination, promotion, etc.
are largely in the hands of the Home
Ministry. Therefore, it is for the
Home Ministry to evolve a new pat-
tern for the civil service. Make a
new Code, if necessary, or amend all
your Codes, put new ideas of humanity
and humanism into the dry Codes
that have come to us from the British
times because, let me confess, most
of the Codes have come to us from
the Britishers. I do not think much
serious effort has been made to recast
and to alter the Codes from top to
bottom. And whenever we find any
difficulty we are told this is the Code,
this is the law, this is the rule, the
rule is the Almighty God, the Code is
the Almighty God that governs us all,
and the men, the human beings, the
people stand no chance at all against
them. 1 would, therefore, appeal to
the Government to sec that all the
Codes are redrafted. The Civil Service
Codc should be redrafted, and so also
all the different Codes that govern
the conduct of the civilians and the
Government officers vis-a-vis specially
the people. For that purpose. may
be committees may be appointed, Gov-
ermmment may take it up by itself, or
statutory bodies may be appointed or
the Public Serviee Commission may
be charged with this affair. But some-
thing should be done so that in the
new Codes that we have, in the new
Civil Service Rules that we have, we
have the picture of a service that is
courteous, that is humane and that is
polite towards the people whom it
acknowledges ms the real master of
the country.

These are my suggestions and ‘I
earnestly request the Government to
consider them and to do the best they
<an to meet the peoples' demands.

st wwww fay  (AEfAEfa-
TEHA 41 Fprar fivamg) : e
TEEA, ¥ At A G A w=w
aav fratarc o srar o e ¥ s
T ¢ e 30 W G ¥ il o awfa
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Ffamgresfrry g # i
#f s wEm fe 9w St awfa
Y 77w & = frar 9 wifs 7 83
qE & dw & A &g w o E
greitE & el & s avifa §
g W ww g s A fgmeEmr
qTedl ¥ A AT FT FF A 2,
Ot g7 g it FamT = & v gw fa
T T F @A A @ § afew 9w
wiferd sl & s @ fagiy
arrEt & fag soar &, w= o/ uw
g7 §g g@W fFa, o afewr
TaT A sz @

wa & agt & A9 F 99 wEwy
o9 & ATAT TEATE | TEET HEAT A9T
& foogoft &1 w1 & 1 o S fF
wwe ey g fE ol e e e
Wt gufa & fod = = w7 wfiwa
TETT BN § | TE G, q Ao
us, dwa @i oE Frgfade W
T RN | §F H ¥ F OAEAT av
Fia 0" FogrET ¥ gT @ @R |
FfeT arY vy e o e e d A
# o ofr g |1 & 9% v A aw et
Tvn TE E | K EE ¥ wo wEw fE
I & At ¥ oy f #1f waw e
¥ WX I qgi § wgr fF areonfasi
£ der wiuw g, $F 5 weige W=
AT, T WA @ 9 /K
oF TR AT T o )

FA qHAT § A F FTIAETN 7,
fomt #r ag wiv & fF o w0 & fad
o < 3w fag O | == T
agt OF ¥ fo & qr ol wer

I G A1 AT A @ran WK oA
¥ 3y fgd eamm @ A § 1w
T e o e fa oond @ 7
T 9T AT FY T A HT F AT
o YEL FTHT O W o@ww ) faw
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[ 7o fog)
¥ TG I F w9 A grEd A ga
aadr W g @ Wi Sl e o
Y T =T P | & A wan g
I F ag 7 Fr T F¥ S

17.40 hrs,

[MR, SPEAKER in the Chair]

A wEer oo AT §
g ar it aa & fr e e
/T " Tl & A F oo @ g
® o) T ol wfer awmmt § a
ARG § IR F wrfgEs g 2 )
At e ww freme di & &
Wi wa qF it o dFad @ 7
w o & wmgan § fF 9@ ¥ oo
foeew & gurr w1 @ s T
AT | A A A AT A AT A
ft Tt T @ 9 o fawfad ¥
# gg it wgm fF 971 9% AW AR &
TR SR A om W o Ay
gl W= T g

sty 7FeT =AW S feET
MNETF TE@TFT L 07 T T
drw s & B Sy & 9a i § oma
o & fad apfega =67 & @i 31
o =fror ag g & s g7 & e &
A & WA § 5T agy A ar aE
¥ gET &F TAT AT & 0 T Ay A
¥ T T TH TG FT AT A
oy 3 WY AT F1 /T A STy
g1 T8 X & O W gmI s v aw
ot o e oz @ & &9 F
T AT §CF § IT § AW A6 B
ag W T & ok

qiET AT dfE At F weEwE
s frare T # o &1 § ) qR
agt ar wgt Far A 9@ WY faen, &
aZr ¥ A FY T T AT AHS FIAT
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T@T § W ag et #7 § 65 v Ay
& OF A TE agi awdE A 0 A
FawaT g i s o2 et a9 fadierr
R amagm T A & | oo A A
T 99 O & g g § W A
T I WA T o e & & fr W@
dfsa ot & @ @ & g AW A7 qw
fear & av & g dra ¥ off SreT quTHT |
"R gy WA ® agi & S A avs
T ¥ gm fafret wdew Wit &
fafreed Wik =i & ogm fF 7 @@
w7 o @i fre, @@t o A g ST
o TEET # W oA £ 3|

Mr., Speaker: How much time is
the hon. Minister likely to take?

Shri Datar: About half an hour.
That is the reason why [ said I would
like to start at 6 p.m.

Mr. Speaker: That is all right. Then
I will call one or two other hon.
Members. I am going to give a chance
to all groups. I will call representa-
tives of every group. Shri Padam
Dev.

stoaw 3w (I9T) 0 9Ew
HAIEH, Rooo HIT #Fd, lwoe HIA
WY WX {3588 Yo FEAT WA F qWH
Tt FOF Yo FUT A7Ar FT 4.
NI I5A & ol & g W=y § 9
AT I | 36 999 66 WIT #
FoM A (1% Wrfe o WHo G
L AETHF. $Y0% HTEe 0o THe,
e¥e Wo Gle UH,0 fcwgl 7T
aifFad WIT o¥Qeyy AWM
wifrag #1 0% 7T ¥ @@ e W
FIFCE Y @ T EETC A,
faeer, oot wETol, IefrErd #®
afafafedt &1 frdww s odww
ST @A & At Iy AIETHTCT &
T & fadt, 97 % dwawr % fad o
woeie g
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fardie &1 ox o g frgdE gu, ofew
Wt ofaw § 9 axw wiaw ¥ wiaw
T ' gy s § /K I e
qra wfew s & frar s 3 | fgmras
¥ gren ® F g wwn § OF W o
#r 1 wT| A W § WY 1) R
e #e 6T 3g R §, I I
AT AT 918 ¥ sy ¥ xw fafehy
% = fa &, ST Wi fgmasr of
ww T wwar, afew, .

st T AW ¥R & fF oqnr
w1 oA aw fear?

T Taw aw A aga swEr @
ferr 31 &% s fs SEw AR
fgwmaa it sy 7€ /e e sy
w< fegr o g &1 AfET oF am
wawg § f foaaer o @ o= ww
farar o g @, Foreet Wy swmEw &Y
afeera femmaw & 0@t &, fomm e
#ME T ¥ 09 GET IEE FL
&= frar s @ 8, S 9wfa @
WY ¥ Fror A faeedt ) w= o
T g, 9%F 1 § W aga A faww
oA FW O W R wWH wE
% TG fF W o oW s R
7@ ¥ 7 feoraw #) s Faawie
¥ oz o famm 1 WY wE dWr
T} ot ag A @1 AR F grend
) ATTEEN FF @ A TF S
X S AT W A AT AY § g o
TEET UK A ST g | HfeT
A #r§ 7w 7 & ogr A% o agw
IR e §, | F e ®
A & Al g W s R
oo # feafa W Fewt awEE
w1 SrgA faar @ foraar ofona ag
§ fr agi & =it g2 W & T e
g Y T A F, WK S = @
fr 59 9@ & I fggee & mE
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IO AT MO W qg NI §TRIC
o & W e gefn

Tg 6 TH B §T  °F am
¥ wo S0 F g QU EAw it
g wmEsmaggfE -
fafrom & agr & &vi w1 A T
¢ fomd sTO0 7 & S A
wan § f soe w vl g W A
ORI T qa e § o &y war TR
¢ gy wgt fafrsht fr ) fafreh
& AT & 9T A T Ay e
€ v @ afw fm o @t Froge
foeeft f11 w7 Wt Hefaw -
Ifew & S TR fawer ®
21 WK S TEwr waf A@ W
F NI qCHTT § ATGAT w% 5 Ay
agt ¥ fag wrf qrargd a @ @1 ow-
e F s o dz ¥ uefafre-
o9 ¥ gra g gar g & fguraw
I AT G & WO gt

Fg WA mEE A gEt #Oof
e gzt o wgr fF femmwr & faeft
geiadt eafaa w3 & e fam
o | g W w1 ag an g s fg-
¥« ¥ @ I@ W = fen fR T
gaR wiw # fsmeex A @, afew
g felr adw & faemm & 9w
& T & i feraw e g W
g ot & arg @ Y aAd st fedt aE
e F AN ag A iy A A g
oTeAT | R WA & e gEd 98w gnn
A TR A qE awH Ao s X
oA AT GTETC #Y FAT & gATe agt
s & fgen A amr @0 AR £
wfae @1 & @ fem A @ 5@
i aE A L | fearee
F o fredt freeeg w3 & fasen
TEY W

wer oY, 4% fdw fem fis og-
ware fgaraw & fow aga & T W@
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Laosm sy aga $u v
t afew 7 woer A 21 F R
ot st Ao & art # 3o w7
oga g1 F e wawfad ar
HTZoToUHo qT Mo HYo THo ATHT
qX ®1E TTH AT FTET W1 T A
frRTd & feelr feen 1 ww s
o T ua fafy & qfz ¥ feslt
femwmaw g e o7 gw faam
AT FEF WY § WY 9O gH A
FAY FET W S WG @
¥ aae 2 o) aga wean gET WA
T gAT Wil & = F awen @ g
wre wf oft gofr e o g
@ 9ud afe gw §7 7 g9 @i oy
A @ A1 AN qTG@T Wea T AgN
g ow oo ¥ @R qWmOH
qg qUAr wEEd § W W oA &
g g faad sror whvaw 2w &
w=T AN & w7 e i s
Womegtd fesgafe ™
4 ot ¥W & "= 9w 3w & fag
oA #4959 frgrat w9 & faw dam
A 3 I AR A W AW A A ¢, qifE
®rl fr feera aga @9 wR g, S
# grama gu< g g, SfeT gw S %
Wz ag i wf wir & fs

AT gEr wEw g

Tg qfw Afr W g W W
g1 T & TR frde T g
§ & g 2w w1 afasn gwd =
fom ax foi sar § @@ ot =5
ot wifast & a4 AT WA %
FHETA WX GAI FTH FH AN AAFL
¥ ¥fer G fs g T A &Y
gy & dar ey 3w & A8 ¥@F F ww
f faardt a0 f faar dra am §
Y FEAH wL, Sl A a9 A O
am we | Afew A ¥ A ag
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T 1w g w ggarel W AW
FY WX TR F =g AT g

FTHL TG OF FAANCAT FT FEAH
& & W 4% ¥ a1 &Y a1 e Uz
s ¥ wAT0 @ @ feer oA
fon & sdard g, 9@ ag ggam
@ @ ag oo feemw g
@ § wWits o FWET g
g | ol aF T Wea g8 WEdn dar
7 gt & fF o A Ew ¥
faes gzarr a@f AT wafgr @ &
awat § 6 3w & faq ag st am
LU

T a@ g @ § TR ogme
A wagT § 7 g a9d gEATHT wOr
W@ § | T T F WA FAT %47
¢ v 57 gearal &1 7 &7 A alw
ofers 9@ F & A o g 7 oy
w7 ¥ ATt & 1wl ot rsaEd wAwy
WAt == F faar o 9 frg &
a3 fadr | TEET FTO qGT A
giar & & wites T # U w3
FT AT & | T TH @ A
£ 5 Y gordt ofow Y dfdr @ 7
oz @13 & wqr faar wvet 990 W
T FT &7 FHag #Y T #T TFA & 1
a1 & ¥ 31, g THNY aga 78
a1 § 3fea o oF am faere s
BAR S® F oA d FWFQ §
ST g fare ara & wET Sea
& | @ 95 g7 A 77 § 5 wAer
g fa=me gro0 Y a=EEw FT IJ4w
ferar amg

55T % amg arg & gg fAasw s
A g fs s A g FAE I
Ffiq & Fedy %1 g2 72} faar o &%
# gz §m fafrer a1 fgmaw 0
QT F 7L GTRA "T4T | OF SIKAT oA
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frar ar | Sy #2 F wa , faw
I wow fHqr @ wwEr AOF IEA
frprer & &Y 39 wmg & W wT
oY, 3fFT 99 qAET FAC FE F T
Y ag gz mar | o A ¥ Al w1
sErEw Awe #1 waa s faed
fr a7 &t & ger AE fAe G
# aga &w arran § e ol awr w1
& arft & 9X Iy TgEly aF F 9
T 9 § WX gE 9 & 1 mieg
# wamaT g fe @ @ § ok T
T gt wnfge fe fowd weTea &1
T geafa< g @ 9 fow ¥ oF @
ST & FF | W F 4Y Y I A
T AT Fod @ § | T A" § /e
Tl & dey § W A o W
sriargat F@ § 1 " feafr g @
fr o F arar Gar ¢ W= o
w=ar § THH g fawar § 0 g
wTaaT FqA war @ fe faast aog &
T YT § | WY 39 i WeeT ¥ s
wfax § 15z ¥ aw i & fs gt
iz & wefafrefo fafadn fefaam
T @ ¢, faw # srangy & weeasy
wga § wwr A e g,
feafrm frn m, g9 dwre frg ™
o #eiw few mw o gy @O wW
% @ @ 2, M @A aE e
WA a3 agrg A feed N s oEar
fasft Yt freely aan et | s 4g
ot dar o & 6 o S gl
Heygre § sICam F g a
# smar § fe gEra g W ad
Irgw, frgor i Aifa-faare gt #
b e e g @ ogw At
¥ wawgie faare s wifge | AW
W & are # ara w7 §, 1 &9
W IW I w9AT FEe w gfer F
T ATy &, Afer o arx @GR
fs gt g% were w1 EA §
fafrgr ar @l FH=ful aw
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& ot & fr fewox e fe g
o1 faedt #1 fewfag & feay amar &
o &y #Y 7 § d9 fagr aman §
w1 @O FEEE & 9w g,
S wrzraTe £t ar &Y i §
W & 7 e 8 o § T w-anyr @Y
B2 &, 7 FT WIEHT W A FHACTT
gz g | & A  fR e wm At
# ¢H frew Y ifa somme fF og &
&Y & T g o guT ST WeRTHT
& @4 & fom wf weeE a9,
fam & 7oy & Ffow o & oiT @
TERTT & I FT FEAT L I—FHL
Jraa ¥ & 59 1 AT FT 2, AqiE
wFT 7 g @ fe wfeat 3@
AT &, orafsT gEr &, o arad
o Fga & fF ag wel wEET & 1

T I AT gATE ORI ALy
2, 39 #-——qW 1% T s & ¥
fore T P sra—sgearE=dt o €
IF o o ag & fr vw # ol i @
TG AT FETHIALE g § 1 § g
sttt & ag wgm wrgar g R 7
ot & ¥ 3w & i €, o i
FEAAE | TAR WY FH L AT
# gg Arfa 7@ woare aifgw fw v
frfedt Twgr g+ —

ST T A FgT, FFT ATAT K
e,

A &1 ATHT G, 99 ATH
g F

I T CH 2 FT AYAT 2T FAH F G
¥ wfa A w=gn *1v far a1 &@%ar g,
Y ¥t FAT 7 AT FHAT 8, A FCA
wThd | & g WA wgEE & ot wEOr
fs axmrd SATITET FTTX T & A
g 9.1 2 @ geadT &, 7g forasw
w9 g, 341 & wsgr g fafedy o
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ara & AgY wzan, Sy o geaeta %
adrel, #f 3n & sk wf afal ¥
AT & 1 g7 F1 F9 fFar aF W IT
S Y w1 FOr w7 A famr g
H qF F0 7 g, ar faeiEr weHy
& FTT @AT TG, A WAT G 1 €F
awa Y feafa & Fr faedardr 91€ 7@t
EEH w1 | s ¥ wfeede,
wfaeiz & wfaede quf@¥e wit fae
qufcedz Wi d%d aivg, g9 aF
¥ wET Wt § W 7 w{ agw
AqET WE % FAT  IUT "o @Av
g Ew A v Fagar g frga
" A wAdty qg-AN wgEy s
Z

# s # g (g HATAT FT wwAT
FLATE | IEA IT F qGT =G FH
|AT @7 g WX qE WO IET AG@ X
AT 1@, AT 2T FEGIT KT a6 qAam
araa, 3fw ot g wfz &, S ¥
qfaga gt afes Iv &1 AdEEr
AT T waTEw g |

Shri Datar: As I was following the
debate that we had been having
throughout this day, 1 found to my
satisfaction that the interests of the
Scheduled Castes and Scheduled
Tribes almost dominated the discus-
sion. And that is a thing which has
to be as it has been.

After all, as you are aware, the
Home Ministry have been carrying on
various types of work, but in my
humble opinion, the most important
work or the moit substantial work
that all of us have been called upon
to do is to promote the interests of
these people who have been suppres-
sed for long either by society or by
certain circumstances beyond our
control, The Scheduled Castes, the
Scheduled Tribes and certain types of
backward classes have been included
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for the conferment of special benefits.
Some of them have been suffering
from social disabilities; others have
been living in inaccessible areas for
centuries. Therefore, the sooner we
bring all these communities together
and also have them properly har-
monised with the rest of the Indian
population, the better for the nation.
That is the reason why the Govern-
ment of India have been spending
crores of rupees and making grants
to the State Governments for improv-
ing, the lot, the unfortunate pitiable
lot, of all these people. Naturally,
when these communities are awaken-
ed, they are entitled to make a com-
plaint and they are entitled also to be
somewhat impatient for their advance-
ment as early as possible. I appreciate
all that they have stated and I shall
very briefly reply to certmin points
raised not only by the hon. Members
of these castes or tribes but also by
other hon. Members.

18 hrs,

A contention was put forward that
their condition has not improved. This
point was answered by other hon.
Members, namely, that during the last
ten years, the Government of India
and the State Governments together
have undertaken a number of schemes
as a result of which their condition
has at least to a certain extent im-
proved in material particulars. That
is an achievement of which all of us
have to be proud. But we cannot
afford to have any sense of self-
complacency because we are anxious
to see that their condition is improved
further and all their social and econo-
mic disabilities disappear completely
and they are placed on the same foot-
ing of enlightenment and self-suffici-
ency as other communities, That is
the reason why we are anxious that
whatever help the Centre gives to the
various States is also supplemented
by the State Governments.

Only two months ago, we had a
conference of Ministers in charge of
Social Welfare from the wvarious
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States and therein a resolution was
adopted according to which the Sche-
duled Castes, Scheduled Tribes and
other backward classes are entitled
not only to the benefits out of the
grants which the Centre makes but
also out of the general budgetary
provision. Therefore, I am quite
happy that all State Governments are
co-operating with the Government of
India in trying to improve the lot of
these people ms early as possible.

Then a point was made by certain
hon. Members that untouchability has
not yet been disappearing to the
extent it ought to. This is true. But
you are aware that this is a social
evil against which the conscience of
the people has to be touched not only
by penal laws but also by active work
on the part of social workers. That
is the reason why we have to move
side by side with the public at large,
especially the social workers from the
caste Hindus, as they are sometimes
called. It is the duty of all these
people to see that this great taint of
untouchability actually disappears, as
it has disappeared under the Consti-
tution according to a certain article
therein.

I would, therefore, point out that
the Untouchability (Offences) Act
that was passed by Parliament and
also certain other Acts which are still
in force so far as the various States
are concerned, are being utilised to
the extent it is necessary. But they
cannot, may I point out in all
humility, be the social agencies for
the eradication of the evil of untouch-
ability. As you are aware, we have
to proceed also along the lines of
general awamkening, a question in
which the largest measure of response
depends upon the conscience of the
people.

_ln addition to this, those who are
die-hards in this respect have also to
kn_olw that the exercise of untouch-
abjht;_.r is an offence and if at all, they
exg:“mae certain types of untouch-
nbll:f.ly. then, they are liable in a court
of criminal law. Therefore, both these
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things have to be proceeded with

simultaneously.

In or about 1856, this Act was
passed, Immediately afterwards, we
brought to the notice of the various
State Governments that this Act ought
to be translated into mll the regional
languages and copies should be kept
in cvery police station because the
offence was made cognizable and
police were instructed to take action
whenever any material of a prima
facie reliable character was placed
before them.

I have often heard complaints that
there has not been sufficiently vigorous
action taken under this Act. But, if
I give the figures you will find that
the State Governments are vigilant in
this respect. During the last 3 or 4
years, about 1,810 cases were regis-
tered. Now, naturally, the number of
convictions may not be very large. I
have not the flgures of convictions
here with me. But the very fact that
during the last 3 or 4 years, as many
as 1,600 and odd cases were filed in
courts of law would show that the

State Governments are extremely
anxious.
Shri Braj Raj Singh: How many

ended in conviction?

Shri Datar: That was what I was
pointing out.

Shri P. N. Singh: In worst cases
also action was taken in UP.

Shri Datar: After my finishing this
point, let the hon. Member ask.

1 was pointing out that so far as
courts of law are concerned, they are
governed by the Code of Criminal
Procedure. May I also add that we
have made a rule that under certain
circumstances the presumption of
guilty can also be raised and the
burden of showing that one is not
guilty is thrown on the other side. In
fact, an objection was raised by certain
eminent lawyers here whether such a
presumption ought to be raised at all
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Given certain circumstances, such a
presumption was allowed to be raised.

Now, I come to the question of con-
victions. So far as the question of
convictions is concerned, 1 have not
got the actual figures. But, I may
point out that it is not possible to get
the largest number of convictions
howewer much we may desire, because
it is a matter within the orbit of the
judiciary and evidence has to be led
in. I sympathise with the aggrieved
Harijans or Scheduled Castes when
cither on account of their inability or
on account of their helplessness they
cannot comc forward and give
evidence. After all, I pointed out
when this Bill was on the anvil of
this House that it has to be under-
stood that this Act has to be used
very carefully. Otherwise, it is likely
to recoil upon the poor aggrieved per-
sons themselves., Because. as we
know, unfortunately, especially in
villages, the condition of the Sche-
du'ed Castes is almost miserable.

For example, if they come forward
and if such cases are instituted, it is
likely to recoil on them. Therefore,
we have to be extremely careful. That
is the reason why sometimes evidence
is not available, the aggrieved party
himself is not prepared tp come
before the court; and in some cases
compromises are also effected.

Under these circumstances, I may
point out that the presence of this Act
on the statute-book is itself of a high
deterrent value againsi those classes
of the public who are die-hards, who
are extremely prejudiced against the
Harijans and who might otherwise
have taken very strong steps for the
purpose of perpetuating untouch-
ability.

Shri P. N. Singh: [ want to ask
whether the hon, Minister knows that
action has been taken even against
those who have protested against un-
touchability in U.P., nol only against
ordinary people but against the mem-
bers of the legislature also?
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Shri Datar: I have no objection if
the hon. Mcmber gives me the num-
ber of cases and the districts where
these cascs were filed and I am pre-
pared to have them looked into for
the purpose of seeing whether the arm
of the law is not sufficient enough
That is all that we can do. So far
as judicial trial is concerned, we
never interfere in it and it has to be
decided by the Judges or the magis-
trates. But if it is found that the law
is not sufficiently strong, we are pre-
pared to take steps in that direction.

Shri P. N. Singh: Our objection is
that the police is not helpful.

Shri Datar: The Government has
issued siriet instructions that shows
them how to proceed. It is a cogniz-
able offence. 1If it is found that they
do not act properly, they would come
within the mischief of the Gowern-
ment Servants Conduct Rules. That
also should be understood. ... (Inter-
ruptions.)

Mr. Speaker: 1 am not going to
ailow this sort of interruptions.

Shri P, N. Singh: I want to give
the information on this subject that I
was even convicted for protesting
against untouchability.

Mr, Spcaker: The hon, Minister just
now sa:d that if those instances were
brought to his notice, he would loock
inlo them. They have issued instruc-
tions; they are bound by the Conduct
Rules also. If he gives an individual
instance, how can he say about it
now? We will assume that the hon.
Member is a Minister. How can such
a thing be done? An allegation is
made; il may be correct. But it must
be wverified. I would advise him to
send all these items to him. Certainly
there will be hundred opportunities
to proceed about this matter. Inspite
of that if the hon. Minister does not
respond, he may put a question or he
may further pursuc it by a discussion.

Shrl Datar: Now, in respect of the
services, inspite of our very strong
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efforts, the number is not rising as
much as it ought to. All the same we
‘have to take into account the fact that
the Harijans an dthe Tribals are com-
ing into the services only recently.
They have taken to education. Some
time is necessary before theri number
would become adequate. But there
ire certain classes where the number
is substantially rising. In respect of
certain grades, the Government held
special examinations for the purpose
of recruitment only from the Sche-
duled Castes and once, only from the
Scheduled Tribes. We are taking all
steps. We are giving them a number
of concessions in recruitment. So far
as their appearance at the wvarious
examinations is concerned, including
the highest examination of the land,
the all-India competitive service
examination, in the rules that have
bern formulated by the Government,
it has been laid down that relaxed
standards ought to be taken into
account by the university authorities.
In respect of other matters also, Gov-
ernment have laid it down that the same
strict standard that is to be followed
so far as the other general categories
of Government servants are concern-
ed, need not be followed provided they
maintain a minimum standard of effi-
ciency. These are instructions which
have becn issued to the U.P.S.C. as
also to others.

An hon. Member this morning stated
that if they passed at the written test
and if they did not pass at the oral
test, then naturally injustice followed.
It is not true. Formerly, the practice
was to mark them separately in the
written examination and oral exami-
nation or the personality test, as it
was then called. But in respeet of
this examination what has been done
is that the marks in respect of both
these categories are added ‘together
and then the question is considered
as to whether he is qualified in the
whole. That was purposely done so
as to leave no complaint whatsoever
that the number of failures at the oral
examination or the personality . test
was very large,
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In respect of one. examination,
special competitive cxamindtion for
special recruitment, it has been con-
tended that some people who passed
the written test did not pass the
personality test.

I may point oul here that so far as
that examination was concerned, the
written examination was only for the
purpose of screening or testing their
general knowledge and the oral exami-
nation or the personality test was the
principal test. As the House is aware,
we laid down standards of qualifica-
tion, standards of eligibility for the
examination at a low degree as some
hon. Members of Parliament had
desired that it should be lowebted. I
am happy to find that we have got a
considerable number in that particular
examination, about seven Scheduled
Castes people and about three Sche-
duled Tribes people. Their number is
gradually rising, and we are trying to
sec that no injustice is donme to the
Scheduled. Ceostes and Scheduled
Tribes candidates.

Now comes the very important
question of promotions. So far as the
question of promotion is concerned,
one has to consider whether therc
ought to be a percentage for promo-
tions. The House would agree that
it would cut at the root of efficiency.
A  Scheduled Caste or Scheduled
Tribe candidate is entitled to reserva-
tion at the time of recruitment to the
service. Thereafter he has to carry
on his work satisfactorily and he has
to earn promotion by his goed and
e¢xcellent work. Therefore, it would
not have been proper to allow pro-
motions by percentages.

Now, what the Home Ministry did
in this respect was this. This was a
question which we considered very
carcfully, may I add, very anxiously
also. What we did was, whenever a
promotion was to be made—there is
a certain procedure laid down—in all
cases where the alleged claims of a
Scheduled Caste or Scheduled Tribe
candidate had to be rejected, we said
that it had to be done at the highest
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level. We issued instructions that the
Ministers themselves should look into
this matter as to whether any injustice
has been done. It has also been laid
down that in respect of promotions
naturally the merit has to count, but
merit not in the strictest sense but
merit based on relaxed standards
ought to be taken into account in the
case of Scheduled Caste and Sche-
duled Tribes candidates, and the
matter must go to the highest autho-
rity for the purpose of seeing as to
whether any injustice has been done
to the Scheduled Castes or Scheduled
Tribes candidates.

Now, the Railway Ministry made
certain rules regarding reservation of
percentages for promotion. This ques-
tion went before the Madras High
Court. I have got here a long judg-
ment of the Madras High Court. They
went into the whole law, especially
they went into the proper interpreta-
tion of article 16(4) and 335 of the
Constitution. A number of other
articles were also duly considered by
them, and the Madras High Court
came to the conclusion that reserva-
tion was not open in respect of pro-
motion though it was properly pres-
cribed in respect of recruitment to
services, We have got that judgment
here. The Railway Board are also
considering as to whether against that
judgment of the Madras High Court
they should go in appeal. Under these
circumstances, I would not say much
so far as this question of promotion
is concerned. But this is a question
which has to be approached as dis-
passionately as possible. A Scheduled
Caste or Scheduled Tribe Govern-
ment servant should not think that he
is entitled to promotion because, he
is a Scheduled Caste or a Scheduled
Tribe candidate. He has to pass
through certain tests meant to test his
merit. Therefore, that is a question
which has to be properly understood.

Then, in respect of bhangis, may I
point out, Government is anxious to
see that their condition is improved
as early as possiblee That is the
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reason why the Government of India
has been making special grants to the
various State Governments—in one
year it was Rs. 6 lakhs; last year it
was Rs, 9 lakhs. It is for the purpose
of enabling the local authorities like
the municipalities, local boards, etc.,
to cairy out improved and scientific
methods for removing night-soil. It
was absolutely inhuman and it was
revolting to one’s conscience if the
scavengers were to carry the night-
soil on their heads. Therefore, about
Rs. 8 lakhs to Rs, 9 lakhs have been
given by the Government.

So far as the general condition is
concerned, Government are anxious
that, in respect of the Scheduled
Castes, the scavengers' lot has to be
improved as substantially as possible.
For this purpose, housing, education
and other arrangements will have to
be looked into. Besides the Scheduled
Castes, the most unforunate people
are the nomadic tribes. The interests
of these tribes also have to be advanc-
ed as much as possible, like the bhangis
or the scavengers amongst the Sche-
duled Castes, the nomads among the
tribals are the most neglected, and
therefore it is absolutely essential that
their condition is improved and that
they are made to settle at proper
places and proper means of livelihood
offered to them.

In respect of both these unfortu-
nate classes, Government appointed
two committees. We have now
received the report of the committee
appointed to find out which were the
nomadic classes and what special
steps should be taken for improving
their lot. The report of that com-
mittee has been received and it is
under examination. So far as the
scavengers are concerned, another
sub-committee has been appointed. As
hon. Members might have noted from
this morning's papers, the Chairman,
Shri Malkani, has promised that that
report would be submitted as early
as possible.
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Some hon, Members suggested that
special grants should be given. Gov-
ernment are anxious to improve the
lot of these nomads and the bhangis
and therefore, may I assure the House
that the Government are fully alive
to their duties in respect of these
specially unfortunate classes.

Something was stated about the
multi-purpose  blocks. Government
fixed the multi-purpose blocks after
considering the views of the State
Governments and after taking into
consideration the condition of the
places where the blocks have been
situated. We are anxious that the
largest measure of benefit is made
available to these people, because they
are special blocks and not merely the
ordinary community blocks. We are
also anxious that there should be as
large a tribal touch to the work of
these multi-purpose blocks and the
Ministry has been paying Rs. 15 lakhs
out of the Rs. 27 lakhs to each of
these blocks which I believe are about
43 or 4. In any case, we are anxious
to see that their condition improves
and that the blocks are located—as
they have been located—at places
where the conditions of the tribals are
extremely bad and extremely deplor-
able. That is the reason why their
location was fixed after full conside-
ration.

Now, I would like to make a refer-
ence to some other points. It was
pointed out by an hon. Member oppo-
site that promotions from Grade III
to Grade II were not being properly
attended to, and my hon. friend went
to the extent of gquoting from what
can be called a confldential document.
I am extremely sorry that this was
done, because, as you and I and all of
us are aware, we are anxious and it
is our duty to see that Government
servants are absolutely efficient and
absolutely honest and, may I add,
their discipline is also to be main-
tained at all costs. If, for example,
our confidential documents go into the
hands of other persons through these
Government servants, may I say, in
all humility, that it is a complete
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undermining of discipline. There-
fore, 1 would like that all of us co-
operate in seeing that what is con-
fidential is maintained confidential at
all costs.

Secondly on merits, in this case, the
matter was extremely simple. It was
a decision taken by my Ministry after
consulting the other Ministries and the
UPSC. Let it be understood wery
clearly. Whenever there was going
to be any promotion from Grade III
to Grade II, we fixed two avenues;
one avenue for those who could claim
promotion on the ground of merit or
on ground of seniority. The second
avenue was through a limited depart-
mental examination. That was open
to all. The U.P.SC. held this exami-
nation and afterwards, we had two
lists before us. One list was on the
basis of their seniority and on the
basis of their merit. The other was
on the basis of the results of this
limited  competitive departmental
examination.

We divided the number of posts so
far as promotions were concerned into
two; say, 20 from one group and 20
from the other. It was not exactly
20. There is absolutely nothing wrong
in that, so far as the division on a
fifty-fifty basis in respect of vacancies
for promotion is concerned. We are
following this system every year. I
would submit there is nothing wrong
so far as departmental candidates or
others are concerned. In holding such
an examination also, it is a very
important point, because whenever
an examination is held, naturally we
find out the merit. Therefore, we
gave opportunities to those who claim
promotion on the ground of....

Shri D. C. Sharma: What is this
fifty-fifty basis?

Shri Datar: It means on an equal
basis. If there are 100 posts, 50 go to
one and 50 to the other. I hope I am
clear to the learned professor. So,
there was nothing wrong in that.
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Shri Braj Raj Singh: When it has
come to our notice—even if the docu-
ment was secret—that it is alleged
that the Ministry of Finance has
written to the Home Ministry giving
eertain irregularities in the appoini-
ments, we would like to know the reai
position now.

Shri Datar: That is what I have
explained. We have examined the
vhole question quite carefully.

Shri Braj Raj Singh: Is there any
difference of opinion between the two
Ministries”

Shri Datar: No. They merely
expressed a particular view which we
had already examined and on which
we had come to a decision in consul-
tation with all Ministries and the
U.P.S.C. Thereafter, if some Ministry
feels some doubt or wants some clari-
fication, naturally we go into the
whole thing. We came to the con-
clusion that what was done was per-
fectly equitable, Under those circum-
stances, so far as such a decision is
concerned, that decision has to be
accepted gracefully by all, because it
is equitable. I am extremely sorry
that the matter was raised here and
the contents of a confidential doecu-
ment were read out here by an hon.
Member., Whatever it is, I have
cxplained the whole thing.

Shri Nagi Reddy: Is it a fact that
in the seniority list, one who had
joined Grade III service in 1955 was
glven the number 666 whereas one
who joined later was given the
number 127

Shri Datar: At this stage I cannot
exactly say about any particular
instance, but may I point out that it
is quite likely that a man who passes
the departmental examination and
comes high, even though he is junior
to the other category, is entitled to
that place. I would not like to go
further into this matter because the
decision that we have taken is based
on equity and in the interests of all
the persons concerned. (Interruptions),
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Another point was that, so far as
anti-corruption cases are concerned,
we ought not to have, what is known
as special judges and, secondly, we
should have a summary procedure in
respect of them both. May I point
out that the question of combating
corruption was examined by a Com-
mittee consisting of hon, Members ot
Parliament, I believe round about 1850
or 1951—I do not exactly remember
the particular year—and they made a
suggestion that in such cases it would
be better to have special judges. And
special judges are appointed on
account of their long experience. The
procedurc is also simplified to a certain
extent without undermining the
requirements of the law of justice
That is the reason why special judges
are appointed. When, for example, an
officer has been put on trial specially
on a criminal charge like criminal
misconduct or corruption, then it
would not be proper to have what is
known as summary trial. Summary
trials are meant for certain minor or
petty kind of offences. Here when
the whole officer’s career is itself
involved, and especially when we go
to the criminal courts as the man is
likely to suffer not only in money but
also in prestige, it was considered
advisable that we should have what
is known as an ordinary but simpli-
fied procedure, not going through the
commitment proceedings, trial courts
and others, consistent with the require-
ments of justice.

Shri D. C. Sharma: Why do you not
have it all along the line?

Shri Datar: [ come to my last point.
An hon. Member, Shri Goray made a
reference to certain police firings, but
the Deputy Speaker gave the ruling
that that guestion could not be gone
into. But, in the course of his speech,
he made reference to two allegations
and brought in a picture also. Now 1
am making a reference to those two.
So far as these two points are con-
cerned, may I point out that these
allegations are entirely wrong, entirely
unfounded. The allegation made by
a particular Lady Principal of »
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Marathi Training College was un-
founded and was inspired by others.
So far as the other case is concerned,
it was still more unfortunate.

Shri D. R. Chavan (Karad): May I
know the source of the Minister's
information?

Shrl Datar: My source of informa-
tion is the highest source of informa-
tion the State Government, and we
depend upon the State Government,
who aect impartially in all these
matters.

Shri Braj Raj Singh: That Govern-
ment is a party.

Shri Datar: However, the unfortu-
nate allegation was that a picture of
Shivaji the Great was burnt by
certain persons against the agitation.

Shri Basappa: That is entirely false
propaganda on their side.

Shri Datar: Yes, that is entirely
false propaganda. May I point out
that these stories are altogether in-
correct? They have been verified.

Shri Sinhasan Singh: On a point
of order. This was not allowed by
the Chair.

Shri Barrow (Nominated—Anglo-
Indians): The Deputy-Speaker did
not allow that question to be raised.

Shri Datar: But the hon. Member
did refer to It.

Shri Basappa: The mischief has
been done. Something has to be done
to reply to it.

Mr. Speaker: The hon. Minister
himsel! mentioned that the hon.
Deputy-Speaker did not allow these
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incidents to be raised. In spite of
that, it has been referred to. Now
there are only two courses open, either
to expunge it from the record, or ask
the press not to publish it. But it is
too late now. Also, the public ought
not to be put in the wrong. So, Gov-
ernment has also to express its own
views. Hon. Members may agree or
may not agree with the correctness of
the information, but Government has
its own source of information.

Shri Datar: So far as this letter 1s
concerned. . ..

Shri P. N. Singh: We want one
information.

Mr. Speaker: No, Sir.

Shri Datar: I was extremely sorry
that this particular propaganda news
was unfortunately made reference to.
Those stories are altogether incorrect.
May I further add that this has been
verified by a number of pressmen at
Yellur village by making enquiries of
their own. So far as Shivaji is con-
cerned, he is such a great leader of
India, he is held in the utmost rever-
ence not only in Bombay, not only in
Mysore but in the whole of India,
and, therefore, the slightest insult on
such a great personality will be visited
not only with the greatest disfavour
but with the greatest punishment?

Therefore 1 made a reference to
these two for the purpose of removing
the wrong impression that is likely to
arise in the minds either of the hon.
Members of this House or of people
outside.

18,35} hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
25, 1060/Chaitra 5, 1882 (Saka).
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1069 Jyoti project at Feroze-
pur . . i =
1070 Welfare  schemes for
S.C. and S. T. .

1071 Co-ordination committee
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welfare .
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1086 Rourkela Sll:al Plnnt
converters .
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flights . .
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1090 Dead body found in
Shakti nagar, New
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1093 Korba Coal Fields

1094 Jail Manual . .
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1412 Territorial Army in Delhi
1413 Small savings

1414 lemmrl.l of untcudubn-
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1415 Ewvaluation Cmurume :

1416 Separation of Judiciary

from Executive . :

1417 Inquiry re duth of a
Lance Naik

1418 mecrrn for fu-: ﬁsht-
ing personnel

1419 Loans l'or construction
of hostels
1420 New  York
Forum for
Schools . .
1421 Central  Institute of
English, Hyderabad
1422 Teachers and Inspect-
ing officers in Orissa .
1423 Compulsory G. P. Fund
1424 School of Archacology .
1425 UNESCO Asian Regional
Conference at Karachi
1326 Licences to steel re-
rolling Mills in Punjab
1427 Recruitment of Jawans .
1428 Rural  insurance in
Punjab .
1429 'I‘:qu.rn Temtoml Goun

1430 Trlbrl] pe%'l:\_:c on elecmnl

1431 Muul.mn on elecluul
rolls in Tripura . )
1432 Claims by  Political
on electoral rolls
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1434 Temple at Mathura
1435 Registration of Tibetans

1436 Misuse of building ma-
terial by MES em-

1437 Misuse of fm-mmu by
M.E.S, employees

1438 Retail prices of Khandsari
sugar. . .

1439 Smuwﬁns

1440 M.mmg and mo]oglcnl
survey of U.P.
1441 Visas for forc:gru:ls

[ University of Peoples’
i Friendship in Moscow.

1443 Hindu Marriage Act .
1444 Export of scrap .

1445 Retired Gov:rnnmm
employees in L.I.C.

1446 Education in Hmm:hnl
Pradesh

1447 Inspection of schaols in
Himachal Pradesh .

1448 Scheduled (Castes and
Scheduled Tribes .

1449 School buildings in Delhi

1450 Skilled employees in
Ordnance factories

on Kutch

CALLING ATTENTIONTO
MATTER OF URGENT
PUBLIC IMPORTANCE .

Shri §. M. Banerjee called
the attention of the Minis-
ter of Transport and Com=
munications to the plane
crash near Banaras on the
23rd March, 1660 result-
ing in the death of three
French nationals.

‘T'he Minister of Transport
and Communications (Dr.
P. Subbarayan) made a
statement in regard thereto

PAPERS LAID ON THE
TABLE . B . .

(1) A copy of each of the
following papers :—

(1) Notification No. G.S.R.
293 dated the 22nd
March, 1500 making cer-
tain amendment o
Schedule III  to the
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7815
7815
7816
7816-17
7617
7817

7818
7818

7819
7819-20
7820
7821
7R21-22

7822

7822-23
7823

7823-24

7824=25

7825

PAPERS LAID ON THE
TABLE—contd.

Indian Administrative
Service (Pay) Rules, 1954,
under sub-section (2) of
Section 3 of the All India
Services Act, 1951

(i5) The Bombay Housing
Board (Reconstitution)
Order, 1960, published in
G.5.R. Mo, 176 dated the
zoth  February, 1960,
under sub-section (§) of
Section 4 of the Inter-
Swte Corporations Act,
1957.

(2) A copy of Notification
No. G.S5.R. 29 dated the
12th March, 1960, under
sub-section (4) of Section
19 of the Medicinal and
Toilet Preparations (Ex-
cise  Duties) Act, 1955,
making certain further am-
endment to the Medicinal
and Toilet Preparations
(Excise  Duties)  Rules,
1956.

REPORT OF ESTIMATES
COMMITTEE PRESEN-

Seventy-seventh Report was
presented.

DEMANDS FOR GRANTS

(1) _Further discussion on

Demands for Grants in
respect  of the Mmm.ry
of Trn.nspon and
munications was ounc.ll-IdEd
and the Demands were
voted in full

() Discussion on Demands
for Grants in respect of
the Ministry of Home
Affairs commenced. The’
discussion was not con-

cluded.

AGENDA FOR FRIDAY,
MARCH 25, 1960'CHAI-
TRA 5, 1882 (SAKA)—

Further discussion on  De-
mands for Grants in respect
of Ministry of Home Aflairs
and voting of the Demands
for and consideration of
Private  Members’ Re-
solutions.
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